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| Learned  Counsel for  the
Respondents wanted time to file reply
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14.09. 2006 Present: Hon'’ble Sri K.V. Sachidanandan
Vice-Chairman.

The issue involved in this case is
that resignation of the Applicant has not
been considered within three months and
in ‘the meanhme the Applicant mthdrew

rasigmtion.
the sobaotxoy soekixsmmexk Nevertheless it
was not accepted later and he has been
discharged from duty. The grievance is
that He may be re-instated i'n;;s‘&'v'ice with
all: Sﬁleﬁts., | | - |

«Mr.B. Smgh, lea.rned (‘ounsel for the
Applicant and Mr M.U. Ahmed learned
Addl. C.G.8.C. for the Respondents are
present. Mr Ahmed, 1eé;rned Addl. C.G.S:C.
for the Respondents submitted that he has
filed reply statement ‘today. Let it be

brought on record if it is otherwise in

k

order. The Applicant is given liberty to file
rejoinder if any.

Considering the issue involved, I am
of the view that the O.A. to be admitted.
Admit. Post on 30.10.2006.

Vice-Chairman
Jmb) |
30:10.2006 Present: Hon'ble Sri K.V. Sachidanandan
' Vice-Chairman.

Three weeks time is granted to file

rejoinder. Post on 22.11.2006. [-/
. ) )

Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

-----------

0.A. No.166 of 2006

¢

DATE OF DECISION: 23.03.2007

Dr Patan Shaik Sha Valli Khan _ Applicant(s) /
/
Mr B. Singh, Mr S.M. Hahibul Haque Advocate(s) for the
and Mr R. Islam applicant(s)
- Versus -

Union of India & Ors. Respondents

Mr M.U. Ahmed, Addl. C.G.S.C. Advocate(s) for the
Respondent(s)

CORAM:

THE HON’BLE SHRI K.V. SACHIDANANDAN, VICE CHAIRMAN
THE HON'BLE SHRI TARSEM LAL, ADMINISTRATIVE MEMBER

1.  Whether reporters of local newspapers YQINO
may be allowed to see the Judgment?
2.  Whether to be referred to the Reporter or not? Yés/No
3.  Whether to be forwarded for including in the Digest
Being complied at Jodhpur Bench? ¥e/s/No
4.  Whether their Lordships wish to see the fair copy
of the Judgment ? Yés/No
Vlve—( ha

W(Q



CE’NTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Ongmal Application No.166 of 2006 .
Date of Order: This the QBﬁday of March 2007

The Hon ’bie Sri K.V. Sachidanandan, Vice-Chairman
The Hon’ble Shri Tarsem Lal, Administrative Member

Dr Patan Shaik Sha Valli Khan,
S/o Late P. Ghouse Xhan,

C/o D. Sabjan,

Door No.6-397, K.M.H. Street,

' P.O.- Kadapa-516001,

District- Kadapa, Andhra Pradesh. C eeeees Applicant

By Advocates Mr B. Singﬁ, Mr S.M. Habibul Haque
and Mr R. Islam.

- Versus -

1. - Union of India, represented by the
Secretary to the Government of India,
Department of Biotechnology,
Government of India, and :
Chairman, Governing Council of
Institute of Bioresources & Sustainable Deviopment,
Imphal,
Block 2 (7® Floor), C.G.O. Complex,
New Detlhi - 110003.

2. Advisor, Depart:ment of Blotechnolo gy,
Government of India & Member, GC & SAC of
Institute of Bioresources & Sustainable
Development, Imphal,

Block 2 (7™ Floor), C.G.0. Complex,
New Delhi-110003.

3. The Director,
Institute of Bioresources & Sustain able Development,
Takeyalpat Institutional Area,
Imphal-795001, Manipur (India).

4.  Scien tist-E, Depar tment of Biotechnology,
- Government of India & Member,
JInstitute of Bloresources & Sustainable Development
Imphal,
Block 2 (7* Floor), C G .0. Complex,
New Delhi-110003.
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5.  The Senior Administrative Officer,
Institute of Bio resources and Sustainable Development,
Takeyalpat Institutional Area,
Imphal-795001,
Manipur (India). veeeeRESpondents

By Advocate Mr M.U. Ahmed, Addl. C.G.S.C.

ooooooooooooo

K.V. SACHIDANANDAN (VICE-CHAIRMAN)

The applicant was working as Scientist-C in the Institute
of Bio r‘esources and Sustainable Development, Imphal (IBSD for
short). While so, the applicant was offered a chance to conduct a
research course as a Senior Researcher in the Institute of
Biotechnology at Centre de Rechevrche Public-Gabriel Lipmann in
Luxembourg for a period of 9 months for which the applicant had
applied before being appointed in the IBSD. The applicant had to
leave for joining the research course on 01.05.2005. The applicant
applied for grant of deputation, which was rejected. The applicant
again applied for extraordinary leave without pay for the said period,
but the authorities rejeéted the said prayer. The applicant has -'
successfully completed his period of probation and came into the
reguiar footing. Considering the importance of the said research the
applicant finally decided to resign and informed all concerned about
the decision in writing. After comp'leting all necessary formalities to
leave IBSD, the applicant submitted hisv resignation on 26.04.2005 and
relieved himself of his post and left for Luxembourg with information
to the authorities on 18.05.2005. Subsequently, the applicant decided
to withdraw his resignation and sent his application on 14,07.2005 to

the respondent authorities withdrawing his resignation letter

w
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submitted earlier. The said withdrawal was within the three months~
period and long before acceptance by the respondents. The
respondenté refused to accept the withdrawal of resignation vide
letter dated 12.08.2005. The applicant’s request for reconsideration of
the withdrawal of the resignation fell into deaf ears. However, finally
the applicant’s resignation letter was accepted on 06.12.2006. Being
aggrieved by the said action of the respondents the applicant has filed
this O.A. seeking the following reliefs:

(A) the order dated 06.12.2006 (Annexure-29) passed by
the Respondent No.3 be set aside,

(B} the respondents be directed to accept the
applicant’s letter dated 14.07.2005 (Annexure-26)
withdrawing his resignation dated 26.04.2005
(Annexure-24),

(C) the respondeﬁts be directed to allow the applicant to
resume his duties and to treat the intermediary
period of absence between 21.02.2006 and the date
of resumption of his duties as a period spent on duty
for all purposes. \ ‘

2. The respondents have filed a detailed written statement
contending that as per the bilateral agreement entered into by the
parties on 27.01.2004 the appointment of the applicant was on
contract basis initially for five years. The termination of agreement
under clause 4.2 is very clear, but the interpretation of the applicant
of the said clause is misconceived. The applicant submitted his letter
of resignation on 26.04.2005 and expressed his readiness to pay the
sum equivalent to the salary for the short fall notice period i.e. two
months and twentyfive days as termination simplicitor (Annexures D/3
& D/4). The applicant left the institute on 27.04.2005 and thereafter
the applicant never came back to the institute till date leaving the

institute in turmoil. The respondents produced a letter dated

02.05.2005 addressed to the Joint Director, De;iartment of

Vg
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Biotechnology, Government of India, New Deihi asking for further
steps to be taken in this matter. Though the Department requested
the applicant to continue, the applicant did not accede to it nor turned
up for duty and left the institute and never came back again, thereby
showing insincerit:y and la(;:k of responsibility, which is unbecoming of
a responsible Officer/Scientist. On 06.06.2005 the respondents
accepted the resignation of the applicant subject to the proviso that
the salary amount equivalent to two months and twentyfive days shalil
be recovered from the applicant by the institute (Annexure D/8).
Instead of remitting the said amount the applicant wrote a letter for
withdrawal of his resignation, which was not accepted by the
respondents, when however, the payment was waived by letter dated
05.12.2005 and the applicant’s resignation accepted. The grievance of
the applicant is that his resignation should not have been accepted
and the letter of withdrawal of resignation should have been accepted

by the respondents, which cannot be appreciated at all as per rules.

3. Heard Mr B. Singh, learned counsel for the applicant and
Mr M.U. Ahmed, fearned Addl. C.G.S.C. for the respondents. Learned
counsel for the parties have taken us to the various pleadings,

evidence and materials placed on record.

4. Learned counsel for the applicant argued that the
relationship of the applicant and the respondents was through a
contract and clause 4.2 stipulated that three months notice is
sufficient to quit the job and the applicant is at liberty to withdraw the
resignation at any time before the said period. The learned counsel for
the respondents, on the other hand, persuasively argued that once a

resignation is tendered and the employee act as disloyal and

7
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irresponsible to the institute it is the prerogative of the respondents to

accept or dissoive the resignation.

3. We have inén our due consideration to the pleadings,
arguments and evidence placed on record. The crux point that comes
for our consideration is whether the rejection of the withdrawal of
resignation is valid or not and whether the respondents could accept
the resignation when thé resignation has bee-nv withdrawn within the
stipulated period of thrée. moﬁth§. Admittedly, the applicant is
governed by a contract for which an agreement has been entered into
on 27.01.2004. For better elucidation clauses 1.3, 3.3 and 4.2 of the
‘agreement are reproduced below:

“1.3 The services of the party of the first part can be
continued on regular basis on completion of the
term of five years, if found suitable after review to
be carried out by the party of the second part. Such
review will normally be completed before expiry of
the five yvears period. If due to some administrative
reasons or otherwise the party of the second part is
unable to decide about offering regular service after
completion of five years, the term of five years may
be extended for such terms as may be mutually
agreed between the parties.

3.3 The pay and allowances from time to time payable to
party of the first part under these presents shall be
paid for such time as she/he shall serve under this
Agreement. and actuslly perform her/his duties,
commencing from the aforesaid date and ceasing on
the date of her/his quitting service or on the date of
her/his discharge therefrom or on the day of her/his
death if she/he shall die while in service.

4.2 Any time after completion of the probation and
within five years or its extensions the contract can
be terminated by giving three calendar month’s
notice in writing or three months salary in lieu of
notice as termination simplicitor by either party
without assigning any reason. In the event a shorter
notice is given by either party, a sum equivalent to
the salary of the period, notice falls short of three
months shall be payable by the concerned party to

the other party.”



6. Admittedly, as per the agreement the applicant has been
appointed on a tenure posting of five years subject to the completion
of the probation period. Vide Annexure-15 dated 28.02.2005 the
applicant was informed, “1 am pleased. to inform you that your
provisionary period in the Institute of Bioresources and Sustainable
Development, Imphal has been terminated. I wish you a bright and
successful career”, which means that the applicant has successfully
completed the probation. Therefore, the applicant is entitled to get
the benefit as per the agreement. The appointment as a Scientist was
on a contract basis initially for a period of five years and in clause 4.2
of the agreement, it is stipulated that at anyﬁmfe after completion of
the probation and within five years of its extensions the contract can
be terminated by giving three calendar months’ notice in writing or
three months’ salary in lieu of notice as termination simplicitor by
either party without assigning any reason. If a shorter notice is given
by either party a sum equivalent to the salary of the period shall be

payable by the concerned party to the other party.

7. Admittedly, the applicant sought a fortune by doing
research work in Luxembourg for making himself available for a
course of nine months and had gone to foreign country by tendering
resignation from service. Though the learned counsel for the applicant
submitted that the appiicant had never gone to Luxembourg this is
proved to be incorrect by Annexure D/11, which is a letter sent by the
applicant by e-mail on 14.07.2005 frorﬁ Luxembourg to consider the |
applicant’s withdrawal of resignation, the operative portion of which
is reproduced below:

“I have not received any information from your ést:eemed

office regarding the status of my resignation and also the
appointment and joining of the Director, IBSD, Imphal.

v
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Then, I proceeded to the scheduled visit to Luxembourg
for research work starting from 18" May, 2005. The same
information was given to your esteemed office before
proceeding to Luxembourg and requested you to kindly
adjust about two months of my earned leave and half pay
leave as per records of the IBSD, Imphal for the required
notice period of three months for the termination of
service, in case you decide to relieve me from the service
(Ref.No.3).”

In the same letter the applicant expressed his difficulties

to pay the notice period amount proposed by the IBSD. The revelation

of this letter is that the applicant has no intention of withdrawing the

resignation, but he was compeﬁed to withdraw the resignation on the

ground that the applicant was unable to pay the notice period amount

proposed by the respondents. For all these reasons the respondents

have rejected the applicant’s withdrawal letter and thereafter

accepted the resignation letter which according to the respondents

has become final. In that refusal letter for withdrawal of resignation

 the respondents have made it clear that the withdrawal was not

accepted on the following grounds:

(a)

~(b)

The applicant left the institute unauthorizedly without
getting an official relieving order from DBT for joining

assignment abroad. The applicant was also Scientist-in-

. Charge of the institute at that time.

The applicant’s behaviour has been viewed as most
irresponsible and insincere since the applicant left the
institute even after request from the DBT to continue as

Scientist-in-Charge of IBSD till the regdiar Director joined

VT

the institute.
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9. From the mateﬁals place on record we are also of the
view that the applicant was not interested in pursuing the
employment of the respondents, but he was a fortune seeker to
pursue with his higher studies in the foreign country. Therefore, the
applicant’s explanation that subsequently he changed his mind for
withdrawing the resignation fs not in the good spirit of taste, reason
and law. 'Therefore, it cannot be accepted since there is a clear clause
at 4.2 of fhe agreement that the parties are at liberty to waive the
three months notice period according to the situation and
circumstances. In all fairness we find that the respondents have
accepted the resignation waiving the amount to be paid during the
notice period and permitted the applicant to severe his relationship of

employee and employer.

10. The legal position that has emanated in the given
circumstances of the case is whether the respondents were justified in
rejecting the withdrawal of the resignation letjter of the applicant,
which was within the time frame of three months. Since there is a
rider in clause 4.2 that either party can dispense with the time
schedule prescribed for the notice period of three months and that
discretion has been exercised by the respondents for the good reasons
of their judgment, we cannot say that the rejection of the withdrawal
of the resignation letter and acceptance of the resignation by waiving

the amount to be paid for the said period by the applicant, is fauited.

11. . The learned counsel for the parties could not cite any
decision on either side on this point. Therefore, we are of the

considered view that the interference of this court on judicial review

"



nkm

\

is not called for in this case. The O.A. is, therefore, bereft of any merit

and is to be dismissed. Accordingly we do so.

12, However, learned counsel for the applicant submitted that

the applicant may be permitted to make a comprehensive

representation to the Secretary, Department of Biotechnology,

Government of India, of his grievances for re-engagement. The
applicant will be at liberty to do so and the said authority or any other
competent authority shall consider the same accordingly. We are not

giving any direction in view of the above findings.

The O.A. is accordingly dismissed. There will be no order

as to casts.‘
( TARSEM LAL) { K. V. SACHIDANANDAN )
ADMINISTRATIVE MEMBER VICE-CHMRMAN
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State : Manipur
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH : GUWAHAT!
(An application under Section 19 of the Administrative Tribunal Act, 1985)

Original Application No... 16,5 of 2006 A
Dr. Patan Shaik Sha Valli Khan —— Applicants
' ' - Versus - ‘
‘The Union of India & Others —— Respondents
SYNOPSIS

The applicant is an M.Sc. in Botany and a Ph.D. in Plant Bio-technology and a Post-Doctoral
Fellow of Luxembourg, Japan and Taiwan. He was working as the Scientist—@/in the lnstituteof;
Bioresources and Sustainable Development, Imphal (hereinafter referred to\\as_ _the_IBSD), an
autonomous body under the Department of Biotechnology, Government of India till he tendered
his resignation dated 26.04.2005 under compelling circumstances created for the applicant so

to do by the respondents.

That the treatment meted out to the applicant by the respondents was biased and inimical ever
since his appointmeit. Even then the applicant went on discharging his duties to the best of his
efficiently and satisfaction. In the first week of March, 2005 the applicant was informed that he
was offered with a chance to conduct a research course as a Senior Researcher in reputed
institute like Biotechnology at Centre de Recherche Public-Gabriel Lipmann of a developed
country like Luxembourg for a period of 9 months for ‘which he had applied before being
appointed in the IBSD. The applicant had to leave for joining the research course on
01.05.2005. As such, he applied for grant of deputation. But the authorities rejected his request.
So, the applicarit applied for extra-ordinary leave without pay for the said period. But the
authorities rejected his prayer er leave too. The respondents rejected the applicant's prayer for
grant of deputation and then for grant of extra-ordinary leave despite there being provisions
made in Appendix-9 of the FR&SR, Government of India and in Clause B of FR-111 and also in
discrimination of the applicant as the respondents are on record of granting such leave to so
many others including one Dr. N. C. Talukdar of ISBD itself who was granted such leave even
before completion of his probation period and that too almost immediately after he had joined
the Institute while the applicant had already completed his period of probation and had come
into the regular footing of his appoiniment when he applied for deputation and then for leave as
stated above. Having been so discriminated on the 6ne hand and considering the importance of
the said research, the applicant had finally decided to resign and informed all concerned about
his decision in writing. The applicant had also completed all necessary formalities to leave
IBSD. Accordingly the applicant submitted his. resignation dated 26.04.2005 and relieved
himself of his post and of the Scientist-in-Charge of‘thé IBSD. Then he left for Luxemboﬁrg with
information once again to the resbondent authoriﬁes on 18.05.2005.

Contd. to Page-2
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Subsequently, howevef, the applicant decided to withdraw his resignation and a'ccordingly he
sent in his application dated 14.07.2005 to the respondent authorities withdrawing the
resignation letter he had submitted earlier. The said withdrawal was well within the 3-month
notice period and long before acceptance of applicant’s resignation. But the authorities refused
to accept the withdrawal by raising certain unreasonable arguments vide their letter dated
12.08.2005 while the question here was to accept or not to accept the resignation and of none
else. But the authorities did not say anything whether or not they accepted or whether or not
they would accept the applicant’s resignation. On receipt of their said letter dated 12.08.2005
the applicant prayed before the authorities once again to re-consider his withdrawal of
resignation vide letter dated 19.12.2005. But this time, seeing that the applicant shall have to be
éllowed to join his post unless his resignation was accepted, the respondents, instead of

replying to the applicants’ prayer for reconsideration of his resignation, hurriedly accepted his

" resignation vide order dated 06.12.2005.

The facts, however, remain that the authorities did not yet accept the applicants’ resignation
dated 26.04.2005, did not relieve him of the post on his resignation from it and the 3-month
notice period was not yet over when the applicant changed his mind and-submitted his prayer
withdrawing his resignation as per provisions of the relevant rules. As per standing instruction of
the Government, the authoritiés had to accept the resignation at their earliest if they were
inclined to accept it. But they did not do so for over 7 months since the resignation was
tendered and they accepted it on 06.12.2006 and that too only when they found that it would be
difficult for the respondents to stop the applicant from re-joining his post. Thus they created an -
qbstruction despite there being provisions of rules as well as the rules of law that one may

ithdraw his resignation provided it is within the relevant notice period and before the
cceptance of the resignation and also before the resignor is relieved. The respondent
authorities are creating obstruction in the way of the applicant's re-entry to the post even in the
ace of the fact that the post of Scientist-C that was held by the applicant has since been lying
vacant as the respondents failed in all their three attempts to fill up the post — the
respondents, however, made these attempts before the post fell reasonably vacant and which

attempts they therefore ought not to have made.

Hence is the present application praying before this Hon'ble Tribunal to be kind to interfere in

the matter in the interest of restoration of justice to the applicant.

Flled by

SKG HAQUE)

Advocate Gauhati High Court.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 4%

GAUHATI BENCH : GUWAHATI

(An application under Section 19 of the Administrative Tribunals Act, 1985)

Originai Application No. 166 of 2006

1. PARTICULARS OF THE APPLICANT:

‘Dr. Patan Shaik Sha Valli Khan,

Son of Late P. Ghouse Khan,

Clo D. Sabjan,

Door No.6-397, KM.H. Street,

P.0. Kadapa-516001, District Kadapa, Andra Pradesh.

2. PARTICULARS OF RESPONDENTS:

(1) Union of india represented by —

The Secretary to the Government of India, Department of Biotechnology, Govt. of India &
Chairman, Governing Council of Institute of Bioresources & Sustainable Development,
Imphal

Block 2 (7t Floor), C.G.O, Complex, New Delhi-110 003.

(2)  Advisor, Department of Biotechnology, Government of India & Member, GC & SAC of
Institute of Bioresources & Sustainable Development, Imphal
Block 2 (7t Floor), C.G.O, Complex, New Delhi-110 003.

(3) _TheDirector, Institute of Bioresources and Sustainable Development,

/T akeyalpat Institutional Area,

Imphal-795001, Manipur (India).

(4) Scientist-E, Depaﬁment of Biotechnology, Government of India & Member, Institute of
Bioresources & Sustainable Development, Imphal
Block 2 (7t Floor), C.G.O, Complex,
New Delhi-110 003.

(5)  The Senior Administrative Officer,
Institute of Bio resources and Sustainable Development,

Takeyalpat Institutional Area, Imphal-795001, Manipur (India).

3. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE:

The letter No.BT/012/13/INDBD/2004/Part-il, dated 12.08.2005 issued by the Scientist-E, .
Department of Biotechnology, Biock 2 (7! Floor), C.G.0, Complex, New Delhi-110 003 refusing
to consider the applicant’s letter dated 14.07.2005 withdrawing the resignation the applicant had

Contd. to Page-2
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submitted resigning from the post of Scientist-C (Plant Bié-techhology) at the Institute of
Bioresources and Sustainable Development, Imphal under compelling circumstanées stated
below and the order dated 06.12.2005 issued by the Director, Institute of Biorésources and
Sustainable Development, Imphal accepting the resignation of the applicant}months after the .

applicant had withdrawn his resignation within the notice period.

4.  JURISDICTION OF THE TRIBUNAL.:

The applicant declares that the subject matter of the present application is within the jurisdiction

of this Hon'ble Tribunal.

5 LIMITATION:

The applicant declares that the present application is within the limitation prescribed in Section

21 of the Administrative Tribunals Act, 1985.

6. FACTS OF THE CASE:
6.1: That the applicant is an M.Sc. in Botany and a Ph.D. in Plant Bio-technology and a Post-

Doctoral Fellow of Luxembourg, Japan and Taiwan. He was working as the Scientist-C in the
Institute of Bio_resources and Sustainable Development, Imphal (hereinafter referred to as the
IBSD), an autonomous body under the Department of Biotebhnology, Government of india il
he tendered his resignation dated 26.04:2005 under compelling circumstahces created for the
épplicant SO to do. by the respondents. The applicant thereafter left for Luxemburg only after
providing the authorities with due information and after the joining of the new Director
anticipating the letter of acceptance of the applicant’s resignation. But the letter of acceptance
of the applicant's resignation from the respondent authorities did not reach the applicant till
14.07.2005 as a result of which the applicant had to change his mind and to withdraw his
| resignation he had tendered and which resignation was not yet accepted. Besides, the 3~m6nth
notice period was also not yet over. Accordingly, the applicant vide his letter dated Luxembourg
the 14t July, 2005 withdrew his aforesaid resignation, returned to India and waited for the
respondent authorities to accept the withdrawal of the applicant's resignation and to allow him

to resume his duties. The said letter of withdrawal dated 14.07.2005‘ was submitted to the
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authorities concerned.before the 3-month notice period was over and also long before the
resignation was accepted by the authorities; in other words, the aforesaid withdrawal of
resignation was submitted well within the 3-month notice peribd and well ahead of acceptance
of the resignation. But as the respondent authorities have been bungling over the matter and
thereby gave rise to the cause of action to file this application before this Hon'ble Tribunal, the
appiicant has been sitting idle at home and passing his and his dependants’ days in poverty
vdespite the fact that the‘post from which the applicant had resigned and subsequently
withdrawn his resignation has since been lying vacant till this day of filing this application which
also clearly indicates to the fact that the purpose for which post was créated has been suffering

and all research works attached to it are being continuously hampered.

6.2:  That the applicant .was initially working as a Fellow in Th.e Energy Resea?&ﬁﬁstitute at
New Delhi on the scale of pay of Rs.14,070.00 plus other allowances per month. Thgreafter he
went to Taipei in Taiwan on. sabbatical leave from his employers in The Energy Research
Institute in New Delhi and joinéd as a Senior Postdoctoral Fellow with a fellowship value of NTD
60,000 per month (Rs.60,000.00 per month approximately) at the Institute of Botany, Academia
Sinica in Taipei. While working in Taiwan the applicant came across advertisement dispIaYed
on the website of the Department of Biotechnology, Government of India. The applicant applied
for the post qf Scientist-E in response to the said advertisement. In response to the application
the applicant had submitted in pursuan.ce of the first advertisement referred to above
(Annexure-1), the authorities asked the applicant to appear before the Interview-cum-Selection
Committee at Imphal on 15.06.2003. Consequent upon this the applicant had to‘leave Taipei
and come to his motherland. Accordingly he left that country, appeared before the said
Interview-cum-Selection Committee at Imphal for his selection for the post of Scientist-E. But
during the interview session itself the committee told the applicant that he was selected for the
post of Scientist-C which the applicant could not accept firstly because it was not the post he
applied for and also not the post he was called for interview. Moreover, the said post was far

inferior to commensurate the academic qualifications, experience and the status he was already
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holding then. As such, the applicant refused to accept the said offer despité the fact that the
applicant was rendered jobless as he had already his job in Taiwan in anticipation of gettihg the
post Scientist-E and was made to sit idle at home. AAfew. months thereafter another
advertisement was published by the same authorities on 18-24.10.2003 calling for applications
for fhe post of Scientist-E among others. The applicant applied for the post of ScientistE in
response to the said advertisement. He was accordingly called for the interview and the
applicant also appeared before the same, but exclusively for the post of Scientist-E as per
advertisement and the applicant's application for it.

A copy each of the aforesaid advertisements is

annexed hereto as Annexure-1 and 2.

6.3:  That even on the second interview the selection committee selected the applicant again
for the post of Scientist-C which was the applicant had refused to accept on the earlier
occasion as already stated above. But the applicant had to accept it under the compelling
circumstances of his being rendered jobless after he left his sabbatical position in Taiwan with
the high hopes of rendering his services to his own country, the North-East more particularly.
Beside, he was already in India since his first interview as aforesaid in wait for the second
chance of appearing before the Interview/selection process in respect of his applicaﬁbn he had
made for the post of Scientist-E in pursuance of the second advertisement (Annexure-2) as he
could not join his previous post before completing his sabbatical leave on which he had goneto .
Taipei. But again, the Committee as per letter dated 02.01.2004 selected the applicant to the
post of Scientist-C, the post the applicant never applied for. The authorities, however, granted
five advance increments in the pay scale of Rs.10,000-325-15,200 and other permissible
allowances against the approved post of Scientist-E (Plant Biotechnology) in the pay scale of
Rs.14,300.00 - 400.00 - 18,300.00 plus other allowances per month and respondent
authorities deprived the applicant of the benefit of the pay scale relevant to the post of Scientist-
E. The order was nevertheless discriminatory in reg-ard to the applicant's qualification and his
earlier pay scale and was also violative of the Clause No.14 of IBSD of the aforesaid
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advertisement and the recruitment policy embodied in the Recrutment Rules & Promotion
Policy for the National Institute of Imrnhnology as adopted by thg IBSD Society nor in the
Fundamental & Sﬁbsidiary Rules, Government of India. Despite all fhese, the applicant had no
choice this time but to accept it for the reasons stated above and so he obtained the release
order from his previous employers vide Certificate of Employment-cum-Relieving dated
17.01.2004, proceeded to Imphal, signed the prescribed agreement dated 27.01.2004, received
the appomtment order dated 29.01. 2004 and jomed the post the same day vide joining report
dated 29.01 2004 though W|th reasons not to be happy with it as already stated above.

A copy each of the aforesaid agreement dated
27.01.20004, Interview-call-letter dated 27.05.2003 and dated
24.11.2003, the Certificate of Employment-cum-Relieving
dated 17.01.2004, appointment order dated 29.01.2004 and
the Joining Report dated 29.01.2004 is annexed hereto as
Annexure-3, 4,5, 6, 7 and 8. '

6.4: That after joining the Institute as Scientist-C as aforesaid the applicant found that

certain most essential equipment and material required for carrying out the prescribed research

works of the Institute were not available there. Aé such, the applicant submitted lists of required

material to the authorities requesting supply of _those materials immediately in the interest of

enabling the Institute .to carry out its research activities which request was repeated

subsequently. But the authorities did not attend to those requests and the applicant was kept -
disabled in this regard resulting in frustration of the objective with which the applicant was

appointed and the particular branch of research was opened in the ISBD as stated ébove. The

same request for essential équipment and material was repeated subsequently also as per

letters dated 22.04.2004, 24.07.2004, 30.07.204, 22.10.2004 and 09.11.2004.

A copy each of the aforesaid letters dated 22.04.2004,
24.07.2004, 30.07.2004, 22.10.2004 and 09.11.2004 is
annexed hereto as Annexure-9, 10, 11, 12, 13 and 14.

6.5: That the respondent authorities had created a two-pronged difficulties for the applicant
to work peacefully. They forced the applicant to work with utmost difficulties by not supplying
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the required equipments and other necessary materials on the one hand and, on thé other, by
not providing him with the financial benefits as incidehtals of his service as per the provisions
the respondent authoritiés had themselves laid down in the aforesaid advertisement and the
agreement leaving the applicant with no choice but to continué even though that was
detrimental to the interest of the institute as well as the applicant. The applicant had in the
mean time completed the period of probation as per letter dated 28.02.2005.

A copy of the aforesaid letters dated 28.02.2005 is

annexed hereto as Annexure-15.

6.6: ~ Thatto add to the woes of the applicant, the respondent authorities gave the applicant
the charge of Scientist~in-Charge of IBSD, Imphal on 28.02.2005 on the eve of superannuation

~of the Director, IBSD, Imphal (Respondent No.3) with effect from 01.03.2005 without prior

information or notice to the applicant in addition to his own duties and in the scale of his own

grade of pay vide letter dated 28.02.2005. As the applicant had no choice and also as it was a
matter only of a stop gap arrangement for a short period, the applicant took over charge from

the out going Director in the forenoon of 01.03.2005 vide certificate of transfer of charge dated

01.03.2005.
A cdpy each of the aforesaid letters dated 28.02.2005
and certificate of transfer of charge dated 01.03.2005 is
annexed hereto as Annexure-16 and 17.
6.7: That as per the facts stated above, the applicant continued to serve and perform the

duties entailed not only to the post to which he was appointed but also to the post of which he
was given the additional charge without pecunia‘ry benefits despite unfavorable situation
created by the respondent authorities in running the research works of the Institute on the one
hand and in refusing to give him the pecuniary benefits as were necessary to be paid as
incidentals of service oﬁ the other. And, thus, the applicant never refused or failed even the
least to faithfully carry out any order of any of the respondént authorities and/or to sincerely
discharge his duties and responsibilities. But, on the contrary, the respondent authorities always
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acted unreasonably, arbitrarily and arrogantly and also refused to provide the applicant as well
as the Institute with the facilities that were most reasonably required which all together gradually -
went on creating a situation for the applicant to serve with unreasonable displeasure though

without coming into confrontation with the respondent authorities in the instant application.

6.8: That towards the first week of March, 2005 the applicant was ihformed that he was
offered with a chance to conduct a research course as a Senior Researcher in Biotechnology aft
Centre de Recherche Public-Gabriel Lipmann in Luxerﬁbourg for a period of 9 months. The
applicant had applied for it when he was made to sit idle after the first interview as already
statea above. The field of the said reseafch‘ was a new and wider field of plant-biotechnology
for the applicant and the experience of this research provided the applicant could avail it would
have greatly helped the research activities of the IBSD itself. It was also the sincere desire of
~ the applicant to prévide the Institute (IBSD) with the experience of this researcﬁ after the
applicant was back to his country after completing the said research course at Luxembourg. On-
receipt of the above information, the applicant prayed before the respondent authorities to grant
him deputation for a period of 9 rﬁonths vide the applicant's letter dated 15.03.2005. The
applicant had, in the mean time, already completed the period of probation. But the respondent
authorities failed to appreciate the situation and the benefits of the proposed research and
refused to grant the deputation prayed for vide their letter dated 08.04.2005 despite theré being
provisions made in Appendix-9 of the FR&SR, Government of India and in Clause B qf FR-111.

A copy each of the aforesaid letters dated 15.03.2005
and 08.04.2005 is annexed hereto as Annexure-18 and 19.

6.9: That after having received the ietter dated 08.04.2005' (Annexure-19) from the
respondent authorities refusing the grant of deputation that was prayed for, the applicant prayed
for grant of extra- ordinary leave without pay for 9 months with effect from 01.05.2005 vide letter
dated 11.04.2005. By a separate lettér dated 11.04.2005 the applicant also simultaneously
prayed before the respondent authbrities to make necessary arrangements for relieving ‘the

applicant from his additional duties of Scientist-in-Charge. Moreover, in anticipation of the order
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relieving the applicant from the additional duties, the applicant completed the other necessary
formalities to hand over charge of the post held by the applicant as such vide the letter of
handing over charge \11.04.2005 and of handing over charge dated 25.04.2005 and waited for
the order granting the said leave as prayed for as the applicant could not afford to delay in
joining the course in Luxembourg as delay would automatically mean foregoing the chance of
doing the research that was obtained with much difficulties. But the respondent authorities
willfully failed to appreciate provisions made for the scientists in Appehdix—9 of the FR&SR,
Government of India as well as in Clause B of FR-111.

A copy each of the aforesaid letters dated 11.04.2005,
11.04.2005 and 25.04.2005 is annexed hereto as Annexure—
20, 21 and 22.

6.10: That after waiting for a reasonable time to receive the order granting the leave and
the reliever as were prayed for as stated above, there remained no option opened before the _
applicant to avail the chance other than by resigning from his post and accordingly the applicant
‘submitted his resignation letter dated 26.04.2005 to the Respondent No.1, the Seclreta.ry,
Department of Biotechnology, Govt. of india together the ‘No Dues C-ertiﬁcate’ dated
20.04.2005. But the authorities }did not inform the applicant about the fate of his letter of
resignation he was forced to tender and as the time for joining the new course at Luxemburg
was fast elapsing and that the new Director had already joined the IBSD and also as .the
applicant had already handed over charge to Dr. V. S. Rana (Annexure-22) and had completed
other formalities to leave the Institute, the applicant left for Luxemburg with intimation to the

authorities concerned vide letter dated 16.05.2005.

A copy each of the aforesaid resignation letter dated
26.04.2005, ‘No Dues Certificate’ dated 20.04.2005 and letter
dated 16.05.2005 is annexed hereto as Annexure—~23, 24 and 25.
- 6.11: That applicant subsequently changed his mind and vide letter dated 14.07.2005
withdrew his resignation letter dated 26.04.2005 (Annexure-24) considering especially the facts

that the respondent authorities had not yet accepted his resignation, the withdrawal was -
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possible because the 3-month notice period from the date of submission of the resignation letter
was not yet over and that the applicant could not afford to lose his job firstly because the
applicant has deep intentions to serve the country with whatever little capacity he has and
secondly because he has to support his children in their education and health in his o‘wn
country, especially in the North-East. Besides, the arena of employment has been getting
squeezed with every passing day. Accordingly, the applicant submitted his letter dated
14.07.2005 withdrawing his aforesaid resignation letter dated 26.04.2005.

A copy of the aforesaid letter dated 14.07.2005

withdrawing the resignation is annexed hereto as Annexure-26.

6.12:  That the respondent authorities did not inform the applicant anything either about the
acceptance of his resignation (Annexure-24) or about the acceptance of withdrawal of his
resignation (Annexure-26) for a long time. The Respondent No.4 vide his letter dated
12.08.2005, however, informed the applicant that his withdrawal of resignation was refused by
the authorities concerned on baseless and irreievant grounds. There was, in fact, no reason for
the respondents to show or not to show any cause for accepting or not accepting the'applicant’s
resignation because the question here was precisely to accept or ot to accept the resignation
and nothing else. But that question was not willfully answered and, contrarily, they tried to stain
the career of the applicant with bias and concoction. In truth, the actions, activities and integrity.
of the applicant have always been praised in writing by the applicant’s previous employers both
in India and abroad. Be as it may, the post in .question has still been encumbered by the
applicant for all practical purposes and it will remain so until the resignation was expressly
accepted in its usual process and without bias or motive.

A copy of the aforesaid letter dated 12.08.2005 is

annexed hereto as Annexure-27.

6.13: That it is an established procedure that a post is never treated as vacant until and
unless the incumbent is retired, removed, expired, transferred or the incumbent resigns and |

his/her resignation is expressly accepted by the authorities concerned. For the same reason
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such a post can neither be advertised nor filled up. But in the instant case, the respondent
authorities advertised the post under concern on 07.09.2005 despite the fact that the letter
dated 26.04.2005 (Annexure-24) submitted by the applicant resigning from the said post was
not yet accepted and that the matter of withdrawing the said resignation by the applicant vide
letter dated 14.07.2005 (Annexure-26) was not yet decided by the authorities concerned. Thus
the authorities’ acts of not agpointing the applicant to the post for which he has applied and to
which he was interviewed, not granting the extra-ordinary leave to the applicant despite there
being the provision of rules for the same and also despite there being a multitude of instances
of granting such leave by the same authorities to other incumbents in the shoes of the
applicant, not accepting the withdrawal of resignation of the applicant etc. are enough of a proof -

Vof how biased agains't and discriminatory are the respondenté ‘authorities towards the applicant
since the beginning of his employment in the said Institute. To give a precise example of
granting such leave to a Scientist of the same Institute, the case of Dr. N. C. Talukdar may
safely be referred to who was granted such leave even before completion of his probation
period and that too almost immediately after he had jdined the Institute.

A copy of the aforesaid advertisement is annexed

hereto as Annexure-28.

6.14: That having received the said letter dated 12.08.2005 conveying refusal of the
authorities to accept the withdrawal of the applicant's resigr;ation but without accepting the -
resignation till then, the applicant made another request to the respondent authorities to- re-
consider the matter vide Ietter dated 1§.12.2006. In the mean time and after the lapse of over 4
months the respondent authorities issued the letter of acceptance of the resignation of. the
applicant vide their ietter dated 06.12.2005. But that too was after over 4 months of slubmission
of the letter dated 14.07.2005 (Annéxure—26) withdrawing the said resignation. Consequently
the applicant vide his letter dated 19.12.2005 reiterated his request once again‘ for
reconsidering his letter withdrawing the said resignation. 3ut the authorities have so far
remained silent.
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A copy each of the aforesaid letter dated 06.12.2005 and the

letter da{ed' 19.12.2005 is annexed hereto as Annexure~29 and 30.

6.15:  That having seen the respondent authorities silent about the matter of withdrawal of his
resignation for so long and having been sitting idle at home in anticipation of a reasonable
actioﬁ to be taken by the authorities concerned, the applicant as the last resort made an appeal
befofe the Hon'ble Prime Minister of India praying before him as the executive head of the
nation to instruct the respondent aufhorities to accept the withdrawal of the applicant's
resignation, to allow him to resume his duties and pay him his salary he is entitled to after}
granting the extra-ordinary Ieaye he had prayed for etc. vide letter dated 18.04.2006. In turn, the
Office of the Hon'ble Prime Minister vide ietter datea 04.05.2006 instructed the respondent
authorities to take appropriate action. But the authorities have so far failed to take .‘any action
on the said instruction. Consequently, the applicant has been forced to\sit idle at home without
work and income despite the fact that he has withdrawn his resignation well before the 3-month
notice period was over and also much before his resignation 'was accepted by the authorities
concerned by going out of fhe way with bias and motive.

A copy each of the aforesaid letters dated 18.04.2006
and 04.05.2006 is annexed hereto as Annexure-31 and 32.

6.16: That in view of the facts of respondent authorities' dealings with the applicant with
bias and unreasonableness from the very beginning of his appointment to the post of Scientist—
C despite the fact that the applican‘t had in fact applied for and was also called for interview for
the post of Scientist-E, not providing the applicant at the Institute with the nécessary equipment
and supplies required for éarrying out the research worké with the basic purpose of which the
vrespondent authorities had appointed the applicant, not accepting the applicant's request for
granting the 9-month deputation that was required for doing the higher reséarch in the field
allied to the field of activities of the applicant’s Institute, not granting the 9-month extra-ordinary
leave to the applicant for hié going on reéearch works at Luxembourg despite there being the
provisions for such leave as per provisions made in Appendix-9 of the FR&SR, Government of
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India as well as in Clause B of FR-111, not attending to the repeated requests of the applicant
withdrawing his resignation which was submitted within the required time limit of 3-month notice
period and much before the.resignation was accepted and finally accepting the resignation over

| 4 months after the resignation letter was submitted and that too only after the respondent
authorities received the notices of withdrawal from the applicant and the present failure of the
authorities to implement the instruction of the office of Hon’ble Prime Minister of India in the
matter of the applicant's prayer for re-consideration of his withdrawal of resignation he had
submitted earlier etc. altogether clearly indicate to the fact of how biased the respondent
authorities have been agaihst the applicant right from the time of his initial appointment
and till now. The failure of the authorities to accept the resignation tendered by the applicant
which they should have accepted almost instantly as pe'r rules and then their hurried
acceptance of the applicant's resignation much after the relevant notice period was over and
only after the Ietters. withdrawing the resignation were received from the applicants more
particularly indicate to the facts that the respondent authorities first tried to negate the
applicant’s chance of going to Luxembourg and dbing the higher research there and, when they
saw that their said act did not work, they suddenly came up with the untimely and unféaso’nable
act of accépting the resignation so as to cause hindrance in the way <;f the applicant’s re-entry
into his job in the aforesaid Institute despite the fact that the post has still been lying vacant and
-~ that the respondent authorities could not find any suitable ;;erson for the post through the
process of selection of candidates they conducted in pursuance of the advertisement dated

07.09.2005 (Annexure-28). They even willfully failed to appreciate the fact that continuance of
the vacancy in the said post has been frustrating the very purpose of creation of the post under
concem. All these unreasonable acts committed by the respondent authorities with bias and
motive against the applicant finally gave rise to the cause of action and the belief that the
applicant shall not get justice until and unless he invokes the kindness of this Hon'ble Tribunal

to interfere in the matter in the interest of justice; and hence is t'he present application.

1. GROUNDS:

7.1: The respondent authorities ought not to have appointed the applicant to the post of
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Scientist-C with a lower to lower scale of pay despite the facts that he applied for thé post of
Scientist-E which is @ much higher post and which carries a higher salary and not for the post
of Scientist-C and that the authorities had also invited him for interview for the post of Scientist-
E and not Scientist-C twice and thus put him in a grade of service which was muc“h lower in
rank, much inferior to suit the academic and other qualifications of the applicant and which
carries a lower to lower scale va pay besides the fact that the applicant did not apply for such a

lower to lower post.

1.2: The respondent authorities ought not to have rejected the prayer of the
applicant for granting deputation to Luxemburg only for a brief period of 9 months to do a
course of higher research in the relevant field considering especially the fact that the fruits of
the research would have contributed to the interest of the country to which the applicant and the

respondent authorities belong.

7.3 The respondent authorities cught not also to have rejected the applicant's request for
grant of extra-ordinary leave especially in view of there being the provisions for grant of
such leave in the relevant rules of the Government whose total interest centres round research

and development only and also considering the fact that the applicant made the second request

after he got his first request for grant of deputation rejected.

7.4: The respondent‘ authorities ought not to have created the situation tHat forced the
applicant to tender resignation from his post in a bid to avail the .chance of the aforesaid
research. The respondent authorities alsc ought not to have made willful and inordinate delay in
accepting the applicant’s resignation whom they themselves forced to take recourse to and they
thereby ought not to have created uncertainty in the mind of the applicant regarding his ability to

avail the chance of doing the higher research in a reputed institute of a developed country.

1.5: The respondent authorities ought not to have advertised the post held by the

applicant before his resignation was accepted if they were not really biased against the

applicant.
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7.6: The respondent authorities ought not to have rejected the applicant's petition

withdrawing the resignation he had submitted earlier especially when the submission of the
petition withdrawing the said resignation was much before the acceptance of the resignation by

the authorities concerned and well within the 3-month notice period.

7.7:  The respondent authorities ought not 'to have fancied themselves in sitting over the
subsequent request of the petitioner to re-consider his withdrawal of resignation which was
submitted within the usual notice period and long before the resignation was accepted in a
belated hurry an_d more particularly over the instruction to take appropriate action in the
matter as was conveyed to lthe respondent authorities by the office of the Hon'ble Prime

Minister of India.

7.8: The applicant may kindly be permitted to 'put forth other reasonable ground or grounds, if

~ any, at the time of hearing of the case.

8.  DETAILS OF THE REMEDIES EXHAUSTED:

8.1: The applicant declares that the applicant made all out efforts to get his appointment
corrected as Scientist-E, to get his pecuniary benefits paid to him by the respondents as well as
to get the respondent authorities provide the required’ equipmepts and supplies in order to carry
out the research works in the Institute peacefully and fruitfull)y. But the respondent authorities
have tumed deaf ears to all these requests of the petitioner willfully and with bias in order to

disable the petitioner to continue in his post as well as to do the research peacefully and :

fruitfully.

8.2: The applicant declarés further that on reCeivihg a good chance of doing a highe} course of
research of only 9-month duration in the relevant field in a reputed Institute of a developed
country, the applicant first prayed for grant of deputation for 9 months with effect from
01.05.2005. But after having got the prayer rejected, the apﬁ;licant prayed for grant of extra-
ordinary leave on the sa‘me ground. That prayer for leave was also rejected consequent upon
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.which the applicanf had "but to tender resignation. Accordingly, the applicant tendered
resignation and requested the authorities to accept it and relieve him within such time that he
codld leave for Lu;<embourg latest by 01.05.2005. But the authorities sat tight over it and
delayed inordinately in accepting the resignation before which the applicant changed his mind
and withdrew his resignation. The respondent authorities, however, refused to accept the
withdrawal of the resignation and accepted the resignation in an unholy haste but with an
inordinate delay and with bias and motive. The applicant prayed for re-cbnsideration of his
prayer for withdrawal of his resignation which prayer was made both before the usual noﬁce
period was over and before it was accepted. The office of the Hon'ble Prime Minister of India
has also instructed the respondent authorities to take “appropriate” action in the matter. But the
authorities have so far been maintaining a mysterious silence on both the said prayers of the
applicant for re-consideration and PMO's instruction to take appropriate action. The fact also
rerhains that the respondent authorities have not yet released fhe applicant from service while

they ought to have released him immediately after his resignation was accepted.

- 8.3: The applicant, in view of the remedial measures he has already taken in the matter,
declares‘ that the applicant has taken recourse to all the remedial measures that were
departmentally available to him but were of no avail. There i thus no more remedial opportunity
before the applicant to take recourse to for meeting his grievances against the respondent
authorities other than p!écing the matter before this Hon'ble Tribunal praying for its kind
interference in the matter in the interest of delivering justice to the applicant. The applicant, in
view of the facts and circumstances stated above, declares further that the interference of this

Hon’ble Tribunal in the matter has become all the more urgent besides being necessary.

9.  MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT:

The applicant declares that he has not filed any writ petition or any other petition or application

before any court of law or before any bench of this Hon'ble tribunal nor has he filed any other
application, representation or appeal before any other authority in regard to the subject matter

of this original application.
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10.  RELIEF SOUGHT:

In view of the facts and circumstances stated above, the applicant most humbly prays that this
Hon'ble Tribunal may be pieased to admit this application, call for the records and issue notices

upon the respondents to show cause as to why -

(A)  the order dated 06.12.2005 (Annexure-29) passed by the Respondent No.3 shall not

be set aside;

(B)  the respondents shall not be directed to accept the applicant's letter dated. 14.07.2005

(Annexure-26) withdrawing his resignation dated 26.04.2005 (Annexure-24); |

(C)  the respondents shall not be directed to allow the applicant to resume his duties and to

treat the intermediary period of absence between 21.02.2006 and the date of resumption of his

duties as a period spent on duty for all purposes; and

| —

(D) grant such other relief or relieves as to this Hon'ble Tribunal may kindly deem fit and

proper on consideration of the facts and circumstances of the case.

11._ INTERIM RELIEF SOUGHT FOR, IF ANY:

The applicant prays that pending finalization of the present original application this Hon'ble

Tribunal may kindly be pieased to issue an order —

(A)  staying the operation of the order dated 06.12.2005 (Arnexure-29) by which the

respondent authorities accepted the resignation of the applicant;
(B)  allowing the applicant to resume his duties in the Institute forthwith: and

(C) any other order or orders as to this Hon'ble Tﬁb,unal may deem fit and proper to pass in

the interest of justice.

12._ PARTICULARS OF THE POSTAL ORDER & OTHE MATERIALS:
12.1: The |.P.O. N0.266 324¢6¢1, dated 29.05.08 for Rs.50.00 (rupees fifty) only.
12.2: Required number of envelops and acknowledgement cards.

12.3: Vakalatnama.
12.4: Material papers as per index. o

Contd. to Page~17



13. LIST OF ENCLOSURES:

13.1:  Advertisement dated

13.2:  Advertisement dated 18-24.10.2003

13.3:  Agreement dated 27.01.2004 between the applicant and the IBSD .

13.4:  Interview call letter for the posi of Scientist-E dated 27.05.2003

13.5: Interview call letter for the post of Scientist-E dated 24.11.2003

13.6:  Certificate of Employment —cum- Relieving from TERI, New Delhi dated 17.01.2004

13.7:  Appointment Order dated 29.01.2004 '

13.8:  Joining Order dated 29.01.2004

13.9:  Representation to the Director, IBSD regardlng equipments and supplies dated 22.04.2004

13.10:  Representation to the Director, IBSD regarding equipments and supplies dated 24.07.2004

13.11:  Representation to the Director, IBSD regarding equipments and supplies dated 30.07.2004

13.12:  Representation to the Director, IBSD regarding equipments and supplies dated 22.10.2004

13.13:  Representation to the Director, IBSD regarding lab assistance dated 22.10.2004

13.14:  Representation to the Secretary, DBT, through Director, IBSD regarding equipments and
supplies dated 9.11.2004

13.15:  Letter of probation termination dated 28.02.2005 _ .

13.16: Letter issued by Scientist-E, DBT regarding the handover of additional duties of Scientist-in-

) charge dated 28.02.2005

13.17:  Taking over of additional duties of scientist-in-charge by the applicant dated 01.03.2005

13.18: Representation to the Secretary, DBT for the deputation on the Foreign Service dated
15.03.2005 '

13.19: Regret letter to the applicant issued by Scientist-E, DBT dated 08.i 1.2005

13.20: Representation to the Secretary, DBT for Extra ordinary Leave dated 11.04.2005

13.21:  Representation dated 11.04.2005 addressed to the Secretary, department of Biotechnology.

13.22:  Handing over of additional duties of Scientist-in- charge to Dr. V.S. Rana dated 25.04.2005

13.23:  No dues Certificate for the applicant dated 20.04.2005

13.24: The applicant's resngnatlon letter dated 26.04.2005 submitted to the Secretary, DBT

13.25: Remainder regarding the status of resignation of the applicant dated 16.03.2005.

13.26: Representatlon to the Secretary, DBT regarding the withdrawal of resignation dated 14.07.2005

13.27:  Letter dated 12.08.2005 issued by Scientist-E, DBT.

13.28: IBSD, advertisement for the position of Scientist-E dated 07.09.2005

13.29:  Acceptance of the applicant's resignation dated 06.12.2005

13.30: Representation dated 19.12.2005 addressed to the Secretary, DBT regarding the
reconsideration of withdrawal of resignation

13.31: Representation to the Hon'ble Prime Minister of India to intervene for the acceptance of

' withdrawal of resignation dated 18.04.2006 ,
13.32:  Letter from the Hon'ble Prime Minister's Office dated 04.05.2006

Contd to'Page-.......
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VERIFICATION

l, Dr. Patan Shaik Sha Valli khan, Son of Late P. Ghouse Khan, a resident of KMH.’
Street (Door No.6 397) under Post Office Kadapa—516001 in the district of District Kadapa of
the state of Andhra\Pradesh, aged about 40 years, do here by verify that | am the applicant in
the accompénying application filed on behalf of myself and, as such, | am acquainted with the
facts and circumstances of the case. | do hereby verify further that the statements made in the
paragraphs from 1 to 13 together with the copies of documents annexed to the application are
true to the best of my knowledge and belief and that | have not suppressed or concealed any
material fact or facts relating to the instant case.

And | set my hands in this verification on this 29 day of June, 2006 at Guwahati,

AR My ryi v
Date: 29t June, 2006 - Slgnature of the appllcar}t [ /Zaﬂé

Place: Guwahati CPﬁ'ZﬁN Coni LHA Yhd kbfﬂ/kﬁ

Pazern Lor1ee Soavgecs laygyy
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able Dpvelopment (!BS‘D)
(Department of Biotechnology, Gowt. of india)
Takyelpat Institutional Area
Imphal-795001 Manipur (INDIA)
Ph. 0385-2446122 (0) 0385-2446121 (V)
Fax. 0385-2446120 {0) E-mail: ibsd_imp@sancharnat.in

ADVERTISEMENT No. 2/50/2003-1BSD
stitute of Bioresources and Sustainable Development (IBSD) is one of
onomous institutes under !hp Department of Biotechncloqy Ministry 0!

. The ohjecnve of IBQD is to develop and uuhze the rich bioresources of
rth-Eastern Region of the country through the application of moderm
t00)8:0f biology and biotechnology. Applications are, therefore, invited tor the
ng posts:

'+ 1 (One) Scientist-E : Plant Biotechnology in the Scale of Pay
00-18,300
tial Qualification: 1st class M.Sc in Botany/Biotechnology/ Agriculture/
jcuiture or equivalent with at least eleven years research experience or
in the above subjects with at least ten years research experience in
edicinal and Aromatic Plants/Horticuitural Plants Resources.
Désirable : Research experienca in biotachnological approaches for
‘conservation, improvement and utilization of Madicinal and Aromatic plants/
- FloriculturesiHorticultural resour;as. The candidate should be capable of guiding
and supervising research programenes of the division. The researcn expariance
should be evident from publications in above figlds in-reputed journals.

Job Requirement : Collection, conservation, tultiplication and improvenient
of Medicinal & Aromatic Plants/Horticultural Resources of the NE region along
with- bioprospecting for useful products.
Post No.-2 : 1 (One) Scientist-C: N
_of:Pay Rs 10,000-15,200
gential Qualification : 1st class M.Sc. in Orgamc Chemistry/Natural
oduct Chemistry/Bio- organic Chemistry or equivalent with at least five
years research experience or Ph.D. in any of the subjects with four years
résearch experience in isolation and characterization of bioactive natural
- compounds from plants.

Desirable : Research experience in isolation and characterization of bioactive
natural compounds from medicinal and aromatic plants as evident from research
publications in this area in reputed Journals.

Job-Requirement : To identify bioactive cotnpounds in medicinal and aramatic
plants by using TLC/GLC/HPLC/HP. techniques towards devéloping herbal
products.
Post-No. 3 : 1 (One) Scientist-E: Microbial Resources in the Scale of Pay

1 Product Ch y in the Scale

_‘Bonﬂel Qualification: 1st class M.Sc in Microbiology or equivalent with at
e st eléven yoars experience or Ph.C.in above subject with at least ten years
xpenenca in the relevant fisld.

e;lrablo H Research expenenre m assessmem o! mnrrobla\ Uwem'yA

To carry out microbioiogical Researc for conservation
ation of microbial biodiversity of NE tegion.

blorogy( olerllﬂzirlaaopesticldas)
15,200~

¢
Esssnual Qualification: ist class M.Sc in Microbioclogy/Agricultural
Microbiology or equivalent with at least five years tesearch experience or

Ph.0 in above subject with at least lour year research axperience in me
relevant field.

Desirable: Research experience in developinent and application of biofertilizers/
bnopeshcndas in agricultutal crops.

Job Requirement : To carry out research on development of microtial
inoculants and biopesticides for agricultural crops.

Post No. 5 : 1 {One) Scientist-C: Bioresources Data Base in the Scale of
‘Pay Rs 10,000-15,200

‘Essential Qualification : 1st class in M.Sc in Biological Sciences/

Biolechnology/Bio-lnformalics with at least five years research experience or

Ph.D in the above' subject with at least four year research experience in

bicinformatics/application of computer in biclogical sciences.

Deslrable : The research experience in bioinformatics and knowledge of

Blotechnology Information System Network (BTISNET).

Job: Requirement : To develop and maintain a computerized data bass of the
“bioresources of NE region and build up expentise/services in bicinformatics of
the'Institute.

General Conditions:

Appllcanl should be Indian nationals.
um age limits of the candidates for dnrect recruitrnent will be as

rement :
R

intist-E : 55 years
ist-C : 40 years

3‘)\3%1?6‘? pecl of special categories/sports persons under

% ia no{ cahons/gundelmes will be applicabte.

W sts 187" ‘persons with disabilities -3 (three) percent of
0sts

. - Persons with physical disabilities will have age relaxation upto 5 years.
5.. Reservation for SC/ST/OBC/PH, if applicable; will be in accordance with
the orders+issued by the Govt. of india from time to.time.

The above posts carry usual allowances as admissible to Central

Government empioyees. Higher initial pay may be consndered for

excepllonaﬂy meritorious and deserving candidates.

. The date for determining the direct recruitment age limilexperience/

. Qualifications shall be the closing date prescribed for receipt of applications,

8. Separate applications along with fees are to be mada for different posts it
a candidate is desirous of applying for more than one post.

jimin@mayl ho period-of:expsria) ca,,;.._;b,g,gm ipline’area otwo
prescribed shall be s6unted with sifect from the date of* acquiring the
prescribed minimum educationat qualification for that group/grade.

10. Applications from the candidates working in Governmient departments,
public sectar organizations, autonomous institutions and goveinment
funded research agencies will be considered only if forwarded through
proper channel and with a clear certificate that there is no vigilance case
pending/being contemplatad against hirn/her and that the applicant will be
relieved within one month of receipt of the appointment order. Howaver,

applicants may send an advance copy of the application along with requisite
tee (wherever applicable) before the last date of receipt of completed
J)pllcauon

il outstation candidates: cailed for interview wil be paid to and fro
slngle "second class ra»l fare/ordinary bus fare from the normal place of

eiontis. 33 RS

Green Gate A 14 15-186, Parya\f 130 L.(m'p?ey
New Delhi - 110030

Phone : 26¢. 32930 26532850 Fax . 26!&58609 E \ail

SU&JECTS Concepts, Theovles and PrinclpiesolHumznnlohl« ﬁnliu
ter y and Huinan Rights, Systeins lm Prof
to Human Rights, lnsuuments of Hutnan Rights, Refugee Issies, Miii
State of Human Rights In india, International Humanitarian issuys aid
Expanding Economic, Social, Cuitural, E and Develop
Activism, Role of NGOS, Disaster and gency Relief, Hu
People, Drug Abuse, UNHCR, UNHCHR, Amnesly‘ neu Cross; HHRC, PUCL PUDF, M|
Peace Non-Viol, and Conflict Resolutl ting Buman Rights Stabidace
and Retorms, Judicial Activism, Public interest Lmqanons ol Role of Media.
EXAMINATION CENTRES : Ahmedabdd, Altahabad. Anfangatad, Botitiay. 8
Chandigath, Dehradun, Seini, G b 1, Sphal, Jaipur, Joniing,
Port Blair, Panaji, Patna, Pune, Ranchi, Srinag. tnla, vandoun, Wstaipts, V
important places. Annua) Examinations wilt be he! June i Dacembes eviy yab
PROSPECTUS ANGADMISSION FORM : For getting admission formar
to send a written application with their name and ad:fross alongwith P
pasting) worth Rs. 45/- (Forty Five). Prospachis and o are also il
LAST DATE: Completed.applications atongwith it dosuments an
Admissions Office by registered post only latest hy ZU(h Dowmb

The Indian Institute of Human Rights: is extrmineiy Sappy to shaiv wi
exclusive message sent by The Secretary Generdl ot United Natlons
"It gives me great pleasure to send my warmest glenlmgs t postytadunte stude
Rights. The United Nations Charter enshrines 2ur cominitinent ‘to reaffirin 1aith
dignity and worth of the human person, in the equal rights of men and woinen and-
that aim raquires the United Nations, government nivii society to iat i
Tights standards and 1o promote human rights education. Usiad Niti
of human rights, put legal protections in place, and serve us
forum for states to share best practice, and huinan rights (e2:3in ¢
and development work. Many governments, for their parl, have n
institutions to ensure that human rights convenlions are honsuied. d
their judges, polxce,andimmngrauon officials, Ot an individinsd tevel. ear xnf wacat
h cultural dial and mutual respect
You, as sludenu of hiiman rights, are an important parl of ghat futute. 1 cotmsu nd
this'most important subject. Please ncept ny very best weshes i yout stude 3an

) declare that the above information aie true i

their residence or fom the actual place of undertaxing e gt W[‘

whichever is nearer to thedplace of intervievi
12. The incumbent shall be liable to.setve arywiere
13, No hostel/housing facility 15 available with 1t
14. These posts can also be filted in the iowel
Institute in case suiiable candidates with
expenence are nol ferthcoming.
The Department of Biotechnology, Govt. of Ik
of the Institute will have Lhe right to cancei
or the recruitment rules thereof at any time b
the posts Is completed.
18, The Inslitute resarves the right to appoi

tound Sultable, BVer i ne/shie nds nbt applicd
Completed applications stictly in the “FORMAT OF
herewith with a passport size photograph fixsd 2! space
along with altested cepies of all mark sheets, caste cenil)
certificates, etc. iogether with a non-refundanie fee of Ayl
SC/ST candidates are exempted from paymeant of applical
cross Demand Dratt/IPQ favouring the Director, inslitute of FHcrasouices and
Sustainable Development should reach the Director, institut 0/B50UICes
and Sustainable Development, Takyelpat Institutional Area, inibhal-795001 on
ot before 20th Novembet, 2003, -
Applications received after the due date or without the tsquired copies of
certificates and appllcat'on ‘fee or incomplete in any mannar will not be
entertained.
Canvassing in any form and/or bringing in any influence. poital or athenmse,
will be liable for disqualification for the post.
Mersly fulfiling of the' minimum prescribed qualifizations experience will
not vest any right on a candidate for being calizd tor intervizws. Since it nay
not be possible to call all the candidates lor interviews. the applications will be
shorllisted for the purpose and the decision of ihe Institute will be final. The
Institute will not entertain any torrespondence-in this respont and no interim
enquiry will be attended to.

&

v onty (PHE
n forin of

Sr. Administrative Officer

FORMAT OF APPLICATION IBSD, Jmphal
1. P st applied for :

Niame of the applicant (in block letters): '\"xx i
E ather's/Husband's. Name : Passport i
4. Date of Birlh (DD/MM/YYYY) : size d

5.  Age as on 10-11-2003 :
6. Postal Address :

photograph |
i
|

JOU S —

Pin - E-mail : Telephona: |
7. Permanent Address : Pin:
8. Nearest Railway Station:
9. Nationality:

10. Marital Status :

11. "Whether belong to SC/ST/PH/OBC (if yes attach cerificate)

12. ‘Education Qualification

Exam passed Board/ Div.
University

%age yr.ot
. passing

Sulject

13. "Professional uarmr&; undergone it any and detaits thaoh
14, Prgsent post (Nan"s SL."" f.smp.
Y5 (D) Sizaié of pay and present pay 4
16. Total experience (Y4ars/Months)

17. *Details of research work/experience, if an.:
18. “Publication to your credit:

19. Any other relevant information that you ma-,

DECLARATION

Desh < gy

knowledge and belietf.

Place:

Date:

‘ Attested copies of Certilicates/testimonials it
support of the claim must be enclosed along with I}

EN 20/80
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Vo H\ISTITUTE OF Bl ORESOURCES AND SUSTAINABLE DEVELOPMENT (IBSD)

- :{;\."" \\‘ (Depnrtmcnt of Biotechnology, Govt of Indla) B : 0385-2446122(0)
R SIS Takyelpat Institutional Area ' B : 0385-2446121 ()
Y, Uit Imphal795001-Monipur (INDIA) : " Fax: 0385-2446120 (O)
BRI Y : - _ IE-mail: ibsd :mpOmnclmnci in
AGRELM LN T
Articles of Agreemem made on. the.~". 7 //7\/7“7 ....................... (day) of... zf (mhl((r//month
two thousand four between.... &7 PATCAN . SHALE DAV L (/z?/l/ D/o.W/o.S/o..........
..... PAzan.. (4 HdLJ ElKHApL i OF THE ONE PART.
AND

T Institute of Blmesoulccs and Sustainable Dcvelopmu1l (called. IBSD) having'its reglstcred ofﬁce
7 xakyclpat Imphal, Manipur, OF THE. OTHER PART.

WHEREAS IBSD has engaged the party of the first part and the party of the first part has agreed o
serve IBSD as Scientist-.....C........(Core) on the terms and conditions hereinafter contained.

NOW THESE PRESENTS witness and the parli‘csihcrc to respectively agree as follows:

1. Period of Employmcx}t:

1.1.  IBSD.hereby appoints the party of the first part as Staff Scientist-...... C'-r ....... (Core) for a term
of five years from..24. /[¢). /. Feey. ...t Tl fonf 20e

_fservice. The party of the second part can extend or curtail the period of probation at its

I /" The party of the first part will be on probalion durihg the first year of the period of five years
cnscrel]on

IEiThe services of the party of the first part.canbg conlinued, on regylar. basxs on complctlon of the
»-'lmm of five years, if found suitable after review tg be can1ed,.out~rby,the-rpany.of he - second
f4  parl. Such review wtil-'n“ fmally be completccf before expiry of the five.yearsiperiod., If due to
f /| some administrative ream TWise the pany y of {ic. secSnd,part,lsIunablertO*decrdevabout
g4 pof fcnn'g""cg’ular SCI'VIC(’ after complehmve years, the term of five years may be extended
for suchrtemis as may / be mutu ually agreed*betwec, T Parties= - e

F et R e S GV
) Wwﬂ "“\ S e
¥ { Dut:cs/.]ob PJ omn ; T :

2.1 The party ofi.xe st ~om L e mit herseifhimself o the orders of the IBSD under whom -
she/he may from 40 0 faae s pieced by IBSD and shall hold the said appomtmcnt for the -
term upto..AV<.Y /N . from the date ijOlﬂll]" 1.e.2. 7/r /,/)«’/41 subject to (he provisions
as herein containd.

2 The party of the first part shall devote her/his whole time to her/his duties '15515ned by the Director,
IBSD and shall at all times obey the rules and By e-laws of the Society of IBSD prescribed from

DM hag /ug_ ﬂ“mbl
"b" ate,Gawhati Hig,. -‘hn.
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part of India or a place outside India and

2

Tife to time and shall whenever required, proceed to any
perform such duties there, as may oc assigned 1o her/him. ‘

>. Remuneration

3.1 The party of the first part shall be granted pay at the rate of Rs...[(+. 2!;/’ ..... ......per month
(Rupf:es..cf,l; Ve Aiettd aiad. . Ao L Dibia, ard ..M.cl.:lltu't’i,z.a; Ll =4 in the scale of pay of
P, ig.cbbd.. w308 185, 2400 with effect from ..... 2.7 cl) 2kt .. .o.........for holding
ihe post - of Scientist- ¢_ (Core).

1 . In addition, the party of the first part shali be eligible fo receive allowances such as Deamness
Allowarce, City Compensatory Allov-ance, Transpa:t Allowance & House Rent Allowance (if no

~ accommodation is allotted by the party of the second part) ctc. in force from time to time as per Rules

3.3 The pay and allowances from time to time payable to party of the first part under these presents shall
be paid for such time as she/he shall serve under this Agreement and actually perform her/his duties,
commencing from the aforesaid date and ceasing on the date of her/his quitting service or on the date
of her/his discharge therefrom or on the day of her/his death if she/he shall die while in service.

3.4 Notwithstanding anything herein before contained, the party of the first part shall unless otherwise
decided by IBSD be entitled to receive in whole or in part , as may be authorized by IBSD the
‘benefits of any improvements/changes that may be adopted by IBSD for its employees subsequent to
‘ie date of these presents in the terms and conditions of service to which she/he may belong for the
time being and the decision of IBSD in respect of such improvement /changes in" the {erms and
conditions of service of the party of the first part shall operate so as to modify-to that extent the

provisions of these presents.

4. Termination

" 4.1 During the probation period, cx{ended or otherwise, the contracts can be terminated by giving one
calendar month’s niotice in writing or one month’s salary in lieu of notice as termination simplicitor hv

cither party without assigning any reason. In the event a shorter notice is given by either party, a sum

equivalent to the salary of the period, notice period falls short of one month, shall be payable by the
concemed party to the other party. ' :

.2 Any time after completion of the probation and within five years or its extensions the contract can be -
terminated by giving three calendar month’s notice in writing or three months salary in lieu of notice
as termination _simpli&itor by either party without assighing any reason. In.the-event-a-shorternoticp is
given by either party, & Sum gquivalent to the salary of the periodi notice falls short of three months,

shall be payable by the conce™ed ATty 10 the other party.

s A

i

N
18. M. haBfSuL HaQuE),
Aivorate,Gavha ".‘ﬁﬂlg!.;':h?;
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518 veas othmw;se pmwdcd in this Agrccmcni all oihcr terms and condmons of the serwces will be:

)vemed by the provisions of the Rules and Bye laws of lléSD and terms and condmons as se{ out in’
~chedule-] to this agrecmcnt and as amcndcd from time to e, L

'S, Other tcrms and Cox‘:;dilions.

.2 If any service has been rendcred by the party of lhc first part, in any capacnty, to IBSD pnor to this
~agreement, the same will not be considered as a continuation or part of the employmént under this
agreement. The cmploymcnl commencing from the date hcrcmbcforc mentioned wm be trcated as. a
fresh con(ract of* employmcnt h’"l\\ cen the Employce md the IBSD ‘ : '

WITNESS WHEREOT THE PARTY of the first pm md the Dnrcc(or IBSD on behalf of IBSD
1ave hcreun'o set thelr hands thc day and the year | first above written. v

S¢ wned by Dr...[). I(Z’.b'..'.,..'f../f!./.(..S//H..L AL0d ¢ ’//7&’Sc1enltsl-_ C the party ofthc first part
. presence of ... TE. 7’/? &J‘H\d r;'. Stzenden f..?.‘.Q‘.’.l.\.‘.?rt)IBSD

!

(C.gnature of witness) . - | - ) (Dr /91Tun/)!/.’.’./.'.(./(/.{’l.’(/.‘/’fm/“

Sx;,md bv Prof. H Tombn Sz b ’(‘ ector, IBSD, on belnifofIBSD in the prcscncc .
of . s - Y R L

R R R Y LA AR R

(Signature of W1mess) ~ o o : ~ (Prof. H. Tombi Smgh)
' ' o - Director, -
: IBSD, Imphal

3. Mcha

,;‘vo‘%‘»ﬁG“'“"H% A,
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Date‘ Tue, 27 May 2003 14: SS 59 +0530 (GMT+05 30)
From: ibsd lmp@sancharnet in | This is spam | Add to Address’ Book . AN

Sub]ect llnterwew call letter
To: oinamsmgh@hotman! com, kavmdratZ@rediffmall com 0

cC: pswkhan@yahoo com, cnnmala r9dtffma|l com, atulvkumar@rediffmail com,
snorl _cs@yahoo.com .

Sub: Interview for the post cf  Scientist -E (Post No.1l)
Sir/Madam,%

W1Lh LeLerence to your application for the post mentioned above, you
are informed to arpear pe;s,nally for an interview before the
Selection Committee on 15th June, 2003 (SUNDAY) at 3 p.m. in the offlce
chamber of the Director, IBSE. ‘

You are requested to report at the place of interview on the

scheduled date at least half an hour before the‘fixed time, alonq with

the . . . . X
testlmonlals 1n or1c1nal in stooort of your quallflcatlon, experlence,

- age,

caste etc. and ‘No (djectior Certiflcate from the present employer (In
case of candidates sarving in any Govt. or Semi-Govt. organization, and
if the apglication was not ori :nnally forwarded through proper
channel) .

For aprearing in the interview you will be paid 2nd Class Railway
fare for the journey both ways by the shortest route in due course.

You are requestecd to kindly acknowledge the recelpr of this E- mall
at your °arllest

fours “ithful]y,
Dr. . Jluyaﬂanda Siaghi

L N L T

. s P ...L.‘......4.—\..;~.., R ]

IBSD lmph@l

] ¥ v _“_. . A g !
"vom'quNh"'H@" -
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NSTITU?E OF BIORES OURCES AND SUSTAINABLE DEVELOPMENT (IBSD)
(Dep'lrtment of Biotechnology, Govt. of lmlla) - B :0385-2446122 (0)
- Takyelpat Institutional Aren B : 0385-2446121 (0)
Ipha1795001-Manipur (INDIA) ‘ Fax : 0385-2446120 (0)
R - E-mail: ibsd mp@sanchamet in
No.2/50/2dO§-LBSD R ' ) Imphal, the 24" Nov., 2003
To |

Do P ’/M,....S.‘.\.QJ( Sha vkt Khan,
S /0 .l P G]l\o-.\g. KI'\QA, [C*Udt(j (QwJ\u(,

é/;cz ...... k/\cdj‘uégvﬁwi ............. Cm g/(, 359
. 6"'1('&&[&)5&“(@?‘)'”7\'“/5”“/57}\;’4“5/Qg 29
Sub: Interview fon the post of Scncntlst ...... £ (P/w\f p)u"{tdfvrél?/d>

Sir/Madam,

Wlth reference to your apphcatnon for the post mentioned above you are informed to appear
pcrsomlly for an mtemew before the Selection Committee on 15™ Decenbcr, 2003 at 10 a.m, in the
cffice chamber of the Dlrector IBSD.

You ale requested to.report at the place ofmtervn,w on the scheduled date at ]eact half an hour
betore the fixed {’mc dlong with the testimonials in original in support of your qualification, |
experlence age, casle etc. and ‘No ObJecuon Certifi cate from the prescnt employer (in case of
candidates serving in any Govt “or Semi-Govt. orgamzatnon and if the apphcalxon was not originally

‘orwarded through proper channel). »

- Outstation candidates will be paid 2™ Class Railway fare and bus fare from Guwahat-i/Dimzipur

ke Imph or the journ oy both ways by the shortes. rouie.

Yours faith{\ ly,

Wa)

T
(Kh. Dilip Singh)
Senior Administrative Officer
IBSD, Iimphal

S

[



Northi-Eastern RegionalCentrc
Guwahati

jel. (361) 234 5395 or 234 4363
E-mail terine@sify.com

Fox (361) 234 5395

Eastern Regional Centre
Kotk

1ef. (33) 22630550 or 2283 0551
£l terierc@terires.in

Fas (33)22830551

Southern Regional Centre
Bangalore _
fol. (86) $35 6590 to 97
Eoanil Lerisre@teriures.in
Fox (80) 535 6589

Western Regional Centre
Panaji, Goa
Jel.(832) 245 6053 or 245 6064
E-mail teriwrc@goatelecom.com
Fux (832) 245 6053

} L RY North America
5 entreville, Virginia
!\ Tel. (+1571) 522 1580
s E-mail teri@ige.org
(} fux (+#1571)522 1581
TERT Lurope
London _
lel. (+44 20) 7747 6212
E-mail ritukumar@aol.com
Fox (444 20) 7839 6174

TERI South-East Asla
Kuala Lumpur, Malaysia
Tel. (+60 3) 7782 5718
E-moil nimtech@tm.net.my
fax (+603) 77835719

TERT Japan
. Tokyo
Tel. (+813) 3519 8979
E-mnail teri@iges.or.jp
Fox (+813) 3519 8978

" New Delhi = 110 003

@ Pape-25

#&5K} The Energy and Reburces Institute Aomaxuhe-6
Darban Seth Block Tel, 2468 2100 or 2468 2111

- »Habitat Place £-mail mailbox@teri.res.in
“Lodhi Road Fox 2468 2144 or 2468 2145

‘India +91 * Dethi (0) 11

Ref: AP/O1/1033 January 17,2004

CERTIFICATE OF EMPLOYMENT-CUM-RELIEVING

This is Lo certify that Mf Patan Sheik Sha Valli -Kh'an has 'béen in the

cmployment of The Encrgy and Resources Institute as per details given

, b(:ld W
. ] “ .
' Date : - Post held
From To
110171999 217072001 Rescarch Associate
22/07/2001 16/01/2004 Fellow

=

}Hc has been relieved from the services of the Institute on 16/01/2004

allter scttlement ol accounts,

)T MOSERHY
. o
/¢oio‘~ iyt o
taentuto
and P ourcas
it C\:: g“:t‘\ gleck, Habilal flace,
{ e faane, vy Daint- \\0 003

8. M. hagibut HAwED,
Avorate GavhaliHigh. s,
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wle o S - E-mail: ibsd_imp@sanchamet.in

(c INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (1BSD)
g » % (Department of Blotechnology, Govt. of India) » B 0385-2446122 (0)
ER 4 Takyelpat nstitutional Area : B : 0385-2446121 (O)
* Impha1-795001-Manipur (INDIA] Fax : 0385-2446120 (O)

ORDERS

Imphal, the 29" January, 2004

No.Admn(IBSD)/Appoinment/2003-04; 6//[’ On the recommendation of the selection
Committee held on 115712/03, Dr. Patan Shaik Sha:S’ali Khan S/O Late Patan Ghouse Khan is
appointed as Sciéntist C in the Institute of Biorcsourccs'and‘Susfainab]e Dcvclopmcbnt Imphal_ in
the scale of pay Rs.” 10 000- 325 15,200 with an initial basic pay of Rs. 11,625/ (including 5
advance mcxemenls) with adnnssﬂ)lc allowances under rules on contract basis for five years

initially as per Contract Agrecment with effect from the date of his joining the Institute.

He will be on probatio‘n for one year.

The expenditure is debitable to the Sub-head “Manpower” of IBSD.

S /'/

( Prof. H. Tombi Singh )
Ditector/IBSD, limphal

Memo No. Admn(IBSD)/Appoinment/2003-Ol//); /0/4) Imphal, the 29" January, 2004

- Copy to:
I. P.S.tothe Secxctary, DBT, Govt. of India.
2. Accounts Section.
3. _Concern Division.

\A/ Person Concerned.

5. Cashier cum PA to Director/IBSD.
6. Guard File, ‘

( Kh. Dilip Singh )
Sr. Administrative Officer
IBSD, Imphal

9% M hadi UL ﬂnuuﬂ
a .vor‘me.(}whl"“@'* o,
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D;ite:.- 29-01-2004

Dr. P. S.-Sha Valli Khan
C/o D. Sabjan -
6/397 G.C Street -
Kadapa o

A.P (India)

The Dlrector : P
Institute of Bioresources and Sustainable Development

'Imphal (Mampur)

Dear Sir,

| Reference : No. Ad»r_z_fm(J.BiSD)/Appointmenvt/2'003_~‘04/460 dated 29" January_'20_04;

- With reference 01ted above ] am pieased to Jomcd as a Scientist-C at Insutute of onresourccs and

Sustainable Devel opment Imphal in the scale ofpay Rs 10, 000-325- 15,200 wuh an mmal bas1c

pay of Rs. 11 6’75/- (mcludmg 5 advance morements) wnh adm1351ble allowances under rules on - B ‘

contract 'oaslc for (wc years mmal]y as per Contract Agreemen( wrth elfcc,t from 29‘h Januaxy 2004
—"l_/ 5

bcfore noon

Thankihg you,

~ Yours sincerely,

/1/ g f/l\’\ V‘v&\{\/xi}

(P S. Sha Valh Khan)
M/E’//Z/r’/g/ T

. Mot ‘u‘iﬂmidﬁ}, -
Advor atz,(huhﬁ‘“‘ﬂ- "oy
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oo, NSTITUTE OF BIOREADUHCES

BLE DEVELOPMENT ([BSD)

Pl araan
)} (Department of Biotechnology, Govt. of India) - B :0385-2446122 (0)
~ Takyelpat lnstitutional Area . ‘ B : 0385-2446121 (0)
Imphal-795001-Manipur (INDIA) : Fax : 0385-2446120 (0)

E-mail: ibsd_imp@sanchamet.in

Dr.P.S.S.V.Khan | -  22/04/2004
Scientist-C (Plant Biotechnology) '
IBSD, Imphal-795001 ‘

T0O, .
The Director o
IBSD, Imphal-795001 : T

Sub: Request for the equipment and supplies needed for the Plant Biotechnology Lab
establishment at IBSD-Reg ' ‘

Dear Sir,

I am herewith enclosing the lists of equipment (Annéere-l), glass/plastic ware (Annexure-11)
and chemicals (Annexure-lif) for the establishment of plant biotechnology lab at IBSD and
carry out the research mandate of the group. The requested equipments and supplies are
essentially needed to apply molecular markers for the plant genome analysis (DNA isolation,
PCR techniques, electrophoresis, staining, photographing and documentation).

I shall be thankful, if yo'u could kindly provide or purchase the same and do needful inthis
matter, C ' B

Yours sincerely

/ﬁ { Y aladid CW’S‘,/L

(P.S. Sha Valli Khan)

| 43. M. ha ﬁbLHMme},
A dvorate,GavhariHigh. s,
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f"‘%f ' ‘\ @
INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (IBSD)

(Depadment of Biotechnoloyy, Govt. of India) : &/ :0385- -2446122 (0)
Takyelpat Institutional Area ' @ : 0385-2446121 (0)
Imphal-795001-Manipur (INDIA] - TFax: 0385-2446120 (0)

-E-mail: ibsd_imp@sanchamet.in

P.S.S.V. Khan o ' Imphal

Scientist-C (plant Bloteclmology) ' , 24/07/2004
MPHD Division , :
IBSD, Imphal : - Receipt No.

| | | 1¥9t0. ’? 9/]%/
To ) : ‘ ;ns’.'\f" af Nieresonrees
The Director ‘ Jod Soetainubie Dovelopaent
]BSD’ Imphal : Taketfat. Linphal-T95001

Sub: Request for the equnpment and supplies needed for the PlanT bxotechnology Jab est'lbhshment B

IBSD-Reg.

Dear Sir,

Kindly refer my previous letter of request (IBSD office recelpt NO: 1590 dated 22//04/2004) with the hsts
of equipment (Annexure-I), glass/plasticware (Annexure-1I) and chemicals (Annexure-111) for the
establishment of plant biotechnology labat IBSD and carry out the research mandate of the group. The

requested equipments and supplies are essentially needed to carry out the research work.

I most respectfully submit to you that so far I have not provided required equipment/supplies for the Plant
biotechnology Lab establishment. I shall be thankful, if you could kindly do needful in this matter.

Thanking you,

Yours Smccre]y

/Qmm[\%

(P.S. Sha Valli Khan)

Ctessopiuds L
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INSTITUTE OF BIORESOURCES AND SUSTAIVABLE DEVELOPMENT (BSD)

(Pepartment of Biotechnology, Govf. of India) : g : 0385-2446122 (O)
‘Takyelpat Institutional Area A 0385-2446121 (0)

Imphal-795001-Manipur (INDIA] Fax : 0385-2446120 ()
' ' ' ' I‘-mall led nnp@sanch’xmel in

P.S.S.V. Khan | E ' Imphal

Scientist-C (Plant Blo(echnology) .30/07/2004 '
MPHD Division o . Reccipt W, ;’”
IBSD, Imphal . _ N 3 O/}‘
To o . ‘ Incvitute of L\.:.r.wmrr,e:s

The Director and Sustainable Dovelopment

IBSD, Imphal . : Fakyepae, phal-793001
" Sub: Request for the cq:‘_u_ipment rclated to Establishment of Plant Bio,toclnuﬂogy Lab ~Reg -

Dear Sir,’

A,
As you aware that I am workmg as a Scientist-C (Plant Bloteclmology) at IBSD smcq/2004 As per the
IBSD advertisement the- prescribe responsibilities of my job are as follows (Rcf Adv: 2/50/2003-

IBSD):

Collection, conscr\/ahon nmltiplicalion ~and 1mpxovcmcnl of nmniedicinal and afomalic
plants/horticulture resources of NE region along with bioprospecting with useful products.

The research objectives’ of the ongoing pxo;ects in the Medicinal Plant and Homcullura] Rcsomccs
Division are as follows (Annexure D. :

Project 1: N

Study of genetic homogenelty of the mlcropropagated p]ants

Characterization of Biodiveristy of endangered species using bxolechnologxcal too]s/matkcrs hke PCR,
RFLP and RAPD

Genome ana]ySIS and gcnchc improvement of the 7mg1bcxacc0us taxa.

Project 2: - _
Diversity assessment using molecular markers

At present, I am working in Plant tissue culture lab in association with the concerned Scientist Dr. H.
Sunitibala Devi for the establishment of the cultures as part of the rescarch work to be carried out in
the future. Meanwhile, 1 have already submitted 1o you a list of request of necessary equipment,

chemicals, glassware and plastic ware 2004 for the establishment of Plant Blotcchnology Lab (IBSD
Office Rccexpt No: 1590, dated 22/04/2004 and IBSD Receipt No. 1686 dated 24/07/ ).

As you aware that the Fnst Meeting of Scientific Advlsory Commlltec (SAC) under the Chalmnnshlp
of Prof. M.S. Swaminthan héld on 26" April, 2004 in the Department of Biotechnology, New Dclhi
approved the list of equipment.in Phase ! for Central Equipment Facilitv (CEF) and Divisions
(Annexure 11). I came to know that most of the approvel equipment purchased and amvcd to IBSD
recently by your sincere (,ffor(s The equipment is also ready for installation. : :

. | .a %‘hn

a‘wau}‘(‘i‘m"“.g. *



In this connection, I request you to kindly provide the minor equipment related to Plant Biotechnology
group of MPHD division from the stock of purchased equipment as suggested by First SAC. 1am

herewith enclosing the list of minor equipment with proper justification and their need of the routine

wortk in the Plant Biotechnology Group (Annexure 1I0). Minor equipment can be installed in the Room.
NO.11 of the Ground Floor of TBSD. Necessary Power supplies and space already available in this
room ( Annexure IV). A's suggested by first SAC, the group will carry out the Research work with

necessary major equipment installed in the Central Equipment Facility (Annexure V)..

I shall be‘thankful,.'if;ﬂypu could kindly consider my request and provide the requested minor
cquipment for the establishment of Plant Biotechnology Lab in the Medicinal Plants and Horticultural

resources Division at IBSD. I most respectfully submit that without this facility it is highly difficult to
carry out regular work and I may not be able to fulfill the prescribed responsibilities of my job and
work for the research objectives of the ongoing projects.

Thanking you |

Yﬂou’rs Sincerely

ﬂ_(?k\\x\/aﬁﬁ hey !

(P.S. Sha Valli Khan)

Enclosures: - !

Annexure I: Rescarch éb_jecti.ves of Ongoing Research Project 1 and Project 2 at MPHD of IBSD (A
Profile-IBSD) N o : -

Annexure II: List of approved Equipment for CEF and Divisions by first SAC

Annexure III: List of Minor Equipment necessary for the Plant Biotechnology Lab

Annexure I'V: location and plan of Room No. 11 in IBSD for the arrangement of minor equipment

Annexure V: List of Major Equipment can be shared at CEF

) /. ,\9\
5. M. hadtbu HARUEL.
advorate,GauhatiHigh. .
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7o INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (BSD)
TR {(Department of Bioteqhnology, Govt of India) B '0385-24'461_2»2 0)
Takyelpat Institutional Area ' B : 0385-2446121 (0)
Imphal-795001-Manipur (INDIA} Fax : 03852446120 (O)

_ E-mail: ibsd_imp@sanchamnet.in

P.S.S,V. Khan o Imphal
Scientist-C (plant Biotechnology) - . 2%/10/2004
MPHD Division ' 3 $%
IBSD, Imphal . Wece'p? ";l)...(/?sézw
s IRSTE
To : | : e o
The Director : - W b
IBSD, Imphal | B : e A

Sub: Request for the equipment and supplies needed for the establishment of Plant biotechnology
lab at IBSD-Reg. - |
Ref: 1.IBSD office receipt no. 1590 dated 22/04/2004

2.IBSD office receipt no. 1686 dated 24/07/2004

3. IBSD office receipt no. 1704 dated 30/07/2007

Dear Sir,

Kindly refer my previous correspondence (Ref. 1,2 & 3) with a list of request for equipment, .
glass/plasticware and chemicals for the establishment of plant biotechnology lab at IBSD. The requested
cquipments and supplies are essentially needed to carry out the research work and mandate of the plant
biotechnology group at Medicinal Plants and Horticultural resources Division of IBSD. '

I'most respectfully submit to ybi; that so far I have not provided required equipment/supplies for the Plant
biotechnology lab establishment, I humbly submit to you that it is highly difficult to carry the research
work without facility and chemicals. ’ : o

I shall be thankful, if you could kindly do néedful in this matter.

Thanking you,

Yours Sincerely

5N Vbt oay.

(P.S. Sha Valli Khan)

ey Mk o -
2dvornie,Gauhatitigh. .
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% INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (IBSD)
2 (Departinent of Biotechnology, Govt. of India) B :0385-2446122 (0)

Takyelpat Institutional Area _ @& : 0385-2446121 (O)
Imphal-795001-Manipur (INDIA) Fax : 0385-2446120 (0)

E-mail: ibsd_imp@sancharnet.in

P.S.S.V. Khan | | | Imphal
Scientist-C (plant Biotechnology) 22/10/2004
And divisional ~In charge Receipt *n//'Z? é,... '

MPHD Division N v ORI /09

IBSD, Imphal B , - L

To 5.;,;{,_) TRE N IR S B
The Director
IBSD, Imphal

Sub: Request for the Iab atiendants for Plant Biotechnology and Natural Product Chemistry labs at
IBSD-Reg. : ' :
Ref: 1. IBSD Order No. 2/44/2004-1BSD dated 03/03/2004

Dear Sir, v
It is for your kind information that Mr. Rajesh Singh, LaB Attendant, Mr. Surjit Singh,.Lab Attendant,
Mr. Arun Kumar, Field-cum-Farm Attendant of Medicinal Plants and Horticultural resources Division

are working in the Establishment section of Administration division since March 2004 as per the Ref. 1.

I shall be thankful, if you could kindly depute two of them back to their parent division of Medicinal

Plants and Horticultural Resources Division at IBSD to carry out their duties.at Plant Biotechnology 1ab )
and Natural Product Chemistry labs. ' T .

Thanking you,

Yours Sincerely

1 A L
6 Ny Vel bpay. -
¥ S .
(P.S. Sha Valli Khan) ' ' - . s

“3 MBaarbur HAauues,
A 1vhrqm,i(]_auhafi High. s,
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INSTITUTE. OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (IBSD)

(Department of Blotechnology, Govt of India) B 0385-2446122(0)
Takyelpat istitutional Area - B : 0385-2446121 (0)

Imphal-795001-Ma nipur (INDIA] ~ Fax : 0385-2446120 (0)
} : E-mail: ibsd_imp@sanchamnet.in

P.S.S.V. Khan ‘ o Imphal

Scientist-C (Plant Bnotcchnology) ) 09/11/2004
MPHD Dauvision :

IBSD, Imphal
‘ o /8 192

’1‘0 . f'ul,, 9 ////pﬂ- 0

The Dircctor, o e
R

Institute of Bioresources and Sustainable chlopmcnl T NG e

"“clnpmm"

Takyelpat Institutional’ Area, , Fusverper | T,
: , SRR Iy PR

Imphal — 795001

Sub: Request for 1‘0|=\j}ardi11g a letter to the Secretary, DBT, New Delhi ~Reg

Ref: 1.IBSD office receipt no. 1590 dated 22/04/2004
2.IBSD office receipt no. 1686 dated 24/07/2004
3. I1BSD office receipt no. 1704 dated 30/07/2007
4. IBSD O“lCC xecupt no. 1802 dated 29/10/2004

Dear Sir,

Most respectfully request you to kindly refer my previous correspondence (Ref.1 to Ref. 4) regarding
a request for the required equipment for the establishment of Plant Biotechnology Lab at Medicinal
Plants and Horticultural resources Division, IBSD. I would like to bring to your kind notice that I have
received no reply from IBSD, Imphal regarding this matter. In this connection, I am herewith
enclosing a letter of request with necessary information addressed to Dr. M.K. Bhan, The Secretary,
department of Bloluchnology Government of India, ministry of Science and technology, Block-2 (7“
floor), C.G.O. Complex Lodhi Road New Delhi- 11 0003 for the information and necessary action in
this matter.

I shall be thankful, if you could kindly forward this letter to the same and do needful in this matter. It
is for your information that, an advance copy has been forwarded to The Secretary, DBT, New Delhi.

Thanking you, Sir,
Yours sincerely '

PQ N Jocko (f\:@i—

(P.S.S. V. Khan)

o3 Mub - s,
;qum‘GaM“H@‘
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EEEEEEEE o BIORESOURCES AND STSTAINABLE DEVELOPMENT o)

(Department of Bnotcchnology, Govt. of India) o B 0385-2446122
Takyelpat histitutional Avea - - _ B 0385-2446121
Thphal 79500 idumpur (INDIAY - ’ . ' Fa‘; : 03‘85-24'4612()
SR ' - E-mail: ibsd_imp(@sancharnct.in
No.2/101/2004-1BSD © © L Imihal, 28" Feb., 2005
To .7 /

7)5 5 /kiﬂ/u( .....
/LQ,MZMC ..................... IBSD Imphal.

Subjéét:- Termination of provisionary period.

.-w-"‘"‘""‘”‘-) : . | S )

PUPUIPTEE ol

I am pleased to inform you that your provisionary period in the Institute of Bioresources

and Su‘sta.inable'\Dev;élopment, Imphal has been terminated. I wish you a bright and successful

EEW

( Prof. H. Tombl Singh)
- Director, IBSD, Imphal.

career.

3. M. b ASIBUL HAVUES.
aAdvorate,GavhatiHigh swi,
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T L GOVERNMENT OF iNiptg " - + '
Dr. Mohd, Aslam MINISTRY OF SCIENCE & TECHNOLOGY' "
Sclentist-g ' - DEPARTMENT OF BIOTEGHNOLOGY ..
- Phone: 24363067 | C © Block-2; 7th Ficor .G.Q; Homplex L

E-mail: aslem@adbt.nic.in | Lod! fRoad, New-Delht110003 =

- D.ONo. BT/012113NBDB/2001/Partt Dated: 28" February, 2005

Dear Pror Singh,

[

In view of ?oU‘r’superannuation today (28" February, 2005) from the post.

of Director, Institute of Bloresources and Sustainable Development (1BSD),

Imphal, you are requested to handover the current charge of the duties of
Director to Dr, Patan Shaik Shavalli Khan, Scientist - C, Medicinal Plants and

Horticultural Regoureas Pivisien In IBSR. Imohal w.e.f, 01 -03-2008; Dr, Khanwill - - AR
look after the dutias of the Director as Sclentlst~in-Charge of the Institute with-hig* a
present pay and allowances w.e.f, 01-03-2005 till further orders. ' C ‘

With kind'refg‘ards','

o " Yours sincéraly,

| T | (Mohd. Aglem) ¥ ¥

Prof. H. Tombi Singh; , o c

Dirsctor, . ' o
lnsttz."of;Bioresourc’:e‘sj.and Sustainable _ SR g
Development (IBSD); L 5 BRI i
Takyalpat, imphal —-‘-7;:95001,’ Manipur ‘
Fax— 0385 - 2446120

Ten.

P <~
SEGLA e

RiaVip-=at" SeSEF

45 -

D Patan Shaik Shavalli Khan, Scientist - C, Medicinal Plants and Horticulfyral 7 it
Resources Division, Instt, of Bioresources and Sustainable Development (IBSD); - . R

e

‘f\f’i«

Takyelpat, Imphal ~ 795001, Manipur 4
FAX » 63885~ 2uyelsn _ |

(Mohd. Aslam)

03 M R i v ; L a b
Pv‘orﬂﬁvﬁ ahat® - R 13
A . < o ¢

WR / Telagram :'BIOTECH' SXTY / Talaphone : 243 83012, 24360898 BEW / Fox - 432 S8RR 4T
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INSTFYUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (IBSD)

(Department of Biotechnology, Govt of india) ﬁ © 0385-2446122 (0)
Takyelpat Institutional Area H : 03852446121 (0)

Inphal-795001-Manipur (INDIA) ' Fax : 0385-2446120 (O)
v S E-mail: ibsd unp@sanchamct in

No 2/103/2005-1BSD . , ’ : Imphal,the I March, 2005

In pursuance of D.O. No. BT/012/ 13/NBDB/2001/Part-1I dated 28" Febrﬁa_ry 2005,
issued by the Dept. of Biotechnology, Gowt. of India. I, Professor H. Tombi Singh, am
handing over the charge of the ofﬁcé of the"'Directof, Institute of Bioresources and
Sustainable Devel_opmeﬁt to Dr. Patan Shaik Shavalli Khan, Scientist C, Medicinal
Plant and Horticultural Resources Division in IBSD, Imphal with effect from this forenbon

of 1™ March 2005. The statement of handover charges has been enlisted

il o o fmm

Handing over - - Taken over

Copy to:-
Dr. Md. Aslam
Scientist-E, » '
Dept. of Biotechnology, Govt. of India
C.G.0. Complex, New Delhi

Enclosure:

1. Copy of statement of handover charge.

“’s. M. hadBuL HAQUSS,
Ajvorate,GashatiHigh. s,
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INSTITOTE OF BI OBESOMS AND SUS’EAINABLE DEVELOPMENT (IBSD)
(Department of Biotechnology, Govt. of india) B 03852446122 (0)
Takyelpat lstitutional Area. _ _ B : 0385-2446121 (0)
imphai-795001- -Manipur {INDIA] : Fax : 0385-2446120 (0)
: E-mail: ibsd_imp@sancharnet.in
Teio fa Oro /206‘4 —02— ~Imphal, 15" March, 2005
To, , -
Dr. M.K. Bhan
The Secretary. Reeem e G2
Department of Biotechnology, Govt. of India, tate 1 C/ L 9"” 5
Ministry of Science and Technology, : aenitue of bivriouecrg
Block, 2 (7" Floor) aa Susininahie Devetnament
C.G.0. Complex, Lodhi Road B

New Delhi~ 110003
Sub: Request for the deputation on the Foreign Service without pay-Reg
Respected Sir,

Most respectfully submit to your kind notice that I have been offered a Senior Researcher
in Biotechnology position to work at Centre de recherché Public-Gabriel Lipmann, 162
A, Avenue de la Faiencerie, L-1511, Luxembourg, Grand-Duchy of Luxembourg. The
tenure of the employment will be for nine months starting from May, 2005 to January,
2006. I will be paid by the foreign employer during the entire Foreign Service. ' I am
herewith enclosing the letter of employment offer for your kind perusal.

I shall be hnghly thankful, if you could kindly grant me deputatlon on Foreign Scrvice
without pay for nine months starting from 1% May, 2005 to 31* January, 2006.

Thanking you, sir,

Your’s faithfully
/ﬁ&' Tl lue

(P.S.S. V. Khan) /(2™
Scientist-In Charge
- Medicinal Plants and Horticultural Resources Dmsxon

Institute of Bioresources and Sustainable Development,,
Imphal — 795001, Manipur

Enclosure:
Letter of employment from Managing Director, CRP-GL, Luxembourg

-ﬁg\«‘wda {

ce o //) O
B L /lw/
Tasp 7[7(« _ . YL Director /
: Institute ¢ "tioresources
& Sustaineo . Jrvelo,

{IBSD), Imphai

A .voram.GamnftHIgh o,
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| ' | » GOVERNMENT OF IND

Dr. Mohd. Aslam | MINISTRY OF SCJENCE & TECI- 1JUIGY

. 8clentlet-E | DEPARTMENT OF BIOTECHNOLOGY
Phene: 24363067 | Biock-2. Tth Floot C.G.§. Complek

- E<mall: asfam@abt.nic.in o Lod! Road, New Dein- 110003 -

0.0.No.BT//012/1 NBDB/2001/Rart-Il Dated: 8™ Apiril, 2008
Dear Or. Khan |

Kindly Eefw to your letter no. 1BSD/DIr(1C)/2005-02 dated 18™ March, -
2005 regarding your request for the deputation On the Foisign Sarvice without
pay w.e f. 1 May 20050 31* January. 2006 ,

2. | _regrew;io convey that your request 10 proceed on foreign deputation
has not been agreed at this time since this is not the Opportune time to.
proceed on deputation. " . :

ey xlind cepanda

Yours sincerely

_Meu./he,%

(Mohd As:an"

Dr Patan Shaik Shavalli Khan.

Sciastist-in-Charge

:ngtt. of Bioresources and

Sustalnatle Development (1BSD)

Taxyeipal mphal - 785001, Manipur
 Fay - C3E5 - 2446120

2
N (1 HAGES.

ey M baASY L A

&%vwm.ﬁtu\\af‘sﬁ‘ﬂ"s Eh

g IO R T T TeR AN T8y e e P faxd o1 daszise’
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Imphal, 11" April 2005
To, -
Dr. M.K. Bhan
The Secretary ‘
Department of Biotechnology, Govt. of India,
Block, 2 (7" Floor), C.G.0. Complex,
Lodhi Road, New Delhi- 110 003

Sub: Request for the consideration of ‘Extra-Ordinary Leave’’-Reg
Ref: 1.D.0. No.BT/012/13/NBDB/2001/Part-1I dated 08/04/2005
2. My letter IBSD/Dir i/¢/2005-02 dated 15/03/2005

Respected Sir,

Kindly refer the letter from DBT, New Delhi (Ref. 1) for my request regarding deputation
on Foreign Service (Ref. 2) for nine months staring from 1% May 2005.

Most respectfully I submit once again to your kind notice that the proposed work in the
foreign lab is related to the research work in ‘proteomics’ subject, the area of a direct and
close connection with the sphere of my present duties at IBSD. The proposed study
would be highly helpful to strengthen me professionally and this budding institute to take
such advanced research programes in the area of proteomics in the near future.

1t is for your kind info_nnation that I have completed satisfactonly period’of probation in
the service and no case of vigilance/inquiry/inve<tigation is pending/ progress against me
in the institute. -

I sincerely pray you to kindly grant me ‘EXTRA-ORDINARY LEAVE’ for nine months
with effect from 1* May, 2005.
Thanking you, sir.

Your's faithfully

o s, Vadu' Gy

(P.S.S. V. Khan)

Scientist-C (Plant Biotechnology)

Medicinal Plants and Horticultural Resources Division
Institute of Bioresources and Sustainable Deve!opment

Imphal - 795001, Manipur

Enclosure:

I. Letter of probation termination




K

- Afn/mx wie-21
1SSNED —

“, INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (IBSD)

S e
9 W S s _
\{Sglf \g)) (Bepartment of Bigtechnolqu, Govt. of India) B 0385-2446122(0)
FANIE SN Takyelpat Institutional Area - B : 0385-2446121 (O)
g imphat-795001-Manipur (INDIA} Fax : 0385-2446120 (O) o
£ ' o - E-mail: ibsd_imp@sancharnet.in
T 850/ Bv Cye) /gﬁ;f/o 7293 Imphal, 11/04/2005

: : _ . Pecs gy Ny /')/‘:,,(t,{?,
To, B ' o Mlgles

Dr. M.K. Bhan E . . raeciinte of Biorcseorces
The Secretary - . o win Sustrinable Developraent
Department of Biotechnology, Govt. of India, Tukyeipal, fnphal-79500%

Bleck, 2 (7" Floer), C.G.O. Complex,
Lodhi Read, Néw_ Delhi- 110 003

Sub: Request to relieve iﬁe from the Scientist in charge duties of IBSD from 1 May
2005-Reg. -~ - ' :
Ref: 1.D.0. BT/012/NBDB/2001/Part-11 dated 28/02/2005

Respected Sir, -

Most mspectﬁiﬂy»-} forward to you a letter o‘f-request to kindly relieve me from the
charges of duties of Scientist-In-Charge of IBSD, Imphal with effect from 15" May,
2005 in view of personal reasons. '

T,hankiné you, Sili'.j'

“Your’s faithfully

Ps-laedubiay_

(POS-Sc V‘. Khan P
Seientist in Charye:

1_};_» Institute of Biorescurcss
& Sustainable Developmaui

o r \h‘ ].
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Letter of request and necessary documents
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11™ April 2005
To, '
Dr. M.K. Bhan
The Secretary
Department of Biotechnology, Govt. of India,
Block, 2 (7 Floor), C.G.0. Complex,
Lodhi Road, New Delhi— 110 003

Sub: Request to relieve me from the Scientist in charge duhes of IBSD from 1" May |

2005-Reg :
Ref: 1.D.0. BT/012/NBDB/2001/Part-11 dated 28/02/2005 -
Respected Sir

Kmdly refer letter from DBT, New Delhi (Ref. 1) to me to take the charges of the duties
of previous Director Prof. H. Tombi Singh on 28" Feb 2005.

Most respectfully I submit to you to kindkrelieve me from the charges of duties of

Scientist-In-Charge of IBSD, Imphal with effect from 1°" May, 2005 in vnew of personal

1easons.
My sincere thanks to you, Dr. S. Natesh, Advisor, DBT and Dr. Md. Aslam Joint

Director, DBT for giving me an opportumty as a Scientist-In charge of DBT’s institute
for two months (March and April) in my professional career.

It is for your kind information that I am herewith enclosmg necessary documents for the

handover of the charges of duties of Scientist-In charge for your perusal, I smcerely pray

you to kindly instruct IBSD office, Imphal in this matter for further processin 8
Thanking you, sir.

Your’s faithfully

B4l Yoltolua

(P S.S.V.Khan) ~

Scientist-C (Plant Biotechnology)

Medicinal Plants and Horticultural Resources Division
Institute of Bioresources and Sustainable Development
Imphal -~ 795001, Manipur

Enclosures:

1. Statement of Handover Charges
2. Letter for State Bank Of India, Secretariat Branch, Imphal for financial powers

M. b e}
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INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT(IBSD)

( Department of. Biotechnology,Govt of India)

Takyelpat Instutional Area, Imphal

ORDERS No,.3

T £XD B WS G WY £XD oon €D Sus TS F WD S B % cs.om
) -

Imphal,the 25th April, 2005

The Scientist-lnmCharge IBSD,Imphal will be going to
outstation from 27th to 30th April, 2005 on official duty
to conduct networking programme in Shillong.During these

periods, Dr.V.S.Rana will be as Scientiatmln-Charge withe

out fina,ncial powers.

‘_ G)S\V\QU&QNM
( P.S.S.V.Khan )
ScientistmIn~Chérge.IBSD,Imphal

Memo No,1/64=IBSD(WA)/2004 /.OI7 _ Dated 25~4-20C5

Copt toi 1. Dre V.S, Rana
2+ All Divisional-In-Charge, IBSD
3. Accounts Section
4, .Commander,Security Guard.

-5, Notice Board
. 6e¢ Guard ¥File
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“NO DUE”S CERTIFICATE”

a ' ,
Cemfy that Shr 1/Shumat1....‘..3 ..... V"‘H’\‘\' ..... Q“ 6 mT‘ST'CG{(\MMKUAM%f
this Institute has no outstanding due against his/her name in respect of thc under mentnoneg -
: L. oS
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Scientific Instruments/ v
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N . " Imphal, 26™ April , 2005
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To, »

Dr. M.K. Bhan

The Secretary

Department of Biotechnology, Govt. of India,
Ministry of Science and Technology,

Block, 2 (7" Floor), C.G.O. Complex,

Lodhi Road, New Delhi- 110 003

Sub: Tendering resignation from the post of Scientist-C (Plant Biotechnology) at IBSD-
Reg.
Ref: DBT letter D.O. No. BT/012/13/NBDB/2001 dated 26/04/2005.

Respected Sir,

Most respectfully and humbly I am to inform you that I.am tendering my resignation with a
great pain from the post of Scientist-C (Plant Biotechnology) at Medicinal Plants and
Horticultural Resources Division, Institute of Bioresources and Sustainable Development,

Imphal-795 001, Manipur under following circumstances/facts with immediate effect from
1*' May, 2005:

I Rcstoration of Scientist-E Post and Grade:

It is for your kind information once again that, IBSD called me for an interview for the post
Scientist-E with a pay scale of Rs. 14,300-18,300 after submission of my application ‘n
response to its {irst advertisement (IBSD Interview letter ldated 27/May/2003). Prior taking
up this assignment -1 was working as a Fellow in a basic scale of Rs. 13640 plus other
allowances in The Energy Research Institute (TERI), New Delhi and proceeded on study

leave to work in the field of Molecular Biology as a Senior Research Fellow in National

Science Councui rescarch project under the supervision of Prof. Ching-san Chen, Institutc of
Botany, Academia Sinica, Taiwan. I have attended the interview at IBSD, Imphal terminating
a fellowship worth of NTD 70,000 (equivalent to Rs. 80, 000 per month) half-way in Taiwan
with sincere ‘and decp feeling to serve the nation and North-east region. Unfortunately,

during interview, the selection committee was unexpectedly offered me verbally lower

(Scientist-D) to lower grade of Scientist-C. I humbly rejected their verbal offer and stayed
without job for few months at my residence facmg many financial problems to support my
family.

IBSD called me once again for an interview of the Scientist-E post with a pay scale of Rs.
14,300-18,300 after submission of my application in response to the second advertisement
(IBSD Interview letter 2 dated 24/11/2003). During the interview, the same selection
committee put verbally the shortage of two years rescarch experience against the total of 10
years experience after Ph.D required for the Scientist-E position. I humbly submitted to the
committee to consider the required 11 years experience after M.Sc instead of Ph.D in case

6. Ma b SaySuL HAUUE),
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they are particular regarding research experience for technical reasons. The same details were
given in my application also. The selection committee offered me once again lower (o lower
grade i.e. Scientist-C (Rs. 10,000-15,200) with five advance increments in the basic pay of
Rs. 11625/ against the approved position of Scientist-E [/BSD Advertisement no: 2/50/2003-
IBSD, Employment News 18-24 October, 2003 clause no. No.14]. The selection cqmmin»cc
with a verbal promise suggested me to join in lower to lower grade of Scientist-C for the
time being in a view that they do not have approval for lower gradei.e. Scientist-D post.
They verbally assured me that the Scientist-E position will be restored after one year based
on the research work progress. I sincerely submit once gain to your kind notice that the
appointment should be in a lower grade i.e. Scientist-D, not to be in lower to lower grade
Scientist-C, as  per [BSD Advertisement no. 2/50/2003-1BSD, Employment News 18-24
October, 2003 clause no. No.14.

b4
H

1=

© At the time of interview, I strongly perceived that the selection committee was trying to
enforce their view without relevant clause and superceding the view of screening committee.
They and would like to give me appointment in a lower to lower grade without any basis in
“the place like Manipur, where people decply feared to'do government service from outside.
In addition to that as I have terminated my Post Doctoral Fellowship in Taiwan half of the
way to attend the interview and I do not have any financial mean.to support my family, I
have accepted their offer of job in lower to lower grade on compulsion. At the same time |
have considered their verbal promise that I will be restored to Scientist-E after one year of
service in IBSD. Otherwise I have to render 8 years of service to be promoted as a Scientist-
E as per the promotion policy of IBSD. '

I humbly submitted this matter to the former Dircctor number of times (IBSD Reccipt
n0.1632 dated 08/06/2004, 1655 28/06/2004, 1802 dated 29/10/2004, 1813 dated 09/11/2004,
1814 dated 09/11/2004). I also submitted this matter to you also verbally in a meeting durnng
the networking meeting held in Delhi 17- 18" December, 2004 and also forwarded in writing
as per your suggestion (IBSD receipt 1401 dated 07/01/2005, 1563 dated 11/03/2005 to
kindly restore me to the approved position of Scientist-E with @ pay sacle of Rs. 14,300- _
18,300. I am extremely sorry to infcrm you that so far 1 have not feceived any positive
response in this matter from your esteemed office.

I  Special (Duty) Allowance:

Central Government Employees who have All India Transfer liability on positing form
- outside the region to any station in the North-Eastern Region comprising the States of
Assam, Meghalaya, Manipur, Nagaland, Tripura, Arunachal Pradesh, Sikkim and Mizoram
are admissible to a special compensatory allowance 1.e. Special (Duty) Allowance at the rate
of 12.5% of the basic pay plus SI plus NPA as per Central Government Fundamental Rules-
and Supplemental Rules [Swamy's =FR & SR, Part-1, Swamy's Handbook- 2004- Page No. 80
& 285]. IBSD appointed me from outside the North-Eastern Region with all India transfer
liability [IBSD Advertisement no: 2/50/2003-I1BSD, Employment News 18-24 October, 2003
clause no. No.12, IBSD agreement Part No. 2 (the Duties and Job profile) clause no. 2.2). .
IBSD, Imphal is also implementing pay and other usual allowances as admissible to the
Central Government Employees under relevant rules and provisions laid down in the

. M. Rt sTHIL HAURUES,
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Fundamental Rules and Supplemental Rules and Government of India’s order/instructions
made from time to time [IBSD memorandun no. 1/2/2003‘[BSD (P1)/897 dated 16/10/2004).

] humbly submitted this matter to the former Director number of times (IBSD Receipt
16.1632 dated 08/06/2004, 1655 28/06/2004, 1802 dated 29/10/2004, 1813 dated 09/11/2004,
1814 dated 09/11/2004). I also submitted this matter to you also verbally in a meeting during
the networking meeting held in Delhi 17-18"% December, 2004 and also forwarded in writing
as per your suggestion (IBSD receipt 1401 dated 07/01/2005, 1563 dated 11/03/2005 to
kindly entitle me with Special (Duty) Allowance (SDA) as admissible to all Central
Government Employees from the joining date in the IBSD, Imphal. 1 am extremely sorry 1o
inform you that so far I have not received any positive response in this matter from your
esteemed office. '

111 Work Environment:

It is for your kind information that I requested to the previous Director number of times for
cstablishing plant biotechnology lab facility and providing essential chemical, cquipment, lab
supplies and lab assistance to perform my responsibilities. Unfortunately, he always worked
for his self interest and remained silent without positive response until his superannuation
from the service. (IBSD Receipt no. 1590 dated 22/047/2004, 1686 dated 24/07/2004, 1704
dated 30/07/2007, 1802 dated 29/10/2004 & 1813 dated 09/11/2004, 1351 dated 03/12/2004).
As a matter fact, I have done documentation work and involved to work in the field of Plant
tissue culture which is not under the direct sphere of my duties for more than one year at
IBSD in the active phase of my professional career.

I am extremely sorry to inform you that we have not been provided here proper work
environment and basic facilities like uninterrupted water and power supply for research

activities. It is pained to note that our repeated requests not reached to your kind notice.

1V. Request for relieving form current dutics of Scientist in Charge IBSD

Kindly refer a letter from DBT, New Dethi (D.O. BT/012/NBusicoul/Part-11 dated
28/02/2005) to me regarding the takeover of charges of the duties from previous Director
Prof. H. Tombi Singh on 28™ Feb, 2005. As per the DBT instruction, I am continuing in
these additional responsibilities since 1** March, 2005. DBT, New Delhi instructed me
verbally to be as a care taker of the institute o run routine business and not to take major
financial decisions. I do agree with them completely and hesitated to pay huge pending bills
regarding the purchase of chemicals, equipment, and civil construction work approved by our

previous Director with a view to avoid audit problems with Central Government in future.

A lot of pressure is also éxerted on me from chemical suppliers for clearing their pending
payments regarding supplies without inspecting the files. 1 also received anonymous
telephone calls in the name of-Underground armed groups by imposters for the extortion
money with a threat of abduction. You are well aware that Manipur is a land of agitation and
unpredictably highly insecure place in NE region itself. In addition, I would like to inform
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~vou that I never requested, desired or proposed or worked as in charge of the institute during
the regime of the previous Director also.

Keeping this view it will be highly difficult for me to continue further as a Scientist in charge
and in the capacity of Drawing and Disbursing Officer of the institute for a long time. Most
respectfully I have already. requested you to kindly relieve me from the charges of duties of
Scientist-In-Charge of IBSD, Imphal immediately with effect from 1°T May, 2005.

It is for your kind information that I have already enclosed necessary documents (1.
Statement of Handover Charges & 2. Letter for State Bank Of India, Secretariat Branch,
Imphal for financial powers) regarding the handover of the charges of duties of Scientist-In
charge of IBSD for your perusal (IBSD/Dir (i/c)/2005/05/993 dated 11/04/2005). 1 sincerely
pray you to kindly instruct to the IBSD office, Imphal in this matter for further processing.

V. Foreign Dcputi\»tibn/,E.‘(tra Ordinary Leave without payment

Kindly refer my letter regarding the foreign Deputation without payment (IBSD/Dir
(i/c)/2005/02 dated 15/03/2005) and another request for Extra-Ordinary Leave’ (IBSD/Dir
(i/c)/2005/02 dated 15/03/2005) without payment for nine months with effect from 1st May,
2005 to take the research work in the advanced field of ‘proteomics’ subject as a Senior
Researcher (Plant Biotechnology) at CRP-GL, Luxembourg. The proposed work in the
foreign lab is highly advanced area involving 2-D electrophoresis, Microarrays and Yeast
Hybrid systems. The work is having a close connection with the sphere of my present duties
at IBSD as a Scientist (Plant Biotechnology). The proposed study is highly helpful to
strengthen me profcssionally and this budding institute to take such advanced research
programs in the area of protecmics in the w.car future. In addition, Manipur is a very remote
and inaccessible area to get such rarc opportunities in the future for the career improvement.

As per my knowledge concern, Department of Biotechnology, always promoted researchers
in the country by sponsoring Overseas Fellowship for training. Unfortunately even though, I
was offercd a prestigious position of Senior Researcher by CRP-GL, Luxembourg. DBT
reavet o grant me either Forcign Deputation or Extra Ordinary Leave without payment in a
compulsion that I am a Scientist in charge of IBSD at present and it is not an opportune time
for me' (D.O. No. BT/012/13/NBDB/2001/Part-II dated 08/04/2005 & D.O. No.

BT/012/13/NBDB/2001/Part-1T dated 26/04/2005).

As per DBT instructions, I have forwarded appointment letter to Dr. N.C. Talukdhar, for the

position of Scicntist-E at IBSD. He is supposed to join a IBSD by May 13", 2005 as per the

appointment letter. DBT would have arranged and suggested him to take the charges of
Scientist in charge and granted me EOL without payment so that ! would have procecded for
higher training in forcign lab and joined immediately duty afterwards.

This is once again for your kind information in continuation to my previous correspondence
that, DBT granted e ncither Forcign Decputation nor Extra Ordinary Leave without

payment. As a lost option and with a great pain, I tender my resignation from Scientist-C

(Plant Biotechnology) at Medicinal Plants and Horticultural Resources Division, Institute of
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Bioresources and Sustainable Development, Imphal-795 001, Manipur with immediate effect
i e. from 1% May, 2005. I shall be highly thankful, if you could kindly relieve me from the
duties immediately from the requested date so that I can take the foreign assignment 1o
financially support to my family and also to develop my professional carcer.

It is for your kind information that I have completed satisfactorily period of probation in the
service and no case of vigildnce/inquiry/investigatidn is pending/ progress against me in the
institute as per records. I am-herewith enclosing ‘no dues certificate’ from IBSD also for
your perusal. "

My sincere thenks to-you, Dr. S. Natesh, Advisor, DBT and Dr. Md. Aslam, Joint Director.
DBT for giving me an opportunity as a family member of DBT’s institute in my professional
career for s¢me time. ‘

Thanking you, sir.

Youi 5 sincerely

ff‘ @Q\ (’ct@&“ 629?4:’ |
(4/S.S. V. Khan) £¢/0y/leor
Scientist-C (Plant Biotechnology)
Institute of Bioresources and Sustainable Development
Imphal ' ' ' ’ '
Copy for ixﬁormatioﬁ to:

1.Director/Scientist-in jCle'xrge

2.PSSV Khan péh'sonal {ile

Enclosures:

1. No ducs certificate

An

-
i 3M barsindl Havueg, -
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Kadapa 16" May, 2005
To,
Dr. M.K. Bhan
The Secretary
Department of Biotechnology, Gowt. Of India
Ministry of Science and Technology
Block, 2 (7" Floor), C.G.O. Complex
Lodhi Road, New Delhi- 110 003

Sub: Tendenng Resugnatton from the post of Scientlst C (Plant Blotechnology)
at IBSD-Reg
Ref: " 1.1BSD receipt no. 1613 dated 26/04/2005

2. DBT !etter D.0O. No. BT/012/13/NBDB/2001 Dated 26/04/2005

'Respected Sir, -

Most respectfully and humbly request you to kindly refer .my previous
correspondence to your esteemed office (Ref no. 1 & 2) regarding resignation from
the post of Scientist-C (Plant Biotechnology) at Medicinal Plants and Horticultural
Resources Division, Institute of Bioresources and Sustainable Development, Imphal,-
795 001, Manipur with immediate effect from 1* May, 2005.1 humbly inform you that
so far | have not received any information form your office regarding the status of my
resignation. | presume that I may be relieved from the post of Scientist-C (Pinat
Biotechnology) with immediate effect from 1* may, 2005 and proceeding to take
foreign assignment to support my professional career and family.

It is also once again for your kind information that | have satisfactorily completed
period of probation in the service and no case of vigilance/inquiry/investigation is
pending against me in the institute as per records. 1| also enclosed ‘No dues
cerificate’ from I1BSD for your kind perusal. As you well aware the clause 4.2 of the
agreement between IBSD and me states that * any time after completion of the
probation and within five years of its extension the contract can be" terminated by
giving three calendar month’s notice in writing of three months salary in lieu of notice
as termination simplicitor by either party without assigning any reason. In the.event a
shorter notice is given by either party, a sum equivalent to the salary of the period,
notice falls short of three months, shall be payable by the concemed party to the
other party'. As per the above clause | am ready to pay the amount after adjusting
my balance Earned leave and half-pay leave from the service at IBSD in case if you
kindly decide to accept my resignation and relieve me from the service.

At present my contact address in India is DR. P.S.S.V. Khan, C/O, D. Sabjan 6/397
G.C. street, Kadapa 516 001, A.P. India. pssvkhan@yahoo.com.

Thanking you, sir,

Yours smcere|y

IR A

(P.S.SV.Khan)

Copy lor iufurnﬁn(ion (o: Director, IBSD, Imphal-795 001.
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Luxembourg,
14™ July, 2005

Dr. MX.Bhan . - . »

The Secretary

fye-5r . Ammere-af

- -
Department of Biotechnology, : ' / Ll 7 /O> '
- Government of India _ ) —
Ministry of Science and Technology ‘ /
Block, 2 (7" Floor), C.G.O. complex '

Lodhi Road-New Delhi-110 003

Sub: Request to consider the withdrawal of resignation from the post of
Scientist-C (Plant Biotechnology) and to continue in the service at IBSD-Reg

0

Ref: o

~ 1. DBT letter D.O. NO BT/012/13/NBDB/2001/Part-11 dated 26/04/2005 | {za S/ ,
2. IBSD Receipt no. 1613 dated 26/04/2005 o M -
3. My request letter to your esteemed office dated 16/05/2005. 7/ o
4. 1BSD office letter no. IBSD/1/10 (37)/2005 dated 22106/2005 bLb

Respected Sir, o

Mostvrcspectﬁllly r'eq‘uest you to kindly refer your esteemed office regret letter to me

for granting extra ordinary leave (EOL) w.e.f. from 1 May, 2005 for nine months for -

carrying research work in Luxembourg in view that I am holding the charges of duties
of Scientist-In charge of IBSD, Imphal (Ref. No. 1). :

With a great pain, have submitted to you the leiter of my resignation from the post of
- Scientist-C (Plant biotechnology) at Medicinal Plants and Horticultural Resources

Division, Institute of Bioresources and Sustainable Development, Imphal Manipur,

w.e.f. from 1 May, 2005 (Ref. No. 2).

[ have not received any informa’izz “~m your csteemed office regarding the status of
my resignation and also the appointment and joining of the Director, IBSD, Imphal.
Then, 1 P‘roceedcd to the scheduled visit to Luxembourg for rescarch work starting
from 18" May, 2005. The samc information was given to your esteemed office before
proceeding to Luxembourg and requested you to kindly adjust about two months of
my eamned leave and half pay leave as per records of the IBSD, Imphal for the
required notice period of three months for the termination of service, in case you
decide to relieve me from the service (Ref. No 3). '

IBSD office informed me to pay the amount of two months and 25 days salary for
stipulated notice period in order to formalize my resignation without adjusting the
requested two months leave at IBSD (Ref. No 4). DBT office also well aware that
IBSD, Imphal not provided me EPF and other service benefits form the joining of the
service. It is also for your kind information that IBSD also not paid me monthly salary
after the submission of resignation for the adjustment of leave. '




X

ST

In this regard, I am very sorry to inform you that it is highly difficuit for me to pay the
notice period amount proposed by IBSD, Imphal in view of my financial position and
highly predicated unemployment after the tenure in Luxembourg. It is also for your
kind information that I am still committed to work at growing institute IBSD, Imphal
and sincerely interested to take an active role in the mission of NBDB and DBT in the :
North-East India. Hence, I most respectfully inform you that 1 _withdraw my A
resignation and sincerely requést yoii-to-kindly contine e in“the service at 1BSD; "/
Imphal with effect from 1% May, 20057 Further. I most humblyalso submit to you the §
following lines of requests for yourkind perusal: ’

I. Kindly grant me an extra ordinary leave from 1% May, 2005 to 1¥ Feb, 2006 to
pursue ongoing research programme in the new area of systems biology i.c.
proteomics in Luxembourg. Your kind gesture of granting EOL will be helpful
for my professional career with advance research training. v

2. DBT and IBSD offices aware that I have been appointed in lower-to-lower
grade as a Scientist-C against the approved position of Scientist-E against the
article no. 14 of IBSD advertisement no. 2/50/2003-IBSD, Employment News
18-24, October 2003. I shall be grateful, if you could kindly do needful to

. restore me to the Scientist-E position. ' ' |

3. Kindly consider to entitle me with Special (Duty) Allowance as per the article
no. of 12 of IBSD advertisement no. 2/50/2003-1BSD, Employment News 18-
24, October, 2003, article no. of 2 of agreement between me and IBSD and
IBSD memorandum no.1/2/2003-1BSD (Pt)/897 dated 16/10/2004. '

4. Kindly do needful to provide me essential chemical, equipment, lab supplies
and lab assistance to work and perform my prescribed responsibilities in the
plant biotechnology research at IBSD, Imphal. | |

I shall be highly thénkful, if you coula kindly consider my requests and do needful in
this matter : :

Thanking you, Sir,

Yours sincerely .

/Og.hm/aﬁh'@gp

(P.S.SV. Khan) ! ‘t/)r/zaﬂ”
140, Rue de Neudrof

[.-22 22 Luxembourg

GD Luxembourg
pssvkhan@vahoo.com

CC: o
The Dircector, 1BSD, Imphal for your kind information with reference to 1BSD office
letter no. IBSD/1/10 (37)/2005 dated 22/06/2005 :

AL
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GOVERNMENT OF INDIA

MINISTRY OF SCIENCE & TECHNOLOGY
DEPARTMENT OF BIOTECHNOLOGY
Block-2, 7th Floor C.G.O. Complex
Lodi Road, New Delhi-110003

No. BT/012/1 3INBDBIZOO1 /Part ll Dated: 12" August, 2005
Dear Dr. Khan,

Reference is invited to your e-mail dafed 14th July, 2005 addressed to the
Secretary, DBT regarding your request to consider the withdrawl of resignation from
the post of Scientist-C {Plant Biotechnology) and to continue in the service at IBSD,
Imphal, :

2. | am directed to convey that your reqUe‘st for considering withdrawl of
resignation from the paost of Scientist-C (Plant Biotechnology) at IBSD, imphal has

been refused by the competent authority due to the f'ollowing grounds:

(@) ffYou have left the institute unauthorizedly without getting an official
relieving order from DBT for joining assignment abroad. You were also

" Scientist-in-Charge of the institute at that time.
(b)  Your behaviour has been viewed as most rrresponsrble ang?unsrncere

since you have left the institute even afterrequest” from=the=®BTsto

continue as Scientist-in- Charge of IBSD trll the regular Drrectozjorned
the institute. L LT S T ST SRR SR

Yours sincerely,

(Mohd. Asiam

©ur P.S.S. V. Khan,

140, Rue de Neudrof,
L-22 22 Luxembourg
GD Luxembourg, France
Copy for favour of information and necessary action to:
Prof. M. Rohinikumar ‘Singh, Director, Instt. of Bioresources and Sustarnable
Development (IBSD), Takyelpat, Imphal — 795001, Manipur

(Mohd. Aslam)
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Institute of Bioresources and Sustainable Development
‘ - (Department of Biotechnology, Government of India)
Takyelpat Institutional Area, Imphal 795 001, Manipur,.India
Phone: 0385-2446122 (0), 0385-2446121(0)
Telefax: 0385-2446120, E-mail; ibsd_imp@sancharnet.in

Advertisement No. IBSD/01/2005
Imphal, 7 September 2005

The Institute of Biorescurces and Sustainable Development (IBSD) is one of the autonomous
institutes under the Department of Biotechnology, Ministry of Science and Technology, Govt of India

located at Takyelpat Institutional Area in Imphal. The objective of IBSD is to develop and utilize the

rich bioresources of the Nohh-Ea_stem Region of the country through the application of modern tools
of biology and biotechnology. The institute invites the following posts:

Post No. 1: 1 (one) Scientist—E: Plant Biotechnology in the Scale of pay Rs 14,300-18,300.

Essential qualification: - 1 class M.Sc. in Botany/Biotechnology/Agjricultu‘re/.Horticulture or equiva-

lent with at least eleven years research experience or Ph.D. in the above subjects with at least ten

years research experience in medicinal and aromatic plants/Horticultural plants resources.

Desirabl'e: Research experience in biotechnological approvaches' for conservation, improvement and
utilization of Medicinal and Aromatic plants/Floricultures/Horicultural resources. The candidate should

‘be capable of guiding and-supervising research programmes of the division. The rescarch experience

should be evident from publications in above fields in reputed journals.

Job requirement: f‘CoH-e'ctVion. conservation, mu‘ltiplicatio‘n and improvement of medicinal and
aromatic plants/horticultural resources of the NE region along with bioprospecting for useful products.

Post No.2: 1 (one) Seniér'Ac"counts Officer in the Scale of pay Rs 8000-13,500.

. For Deputation: Candidates holding analogous post or Graduate with at least 8 years experience in.
Accounts Department in Central Government/State Government/PSU/Autonomous Body in the next

lower pay scale. o

Desirable: Knowledge of Govt.rules and computer applications.

For Direct Recruitment: - Graduate with SAS/CA/ICWA with at least 5 years experience as Pay énd
Accounts Officer/Accounts Officer/Head of Finance and ‘Accounts Division in Central/State Govt/
PSU/Autonomous body. ' ‘ '

Desirable: Knowledge of Govt rules and computer applications.

Job requirement: To assist the Director and the Senior Administration Officer on all matters relating
to Finance and Accounts, Budget, Balance Sheets, Finance Committees or any other duties assigned
by the Director from time to time. '

Conld.....

CURRENT SCIENCE, VOL. '89, NO. 6, 25 SEPTEMBER 2005
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General conditions

Applicants should be Indian nationals.

The maximum age limits for direct recruitment will be as below:
Scientist-E S 55 years :

Senior Accounts Officer : 35 years :
Relaxation of age in respect of special categories/sports persons under the Govt of India notify-
catrons/gurdellnes will be applicable.

Persons with physical disabilities will have age relaxation up to 5 years

Reservation for SC/ST/OBC/PH, if applicable, will be in accordance with: lhe orders issued by
the Govt of India from time to time.

-~ The above posts carry usual allowances as admissible to Central Government employees.
- Higher initial pay may be considered for exceptionally meritorious and deserving candidates.

The date for determining the direct recruitment age IrmrUexpcnencc/qualrficatlons shall be the
closing date prescrrbed for receipt of applications.
The period of experience in the requisite discipline/area of work wherever prescribed shall be

~counted with effect from the date of acquiring lhe prescrrbed minimum educational quahfrcatlon

for that group/grade.

Applications from the candidales working in Government departments, publlc sector organi-
zations, autonomous institutions and government funded research agencies will be considered
only if forwarded through proper channel .and with a clear cerificate that there is no vigilance
case pending/being contemplated against him/her and that the applicant will be relieved within
one month of receipt of the appointment order. However, applicants may send an advance copy
of the application along with requisite fee (wherever applicable) before the last date of receipt of
completed application.

Only outstation candidates called for interview wil be paid to and fro single second class rail

fare/ordinary bus fare from the normal place of their residence or from the actual place of
undertaking the journey, whichever is nearer to the place of interview. '

No hostel/housrng facility is available with the institute at present.

These posts can also be filled in the lower grade at the discretion of the Selectron Committee in
case suitable candidates with requisite qualrflcatron and experience are not forthcoming.

The Institute will have the right to cancel/modify any of the above posts or.the recruitment rules '

thereof at any time before the process of filling up the posts is completed.

The Institute reserve the right to appoint any person for any post, if found suitable, even if
he/she not applred for the post.

Compleled applications strictly in the 'FORMAT OF APPLICATION' annexed here with a recent
passport size photograph fixed at space shown in the format along with attested copies of all mark
sheets, caste certificate, experience certificates, etc. together with a non-refundable fee of Rupees fifty
only (PH/SC/ST candidates are exempted from payment of application fee) in form of cross Demand
Draft/IPO in favour of Director, Institute of Bioresources and Sustainable Development should reach

the Director, Institute of Bioresources and Sustainable Development, Takyelpat lnslltutronal Area
Imphal 795 001, on or before 20 October 2005.

Applications received after the due date or without the required copies of certificates and application
fee or incomplete in any manner will not be entertained. -

Canvassing in any forrﬁ and/or bringing in any influence political or olherwise will be trealed as a
disqualification for the post.

Contd.....
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attended to.

FORMAT OF APPLICATION

Merely fulfiling of the minimum prescribed qualifications and experience W|ll not vesl any right on a
candidate for being called for interviews. Since it may not be possible to call all the candidates for
interviews, the applications will be shortlisted for the purpose and decision of the Institute will be final.
The ‘Institdte - will not entertain any correspondence in this respect and lnlerlm enqmry will not be

-Post applied for

1.
2. Name of the appllcant (|n block lellers) Affix
3. Father's/Husband's name. : . | passport size
: e : photograph
4. Date of birth (DD/MM/YYYY) ;
5. Age as on the date ol appli'calion :
6. Poslal address A o A,
Pin: - E-mail: . ‘Telephone: - _
7. Permanent address v : Pin:
8. Nearest Railway Station ‘ '
9. Nationality
10.  Marital status _ :
11. Whether belong to SC/ST/PH/OBC (If yes attach certificate)*
12.  Educational qualification*
Exam paesed Bpard/Universlly Division | Percentage | Year of passing Sobjecl ’

13. Professuonal tralnmg undergone if any and delails lhereof‘

14, Present post (Name of the employer) ,

15. (i) Natlure of present employment i.e. ad hoc/lemporary/quaSI or permanent
(i) Scale of pay and: presem pay and other allowance

16.  Total experience (years/months)

17.  Details of research work/experience, if any*

18. Publication to your credit*

19.  Any other relevant information that you may like to lurnish

DECLARATION

enclosed along with the apphcatlon

Place: - - . Date: - Signature of the candidate

I declare that the above information are true and correct to the best of my knowledge and belief.

I3

*Attested COpICS of certificates/testimonials from appropnate authorsly in supporl ol the clalm musl be

CURRENT SCII;'_NCE, VOL. 89, NO. 6,25 SEPTEMBIR 2005
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INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (IBSD)
(Department of Biotechnology, Govt. of Indin) B 03852446122 (0)
Takyelpat Institutional Area ‘ B 03852446121 Q)
tmphal-795001-Menipur (INDIA) . ' Fax: 0385-2446120 (O

E-mail: ibsd_imp@sancharnctin

Imphal, the 6" December, 2005
1. Dr.P.S.S. V. Khan :

C/0.D. Sabjan, 6/397, G.C. Street, Kodapa, Andhra Pradesh-516001

[N

e-mail-pssvkhan(@yahoo.com

o)
3 PSS V. Khan ' (0 ,
140, Rue de Neudrof

L-22 22, Luxem bourg, GD Luxemburg

ACCEPTANCE OF RESIGNATION

WHEREAS Dr. PSS V. Khan, former Scientists-c (Plant Biotechnology) of IBSD,
Imphal had rendered his resignation letter from the sajd poston 6™ May, 2005.

AND WHEREAS the said Dr. P.S.S. V. Khan had resignedmect frorﬁ
1" May 2005 from the said post of Scientists-C (Plant Biotechnology) atIBSD, Imphal.

three months NOTICE PERIOD equivalent amount in terms of his service Contract Clause 4:2 byt

failed to pay the said three month’s notice Period amount despite repeated réquest from IBSD,

Imphal. ' ) ' ‘ T

NOW THEREFORE, 1 the undersigned being the appointing authority in respect of said
Dr. P.S.S. V. Khan, do hereby accept the resignation of said Dr. P.S.8.V. Khan from the post of

Scientists-C (Plant Biolechnology) at IBSD, Imphal with effect from 1™ May, 2005 and wave off

the requirement of sajd Notice Period salary cquivalent thercof in liey of stipulated Notice period,
to avoidkmy further delays that may ensue. \\

\ .
Dr

S
(Prof. Rohinikumar Singh,M.)
Director,lBSD, Imphal

9. Mt ha : : o
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270 ~ Luxembourg,
| 19" Dec 2005
To, |

Dr. M.K. Bhan

The Secretary _

Department of Biotechnology,
Government of India

Ministry of Science and Technology
Block, 2 (7" Floor), C.G.O. complex
Lodhi Road-New Delhi-110 003

Sub: Request to reconsider the withdrawal of resignation from the post of -

Scientist-C (Plant Biotechnology) and to continue in the service at IBSD-Reg

Ref: - '
DBT letter D.O. NO BT/012/13/NBDB/2001/Part-1 dated 26/04/20053

IBSD Receipt no. 1613 dated 26/04/2003 .

My request letter to your esteemed office dated 16/05/2005

IBSD office letter no. IBSD/1/10 (37)/2005 dated 22/06/2005

My request Letier to the DBT, New Delhi, dated 14/07/2005

DBT letter D.O.no. No. BT/012/13/NBDB/2001/Part 11 dated 12/08/2005

My request letter to Shri Kapil Sibal. Minister of state (IC) Science and

Technology and President of IBSD, New Dethi dated 02/09/2005

IBSD office letter no. IBSD/1/10 (37)712005/19 dated 28/08/2005

9. My request letter to Shri Kapil Sibal. Minister of state (IC) Science and
Technology and President of IBSD, New Delhi dated 09/11/2005

10. IBSD office letter no. nil dated 06/12/2005 ) ’

11. IBSD office letter no.nil dated 06/12/2005

Nk —

*®

Respected Sir,

Most respectfully and humbly request you to kindly refer my - previous
correspondence and sincere requests regarding the withdrawal of my resignation on
14/07/2005 within notice period from the post of Scientist-C (Plant Biotechnology)
and reconsider to continue me in the service at IBSD (Ref. No. I to Ref. No. 9).

It is for your kind information that IBSD office kindly informed me the acceptance of
my resignation on 06" of Dec 2005 in response to my resignation letter on 26" April

- 2005 without considering - my repeated requests and previous correspondence to the

concerned superior authorities in this matter (Ref.10). The Director, IBSD also kindly
wipe off the payment of said Notice Period salary in the acceptance letter (Ref 11),

It is once again for your kind information and further consideration that I am still
committed to continue and sincerely work at 1BSD, Jmphal. In this regard, T most
humbly and sincercly request you to kindly reconsider to accept my withdrawal of
resignation submitted on 14/07/2005 within the notice period and kindly continue me
in the service at IBSD, Imphal with effect from 1 May, 2005. '

A
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Further 1" most humbly dlso submit the follownw lines of requests for )’OUI kind
pelusaﬂ

I. Kindly grant me an extra ordinary leave from 1% May, 2005 to 20'h Feb 2006
to complete ongoing research programme in Luxemboureg.

2. DBT and IBSD appointed me in lower-to-lower grade as a Scientist-C against
the approved position of Scientist-E without time frame and against the article
no. 14-of IBSD advertisement no. 2/50/2003-1BSD, Employment News 18-24,
October 2003. Kindly do needful to restore me to the approved position of
Scientist-E.. '

3. Kindly entitle me Employment Provident Fund (EPF) from the joining date of
service i.e. 29" Jan, 2004 as per article no. 3 of agreement between me and
IBSD and IBSD memorandum no. 1/72/2003-18SD (P1)/897 dated 16/10/2004.

4. Kmd}y entitle me Special (Duty) Allowance from the joining date of service

e. 29" Jan, 2004 as per the article no. 12 of IBSD advertisement no.
7/5()/2()()? IBSD, Employment News 18-24. October, 2003, article no. 2 of
agreement between me and IBSD and IBSD memorandum no.1/2/2003-1BSD
(PO/BYT dated 16/10/2004. ,

5. Kindly do needful to provide me essential chemical, equipment, lab supplies
and lab assistance to work and perform my prescribed responsibilities i in the
plant biotechnology research at IBSD Imphal. :

I shall be highly thankful, if you could kmdly consider my requests and do needful in
this matter ’

Thanking you, Sir,

Yours sincerely

) : 1 3
,jﬁmg Vi (/b@j’zﬁ_/
(P.S.SV. Khan)

140, Rue de Neudrof |
1.-22 22 Luxembourg
GD Luxembourg
pssvkhan @ yahoo.com

CC for kind information to:

‘I. Dr. S. Natesh,
Advisor and Member Secxuary, SAC and GC of IBSD
Department of Biotechnology, New Delhi-110 003
2. The Director,
IBSD, Imphal
3. Dr. Md. Aslam,
Scientist-E,
Department of Biotechnology, New Delhi-110 ()()3

4, The Senior Administrative Officer,
IBSD, Imphal

‘\\ //
b
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Kadapa,
18™ April. 2006

To,

Dr. Manmohan Singh

The Prime Minister of India
The Prime Minister Office
South Block, Raisina Hill
New Delhi-110 011, India

2>

Sub: Request to kindly invtvervcnb for the ccc’p.ta'nce of withdrawal pffTesignation
and continue in the position of Scientist (Plant Biotechnology) af BSD, Imphal-
Reg - '

Respected Sir,

Most respectfully and humbly beg your pardon to bring the following lines of ’_

information and requests for your kind intervention.

I was working as a Fellow at The Energy Research Institute, New Delhi on the basic
scale of Rs. 14070 gnd other allowances and was working as a Senior postdoctoral
Fellow with a fellowship value of NTD 70,000 (on sabbatical leave) at Institute of
Botany, Academia Sinica, Taipei, Taiwan. While so I was called for interview for the
post of Scientist-E with a pay scale of 14,300-18,300 at Institute of Bioresources and
Sustainable Development, Imphal-795001, an autonomous institute of Department of
Biotechnology (DBT), New Delhi twice i.c on 15/06/2003 and 15/12/2003 after

submission of applications and consideration by the members of the screening

committees.

The interview cum-selection committee offered me lower to lower post of Scientist-C
with five advance increments in the pay scale of Rs.10,000-325-15,200 and other
permissible allowances against the approved post of Scientist-E with discrimination
against the clause No.14 of IBSD advertisement no. 2/50/2003-1BSD. Employment
News 18-24 October, 2003. On the verbal promise of the sclection committee, that the
approved Scientist-E position would be restored after one year of service in IBSD. 1

“have joined as a Scicentist-C on 29" Jan, 2004 with a sincere interest to serve the
remote and bioresources rich north-east region of the nation.

- I have repeatedly requested to the Director, IBSD, Imphal and The Sccretary, DB'I".

New Delhi for entitling permissible allowances Special (Duty) Allowance from the

joining date of service i.c. 29" Jan, 2004 as per the article no. 12 of IBSD
advertisement no. 2/50/2003-IBSD, Employment News 18-24, October, 2003, article
no. 2 of agreement between me and IBSD and IBSD memorandum no.1/2/2003-135D
(P1)/897 dated 16/10/2004, providing cssential chemical, cquipment, lab suppli¢s and
lab assistance to work and perform my prescribed responsibilities in the plant
biotechnology research at IBSD, Imphal and to know the status of restoration of
Scicntist-E position. But all authorities of IBSD.and DBT turned down my repeated
requests deaf ear without any response.

. Ma hABIHUL HAUUED,
Advorats,GauhariHigh. ws
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The Department of Biotechnology, Ministry of Science and Technology, Government
of India appointed my client as a Scientist-In-Charge of 1BSD. Imphal on 28/02/2005
in' view of superannuation of the Director; IBSD, Imphal without prior information or
ndticc or letter of interest. Morcover, the DBT authorities are also well aware the fact
that T neither involved in administrative procedures and financial matters of the
inStitute nor hold additional duties of in-charge of the institute during the service of
former director, IBSD,}lmplml.

Pee. 64 AMMMLB‘Z Conkt. ,‘
R 61 Avon 31 o,

As a matter of compulsion and due respect for routine functioning of the nstitution, |
took the charges of additional duties of Scientist-in-charge, 1BSD, Imphal as a stop-
gap arrangement for a short period of one or two months. Subsequently on
11/04/2005, I have requested to the Sccretary, DBT. New Delhi to relicve me from
the additional dutics of Séientia-—in-chargc. IBSD, Imphal by the end of April, 2003
due to technical problems. But, there was no response from the DBT office. New
Delhi regarding this mater. '

Meanwhile, National Research Fund, Luxembourg kindly granted me a prestigious
fellowship and travel support to work on a short-term research assignment in the
advance ficld of protcomics at CRP-Gabriel Lippmann, Luxembourg in response 1o
my| proposal submitted while I was working as a Fellow in The Encrgy Research
Institute, New Delhi. On that [ have applied and requested to the Secretary, DBT
repeatedly to grant an extraordinary leave without payment for nine months starting
from 01/05/2005. The DBT office, New Delhi regret to grant me the said leave and
ruled out the chances of granting extraordinary leave for another six months.

On freceiving the regret letter from DBT, New Delhi [ have tendered resignation for
the ‘position of Scientist-C (Plant Biotechnology) at IBSD, Imphal Manipur as last
resort on 26/04/2005 with a great pain and few lines of requests to The Secretary,
DBT, New Delhi. I took such unfortunate decision of resignation witl great pain for
research interest only in the emerging ficld, as there was no other alternative remained
in my hand. , ‘ o

Later in a state of extreme uncertainty, lack of information from the DBT. New Delhi
and the IBSD, Imphal offices regarding the status of my resignation, and after joining
of t{lc new director of IBSD, Imphal, | proceeded 1o the scheduled visit 10

Luxeimbourg to take up proposed rescarch assignment starting from 18/05/ Mav,
2005. The same information was given to The Secretary, DBT. New Deihi and the

Director, IBSD, Imphal.

Subsequently, I changed my mind and withdrawn letter of resignation within notice
perioid of three months on 14/07/2005 in response to the communication provided by
IBSD, Imphal. I most respectfully communicated the same information to The
Secre-itary, DBT, New Delhi and The Director, IBSD, Imphal with a.sincere request to
kindly continue me in the service at the IBSD, Imphal. Unfonunately, the competent
authority in the DBT, New Delhi was refused my sincere request on 12/08/2005 with
a different opinion regarding my sinccrity and professional behaviour without any
record of evidences. '

’ s M. bAdiEuL HAGGE ) -
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Later IBSD, Imphal also advertised the position of Scientist-E (Plant biotechnology)
before the acceptance of resignation and relieving me on 07/08/2005. Subsequently,
The Director, 1BSD, Imphal informed me that resignation submitted on 26/04/2005
has been accepted on 06/12/2005 without considering my repeated requests and
previous correspondence to the concerned superior authorities regarding withdrawal
of resignation and also against the recent verdict by The Honourable Supreme Court
of India with regard to withdrawal of resignation by employee before acceptance and
relieving by the employer. Intentionally the IBSD, Imphal office also not relieved me
from the dutics of Scicntist-C at IBSD, Imphal after formally aceepting my
resignation.

Further it is for your kind information that The Secrctary. DBT. New Delhi and the
Dircctor, IBSD, Imphal granted an extraordinary leave to- Dr. N.C. Talukdhar
Scientist-I of the same institute immediately after his joining in the service at IBSD,
Imphal and also during the probation period to take up a short-term rescarch
assignment in abroad supported by the national funding agencies. As submitted to
your kind notice, I have satisfactorily completed the prescribed one year probation
period by 28/02/2005 and also actively involved for the cstablishment of the budding
institute for more than one year with sincere research and committed services towards
the growth of the institute. Unfortunately, my senior authoritics discouraged and
discriminated me in all respects from the beginning and also forcing me to quit from
the service at IBSD, Imphal to safe guard their sclf interests and personal favourism.
Sir, still I am sincerely cominitted to continue as a scientist to work at IBSD, Imphal.
I have repeatedly requesting to the Secretary, DBT; New Delhi and the Director,
IBSD, Imphal to kindly reconsider withdrawal of myv resignation and allow me - to
rejoin in the service. I am waiting for positive answer from the DBT and the 1BSD,
Imphal since, Feb 20"', 2006 1o rejoin in the service. At the same time the DBT, New
Delhi and the IBSD, Imphal offices also not appointed any candidate in the position
of Scientist-E for conducting research work at Institute.

[ sincerely request you to kindly intervene and do needful in this matter. Your kind
gesture supports my professional career and also promotes biotechnology in the
North-cast region of ti.. ...lun to translate the rich bioreosurces into economic
ICSources.

Thanking you, Sir,

Your’s sincerely

F §-Shatll lay

(P.S.SV. Khan) ™~

C/O, D. Sabjan

6/397, K. M.H. Street, Kadapa-516001 (P.O and D)
Andhra Pradesh, India (pssvkhanZyahoo.com)

CC for kind information and necessary action to:

. Dr. M.K. Bhan, The Secretary. DBT. New Delhi-110 003
2. 'The Director, IBSD, Imphal :

wo
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0. A. NO. 166 OF 2006 X 8%
ﬁ :
Dr. Patan Shaik Sha Valli Khan. é £
... Applicant. =&
-Versus - B 3
: : S
The Union of India & Ors. , =S 3
... Respondents. &
INDEX
&1 ) Particulars. Annexure- Pape
No. No. |
112, 3 4. |
1. ) Written statement on behalf of the 1-20
Respondent No. 1tod C ] , ) _
True copy of the Agreement dated| Annexure-D/1 | 21-24
27/1/2004 and order dated 29/1/2004 & D2
3. [True copy of the letter dated] Amnesxwre-D/3 | 25-30
3 26/4/2005 and 16/5/2005 & D/4.
4. |Tre copy of the order dated) Annexure-D/5 | 31-32
251412005 and letter dated 2/5/2005 &DI6. |
15 | True copy of the letter dated 3/5/2005 ) Annexure-D/7\] 33
6. | True copy of the letter dated 6/5/2005 | Annexure-D/8. 34
7. | True copy of letter dated 22/6/2005| Annexure-D/O | 35-36 T
| and 20/8/2005 & D/1D,
8 (Twe copy of the leter dated| Annexure-D/11| 37 -39
14/7/2005. , ,
19, (True copy of the letter dated| Annexure-D/12 40
1 12/8/2005. ' o
10. {True copy of the letter dated| Annexure-D/13({ 41-43
5/12/2005 and 6/12/2005 & D/14 (Colly)
1. (True copy of the Office| Amnexure-D/15{ 44 -45
Memorandum dated 16/10/2004 and & D/16
8/12/2004. )
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATIBRANCH.

Q. A.NO. 166 OF 2006

IN THE MATTER OF

Dt Patan Shatk Sha Valli Khan,

... Applicant.
- Versvs -
‘ The Union of India & Ors.
— .- Respondents.
~-AND-
 IN THE MATTER OF

Written statement on behalf of
Respondent No. 110 5.

Most respectfully Sheweth:

1. That, | am the Respondent Na. 3 wn this application. | know the
contents of the application as tread over and made known to me. [ know the
facts of this matter from the records made avatlable to me and also 1 am
associated with the telated muatter as such, [ am authorised to file this
written statements on behalf Respondent No. 1,2, 4 &5.

2. At the very outset | beg to submit that the present application is not
tenable and the relief sought for are wrelevant and very much against the
rules and repulations of the Institute of Biotesources and Sustanable
Development, Imphal (heremnafter referred to as 1B S D | linphal).

g

o
W

(Tongbram Mani Singhy
QOath Coemm'ssioner, (Judicial)
- vtz nimur,

yay

Adel. Central Govi, Sterding Counscl

Gauhati Bench.
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3. That, contents of Para No. 1 of the application No. 166/06, the

answenng respondent No. 3 hasno comsent to offer.

4. That, contents of para No. 2 of the q:phc:mon, the tef{pond.em No.3

has no comment to affer.

3. That, contents of para No. 3 of the application, the tespondm Na. 3

has no comment to offer.

9. That, contents of paraNo_ 4, the tespondent No. 3 has 0o comment to

offer

7. That, contents of paraNo. 5, the respondent No. 3 has no comment to

affer.

g. .That, contents of para to sub para No. 6.1. of para 6§ of the
application. It is submitted that,

() The agreement dated 27/1/2004 signed between the applicant
and the then Director, IBSD, lmphal Prof. H. Tombi Sugh
regarding, appointment of the applicant as Scientist-C (Plant
Biotechnology) on @txact basis initially for 5 (five) vears
vide order bearing No. Adma(TBSDYAppoimimeny/2003-
4/460, Tmphal, the 29" Jamoary, 2004, clearly siated in repards
to the termination of agreement mlder clanse 4.2 which read as

“any time after complezzon of the probation and within 5 {five)
years of its extension, the contract can be terminated by giving

3 (three) calendar month’s notice in woting or 3 (three)
months salary in liev of notice as termination simplicitor by

either party without assigning any reason In the event a

shoster notice is given by either party, 2 sum equivalent to the
salary of the period, notice falls shost of 3 (three) months shall
be payable by the concerned party to the other pasty”.

6’5’ |
\v/%
(Tongbram Map; Smgh‘)

Oath Cammissioner, (Judiciap
Manipur.
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True copy of the agreement .dited
27112004 and order dated 29/1/2004 ate
encloged . herewith and maxk.@d' as

Annexure-D/I1 & D2

. (1) The applicant tiied to interpret the contents of clause 4.2 of the
" agreement his own way which 18 very unfortunate. The

applicant subtnitted tis letter of tesignation from the post of-
Scientist-C vide letter dated 26/4/2005 submitted to the
Department of Biotechnology New-Deltd, on the subject of
tendering tesignation from the post of Scientist-C ‘(Plam
Biatechnology) of 1B .SD., lmphal and also requested to be
effective the tesipnation from 1/5/2005 thereby giving shodter
notice period of only 5 days 1e. from 26" 1o 30™ April, 2005
In his subsequent lefter addressed to Depontment of
Biotechnology (hereinafier refersed to as D.B.T.), New Delhi
on 16/5/2005, the applicant stated that he is seady fo pay the
sum equivalent o the salary for the shost fall notice period ie.

2 months and 25 days as termination simplicitor. Hence, the 3
months nolice peziod is 1o be counted before the effective date
‘of resignation (i.e. 1.5.2005 in the present case) but not after

the effective date of resignation as per the contract asreement.

True copy of the letter dated 26/4/2005 and

letter dated 16/5/2005 are enclosed

herewith and marked as Anne*{ure-Dﬂ &
| /4 respemvel}r

(113) The applicant left the institute from 27/4/2005 to conduct an
official networking meeting fom 2’?ﬁl to BQm April, 2005 at

- Shillong, after handing aver the responsibﬂities of Scientist-in-

- charpe of thé mstitute, without financial power, to one Dr. V.8

(Tongbram Mani Sing
Qath Cemm ssianer, (Judicialy
Manipur.




-4 .

Rana, Scientist-B of the institute by the applicant’s own
deciston and thereaﬁer, the applicant never come back again to.
the institute till date leaving the institute in Tutmoil vide arder
bearing No. 1/64-IBSD(WA)2004/1017, Imphal, the 25"
Aprl, 2005 In regard to the above mentioned facts, the
incumbent namely Dr. V.S. Rana, Scientist-B, IBSD, Imphal
wrote a letter dated 2/5/2005 to the Jt. Director, Deptt. of
Biotechnology, Govt. of India, New Delhi requesting for
information as well as asking for help, as what's to be done, so

that the smooth functioning of the institutions are not affected.

True copy of the order dated 25/4/2005 and
letter dated 2/5/2005 are enclosed herewith
.and marked as Annexure-D/S & D/6

respectively.
v

{zv) That, in response to the applicant’s resignation lefter dated
26/4/2005  {at Annexure-D/3), " the Department of
Biotechnology, New Delhi requested the applicant to continue
as Scienfist-in-charge of IBSD, Imphal and the applicant
would be selieved as scon as the new Director joins the
institute  vide  letter  beaing No.  DONO.

- BTA121 SWBDB/ZOGI/P‘M-H, Dated 3" May, 2005.

True copy of the letter dated 3/5/2005 is
enclosed Therewith and marked as
Annexure-D/7.

(v} That the applicant by ignoring the situation at the institute and
without considering the request of the D. B T New Delhi left
the institute and never come back to the institute again thereby
showing his insincerity and tack of tesponsibility which itself

.J‘b
'\k‘/
)
(Tongbram Mani Singh)
Oath Comm:ssioner, (Judicial)
Manipur.
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15 a starve example of conduct for unbecoming of a responsible

QOfficer/Scientist to the institute.

(vi) That, in the process of the institute’s efforts to regulacize the
resignation cas,é of the applicant, the Secretary, DB.T, Gaowt.
of hldia and Chairman, IBSD, Governing Council vide letter
pearing No. D.O. No. BTA12/13/NBDB/2001/Part-11 dated 6"
Tune, 2045 acce§tcd the resignation of the applicant, subject tn
the proviso that the salary amount eqﬁivalent to 2 months and
25 days is to be tecovered from the applicant by the nstitute.
Futther, € was also instmt:ied that necessary orders accepting
the tesipnation of the applicant from the 1B SD ., Imphat
should be izsued only after recavery of the salary amount.

True copy of the letter dated 6/5/2005 is

enclosed  herewith and marked as

Annexure-U/R.

(vii} That, accordingly vide letter bearing No. BSD/UL/(ATH2005,
Trophat the 22 June, 2005 and 20" Augus, 2005 issued by the
Sr. Administrative Officer, IBSD, Imphal to the applicant, the
applicant was informed to pay the salary of 2 months and 15
days amounting o Rs; 50 421/- only as termination ssmplicstor

as per clause 4.2 of the agreement signed by both parties.

True copy of the letter dated 22/6/2005 and
20/8/2005 are enclosed herewith and
maked as  AnnexureD/9 and DVIO

respectively.
(vi) That, the applicant, instead of paying the salary amount for 2

months and 25 days, wrote a letter dated 14/7/2005 to the

S

. Qo/
\)1\/,%’“ Ve
- (Tongbran Mani Singh)

Qath Comm ssioner, (Judici;l)‘
Manipur. '
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Secretary, Deptt. of Biotechnology, Gowt. of India requesting
to consider the withdrawal of the resignation from the post of
- Scientist —C of the [B .S D, lmphal (Mantpur).

True copy of the letter dated 14/7/2005 s
enclosed ‘therewith and maked as
Annexure-D/1L

' (ﬁ) That, it is further subtmtteditk}at, however, the Deptt. of
Biotectmolégy, Govt. of India vide letter beating No.
BT/012/13NBDB/2001Part-T1, dated 12" August, 2005,
refused to Wiﬂzdra# the applicant’s resignation on the

following grounds;

R

o

¥
f/ 4 1m

The applicant leR the institute unauthorizedly without
getting an official relieving order from DBT for joining
assignment abroad (violation of service rules). ,

Duting the time, the applicant left the imﬁtm;e, the
applicant was the Scientist-in-charge as well a5 the
D.D.O. of the institute. (Irrezponsible).

The applicant’s behavior was viewed as the most

wrresponsible and insincere.

The applicant left the institute” even after the request
from DBT, Govt. of India to continue as Scientist-in-

- charge of IBSD, Imphal till the regular Director join the
institute (violation of orders and disobedience).
y :

True copy of the letter dated 12/8/2005 1s

enclosed therewith and maﬂred as
Anneme—[)l 12.

x) | That, it 1s very important to mention that, in the request of the
Ditector, IB.SD., lmphal regarding repularisation of the

applicant’s tesignation case, the Secretary, DB.T. Govt. of -

npc‘o

S

.. (Tongbram Mani Sing
Oath Comm ssiener, (Judicialy

Manipur.

N
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India and Chairman, Govemmg Council of { B SD. was
| pleased to Wmved off the 2 months 25 days salaties moumu@
to a sum of Rs. 50421/- (Rupeec ﬁtty nine thommd four
| hundred twenty one) only of the applicant vide letter bearing
No. BT/012/13/NBDB/2001/Part-11, dated, the 5% December,

2005. It is further submitted that, subsequently vide letter_ -

 being No. TBSDA/I0/37)/2005, Tmphat, the 6® Decernber,

2005 z'sSued/wzjlten by the Senior Administrative Qfﬁcer,' '

IB.S.D, Imphal, the resignation of the applicant from the post
of Scientist-C of the 1B .S.D., Imphal was accepted.

True copies of the letter dated 5/12/2005
 and 6/12/2005 are éncloscd herewith and
marked a5 Annexure-D/13 & D/i4 (Colly)
| respectively. | ’

9 That, contents of sub para 6.2 of the para 6 of the application, as

. stated, are wrong and dénied. It is submitted that, Although the applicant

applied for the poqt of 5czennst-}3 the Selection Committee recommended
the applicant for the scwntzs.t C posztzon 2IBS D Imphal looking into his
gualification and EYPEHEBCE The applicant accepted the offer of Scientist-C

position with 5 advance mcremen&s of the gradf: pay from the JBSD ,

: Imphai The applzcmt has o apply for Scientist-E position afresh when the -

post of Scientist-E is advertised by IBQD ImphaL if the applicant Wants fo

compete for scientist-E position”.

1. That, contents of sub para 6.3 of para 6 of Lhe'applicaﬁon as stated,

‘are wrong and denied. It is submitted that “On xhe recommmda!mn of the \_

Selectmn Cc\nnmtxfc held on 15/12/2003, the applicant was appomted as
Sczem:st C m IBSD, Imphal as the applicant hnn"'.elf accepted . ﬂ)e :

Scientist-C pc\s;.tzoﬂ leh the negotistion of S-advance mcremems in the

scale of Scientist-C of IBSD, Imphal”.

‘0.
"
(‘(

"{ &
( Tongbra " Mam Singh
Qath Camm:ssloner, (Judicig| ]

~ Manipur.
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11, That, contents of sub-para 6 4. of the para No. § of the application, it
ié subm\ftitzd that, the ;uegatidﬁé made therein are false and baseless “The
mintnum requitetmient of scientific equipments and chemcﬁls are always
avatlable in BSD, lmphal, althougﬁ the institute 18 a de\;'eiom one. All
the -Scientific equipments '.md' chemicals v‘;ete purchazed only on the
tequisition and tecommendation of the concerned ‘scie:\tist; The supply of

. minimom scientific equipments and chemicals to the scientist s evident by |

the research publications produced by the scientists from the institute

\

without which the rezearch publication would not be possible”.

12. Tha, mmc;lts of sub-para 4.5 of the para No. § of the éppﬁcation, as
- stated are wrong and denied. In fact, the applicant was mfoﬁhedfmade
~ known about the measures taken up by the 1B SD., Imphal for the welface
of the employees by iszung Office Memorandum bearing No. 1/2/2003- |
IBSD(P1Y3%7, Imphal, ﬁle 16® Oc'm’oer, 2004 and by Office Memorandum
bearmng No. 1/2/2003-IBSD, hnphat, tﬁc g Decémber, 2004 . |

True coptes of the Office Memorandum |
dated 16/10/2004 and 8/121\2004‘ e
enclosed  herewith zmti matked as
Anneurre-D/15 & D/16 respectively. -

~

3. That, contents of sub-paca 6.6 of para No. 6 of the application, it is
stated that, the allepations made therein is false, bazeless, biased and celfish '
n natuce. In fact, m otdefl 1723 mn the institute effectively, it 1 ﬁxe
prerogative of DB.T., Govt. of India to take Up necessary arrangement
available with t‘he. institute as a stop-gap arrangement, in the interest of the
1B $D. and any member/employee of the institute who cannat appreciat,é

the situation may be considered as biag, un-cooperative and selfish.

- 147 That, contents of sub-para 6§ 7 of para § of the application, as stated
ate wrong and dended. It is submitted that the institate’ie. IB S D, Imphal

| (
;o
(Tongbram Meni Singh) o -

‘Qath Cemmissioner, (Judicialy
Manipur.
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provides and tries toa pravide all the facilities whatsoever permissible as per

the rules and norms of the ingtitute. The applicant served hitself as the

Sciexitist—in—chaxge ad D D .Q of the institte. He;ir.:e, the aliegations made ~ -

1 the abave mentioned sub-para ¢ concacted, baseless and does not have

any reazonable basts.

i

15 Tha&, contenis of sut;—pmm § & of para § of the application, as stated

ate wrong and denied. It is submitted that the allepations made thetein as
contenable 35 the applicant did not apply through proper chansel ie.
through [B.SD., Imphal which is mandatory, as an emgployee of [B S D,

Imphal for underpoing research courge as 2 Seninr Reseacher of

Biotechnology at Centre de Recherche Public-Gabrid Lepmann in
Luxembourg. It is. forther submitted that. the -authorities of the institute

may/ate not 10 3 posttion to send out any employee either on deputation ot |

on leave 2t the tume of stress/crucial sitnation, like the present one in the
larger intetest of the institute. Moreover, the autharities of the institute has

to perform the administrative function looking into the time and situation

far the welfme of the institute az 2 whale. Furthertmore, it 18 qmmd that

~ the m'"tm}m fas its own human resource development programme s ane af

its abjective. The Deptt. of Bmtcrtmolcgv Gavt. of India as well has it own
fateign txmung mogtammc mdet “DBT Bmtcrhnolog v Overzeas
Assoctateship Award”.

16, That, the contents of sub-para §.9 of para § of the application it is
submitied that the applicant failed to understand that “leave cannat be
applied as 2 matter of right” and also wilfully and deliberately tred ta
absent himself from the temporary grave situation of the institute arising
due to the superannuation of thé tegular Director of the Ingtitute. This
shows the insincerity and lack of responsibility of the applicant to the

institute. Moteover, the applicant has not fallowed the tules and tegulations

of the indtitute too and should understand that the institote runs by the

iy
LN
Y

(Tongbram Mani Singh)
Qath Comm:ssioner, (Judiciat)

Mampur
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accepted tules and regulations but not by the whims and fancies of the
applicant. It is stated that provision made under Appendix-0 of the FR. &
S R. Govemment of India and in clauze B of F R.-III mentioned in sub-paca

6.9 of para § are not even remately related in the present case in hand.

17.  That, the contents of sub-para §.10 of the para § of the application,
the respondent No. 3 begs to submit that the applicant being an emplayee of
B .SD,, Imphal has to abide by the tules and tegulations of the institute
and cannat decide himself mdepmdently whatever he desites, in regad to

 matter beyond his authority, without the approval of the cotnpetent
authority of the institute. The applicant failed to understand that simply
giving information can never be equated with appmvai.

18 That, the contents of sub-para § 11 of para § of the application, &t is
submatted that the applicant tried to misinterpret the clause 4.2 of contract
agreement dated 27/1/2004 (at Annexure D/1) signed between the 2 (two)
parties. The applicant subrmatted his resignation letter on 26/4/2005 (at
Annexure-D/3) with effective date from 1/5/2005 giving natice period of
ohly 5 (five) days ie. from 26" to 30% April, 2005. The short fall of notice
period shall be made good as termination simplicitor by the applicant with |
the payinerzt of equivalent amount equal to salary for 2 (two) months and 25
days. Hence the 3(three) months notice period is to be counted prior to the
effective date of resignation. The acts of the application reflects his
immaturily and unsuitability’ of becoming a responsible member of the
institute. | " |

19, That, the contents of mh-pna. 812 of para 6 rﬁ the a.pplicatiorﬁ the
respondent No. 3 denied the statements made therein, the applicant
wnplemented the clause 42 of the contract agreement dated 27/1/2004 (at
Annexure-D/1) unitaterally by hirmself . The institute has nothing to say
| exceptto abide by the terms and conditions as laid down in the clause 4 2 of

the contract agreement mentioned abave, signed by both parties.

. i ?P{b
/\ 4
o
(Tengbram Meni Sing

Qath Cemm:ssieney, (Judicigl)
Manipur.
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20.  That, the contentz of sub-para §.13 of para § of the application, as
stated, ate wrong a:&d dented. In fé@;t, the applicant tezigned from the post of
Seieatist-C of [BSD., Imphal wef U52005 as ger the contract
agreement dated 27/1/2004 (at Annexure-D z‘l‘} It iz further submitted that ¢
is the duty of the ingtitute to fill up the post of Sclentist-E, as the institute |
cannot keep the position vacant for a long tume. Hence, the post was
 advertised. Die to the unavailability of suitable candidate, the Selection
Commitiee advized the institute to te-advedise the position. Furthermore, @
iz submitted that g0 far az Dr N C Talukdar’'s underpoing foreign traning
~ under DB T's Biotechnology Overseas Associateship Award programme is
ficmcg:med; Dr. Talukdar has completed all the necessary formalities as per
rules of the 1B SO, Trophal. |

pAY .Thai,, the contents of sub-pata §.14 of para § of the application, the
tespondent No. 3 dendes the staterents made therein. The tatter of
gezignation from the post of Scientist-C position of IB S D, Traphal by the
applicant was made effective by the applicant himself from 1/5/2005 as per
clauge 4 2 of the Contract Agreement dated 27/1/2004 (2 Annexure-Di1}
signed between the applicant and the institute. The payment of shﬁrtfa]l
notice period salaries amounting to a sum of Rz 59 421/~ (Rupees filty nine
thousand four hundred twenty one) only was dlso waved off by the
competent authority of the institate. The matter is now clear that tﬁe
withdrawal of the applicant’s reéignaﬁon from the §ost of Scientist-C was |
- refused as per tules of LB S D, Tinphal 2nd the reasons for refusal was als'.d
intisnated to the applicant vide letter dated 12/8/2005 (atAnnexure-D/12).

22.  That, the contents of sub-para §.15 of para § of the applicant, as
stated, ate wrong and dended. Tn fact, the institution iz taking up appropriate
action as per tules of the institute to tegularize the applicant’s tesipnaiion

cage ag explained i the afore mentioned paras.

o
®
o7

(Tongbra™ Mani Singh)

Oath Cemm ssiener, (Judicialy
' Manipur.
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23.  That, the contents of sub-para 6.14 of para § of the application, the
tespondent Mo, 3 dentes the statements made therein and dismisses the

allepations made therein as false, blasness and frvolous on the following

£€350n6 -

(1)

2

3y

)

h Maeni Singh
Oath Comm:ssiener, (Judiciaf)
Manipur,

The applicant himself accepted the offer to the past af
Sctentist-C a8 LB S D, Imphal with 5 increments in the prade
pay of Scientist-C.

Deputation s a tripartite agreement, if any one of the pacties 1s
not i 2 position to accept the agreement due to certain
unavotdable circumstances or situations arising during the
time, the apreement cannot be matertalized unmediately .

/

“Leave of cannot be applied a5 2 matter of right” when the
service of the incumbent 13 unavoidably requited ‘dy the
orgm\isati:ardixxmmtion m the larger interest of the
arganisation/institution. Hence, the competent authority of the
nstitute may not be in  position to grant leave on compelling
grounds due to the stress situations of the institute. Under those

circumstances, institute’s interest is more important than the

individual selfish interest.

The 3 months notice period is to be counted prior to the

- effective date of resipnation as per clause 4 2 of the contract

agreement of 1B SD., Imphal Because of this fact the
provision of “termination simplicitor” was incloded. The
applicant himself alzo apreed to pay an amount equivalent to 2
months and 25 days salary for the shortfall notice period as
ternunation stmplicttor. \
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( S)» The acceptance or denial of tesipnation from any post of
{B.SD., kaphal is to be decided by the clause 4.2 of the

contract 'agreémem signed between the employee and emplayer

of the institute. The wstitute 18 only to make the process
regularised.

(6)  As the sanctioned post cannot zema{n vacant for a long time in '
this developmg institute, the institute has to take necessary

action for appointing those vacant positions.

24. That, the contents of para No. 7 of the application, the gromds set
aut therein ate denied (categorically) because of the followiﬁg facts -

25, That, the contents of mh-pax’a? 1 ofpartaNo. 7 of the apgﬁcition, the

tespondent No. 3 subtnits that, although the applicant applied for the post of

Scientist-E, the Selection Cotnmittee recommended the applicant for the

" post of Scientist-C considering his qualsﬁrmon and experience. The

applicant humself accepted the offer to the post of Scxenust.—c with 5 (fve)
advance incretments in the grade from the institute. It is further submitted

that, i the advertisement for the post, it was cleatly mentioned that thcse

pasts can also be filled in the lower grade at thcvdicrtetioﬂ of the wstitute in.

case suitable candidates with requisite qualifications md expmmce ate not

foxthrottmg

26, That, the contmt.s of éub—péta 7.2 of para No. 7 of the application, the
‘fespondem, Na. 3 submﬁs that the denual of gt:mtmg dep\muon to the

applicant for taking up fore&gn asg 1gmnent 18 catcumstatmﬂ and as pm ruled

of the institte. The interest of the institute should be and has to be -

considered more important than the 'petsoﬁal mterest for the survival and
growth of the institute. In this repard, refetence may be made to D.O. Nao.

- BT/A01Y/13NBDB Part-Il dated 3/5/2005 (at Annexure-D/7) from the Degptt.

b
o%’M

o o .
(Tongbrar Mapi Singh) - S
Oath Commissiener, (Judiciaty

Mampur
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of Biotechnolagy, Govt. of India, requesting the applicant to continue 2z the

Scientist-in-charge of the institute.

21, That, the conteﬁs,s of sﬁb-pam 73 of paraNa. 7 of the application, the
respondent No. 3 begs to submat that, while pending appointment of repular
Ditector of the institute, the applicant was the Scientist-in-charge and
DD.O. of the institute. The applicant hald been informed that he could be
ielieved. as g00n as the new' Directot joing the mﬂtituie. In such a flud and
uncerttain situations of the institute, the leave apphcaiion as amatter of nught
by ‘me'Sciemist—m-chxgc of the institute is uﬁf@ﬁtm:;ic and uncalled for.
The interest of the ingtitute should be considered morte immportant and
shouid be place,d above personal interest.

2/’& That, the contents of sub-para 7.4 of paraNo. § of the application, the
I&”pﬁﬂdﬁn& No. 3 states that, the applicant may break the contract
agreement signed between the applicant and the institute and may alzo.
tesign from the post of Scientist-C under clause 4 2 of the agreement (at
Ameﬁure—ﬁ!l). The anxiety of the applicant for foreign‘ assignment dusing
the difficult tines of the institute ¢ not understandable and beyond the
comprehension of the avthotities of the institute. D' B.T, Govt. of lndia has
also human resource develapment, progratame to foreign countries under

“DBT Biotechnology Overseas Assactateship Award” progratme.

29. That, the contents of sub-para 7.5 of Para No. 7 of the application,

. the respondent No. 3 states that, as per the clause 4 2 of the contxart

agreement dated 27/1/2004 (a2 Annexure-D/1), the teﬁxgnatmn of the

. applicant was effected from 1/5/2005 The official processes later on are

only to regularise the tesignation ag per the agreement. The position of
Scientist-E, who should also be the Head of Plant Res.ou;ces Duviston,

caanot be kept vacant for a long time. It becomes imperative to advertise

b

5
(Tongbram Mam Singh)
Qath Commissiener, (Judicialy

Manipur.
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the pos sition for fillng up of the poﬁt of ‘«ﬂemﬁt-E i the tastitute, hence
the pasition was advertised. The applicant may alzo apply for the position.

30, That, the contents of sub-para 7 Aaf pssz{ Na. 7 of the application, the
tespondent No. 3 submits that, 3z per the clause 42 of the contract
agteement dated 27/1/2004 (2t Annexure-D/1y, 3 (three) months notice
period is to be counted as the period between the date of submission of
letter of resipnation dated 26;‘4!2@05 (2t Annexure-D/3) and the effective.
date of resipnation sought for.v However i the present case, the applicant
gave anly 5 (five) days riotice period and was ready to pay the 2 (two)
wmonths and 25 (twenty five) days salary amount as the tenmination
sinplicitor to the institate as per clauze 4.2 of the agx‘eement (at Annexure- |
D/1). Hence the matter of tesipnation was effected unilaterally from
1/5/2005 which 1z valid 33 per the terms and conditions of the agreement. It
s further submitted that the later official processes ate only to tepualnize the '
teatgnamon tsmue of the applicant at the institutional level with the

Depatment of Bmtechnologv New Delhi.

31, That, the contents of sub-para7.7. of the parano 7 of the application,
the regpondent No. 3 submits that, the matter of appointment and |
termunation from service in repard to the TR 8D has to abide by the
terms and conditions as laid down in the contract apreement sipned between
the employer and emplovee and the Gye-laws for Administration. and
manapement of the National Institute of lmmunolagy, New-Deltd, which
the IB.S D, lmphal adopted till the framing of its own bye-laws. It iz
futthe.r submitted that, the applicant’s resipnation was effective from
L5312 {}G_x and unilaterally implemented by the applicant himself and 23 such
the same is valid as per the agreement dated 27/1/2004 (at Annexure-D/1)

signed tetween the 2 {two) parties.

»‘ﬁ

(Tengbrdm Mcm Singh
Qath Commissiener, (Judicig Iy
Manipur.
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Para 8. Details of the semedies exhausted.

32 That, the contents of sub-para 8.1 of para No. 8 of the apphication, -thf
respondent No. 3 submits that, the applicant sspp}ied for the post of
Scientist-E (Biotechnology) but the Selection Committee recommended
him for the post of Scientist-C as per his qualification and experience with
5 (five) increments in the grade pay of Scientist-C. The applicant himself
accepted the offer for the post of Scientist-C (Plant-Biotechnology) 2t
1B.5.D., Imphal Accordingly, applicant was appointed as Scientist-C at
1B.S.D, Imphal under the terms and conditions as 1zid down in the
""Agreement” dated 27/1/2004 (at ‘Annexure-D/1) signed by both parties. "
Hence, there is nothing wrong in the appointment of the applicant as
Scientist-C against the post of Scientist-E of 1B.SD., Imphal. It is farther
submitted that, regarding supply of required équipments and chemicals,
although the institute is a developing one, the minimum required
equipments and chemicals are purchased and made available as per
requisition of the individual scientist. If no eguipment and chemical is made
avaﬂable to the applicant, then the question arises, as to how the‘applicm
claim so much research publications and scientific n;"poﬁs from the instjmté
ie the IBSD, Imphal. |

33. That, the contents of sub-para £2. of the para No. & of the
application, the Respondents No. 3 dendes the allepation made therein and
further submat that - |

(1) The institute has s own human tesource development -
programme 3s one of its objectives which is under active

’

operation since the establishment of the institute.

(2) DBT, Gout. of India has also human tesource development
programume of its own particulatly to foreipn countties under

,,D’b

'4
\ ;}?_’(&4/
(Tongbram ‘ ani ‘Sin'z )

Oath Cemm:ssiener, (Judicialy
Manipur.
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- 3
(Tongbrat Mapi Singh
Oath Commissiener, (Judicial)

- Manipur.
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“DBT Biqte-t}moiogy Overseas Associateship  Award”

programie.

" Becanse of the unavoidable circumstances anising due to the

superannuation of the Director, IBSD, Tmphal and also the
applicant himself being the Scientist-in-charge and DD 0. of
the Institute, DBT asked the applicant to continue in the same
postion for some time The applicant ignore the DBT's
request and left the institute wef 1/5/2005 to achieve his
perzonal gan only. The institute was leR behind without
Scientist-in-charge and DD O,

Without having any consideration about the fiuid situation of
the inctitute, the applicant requested for extra-ordinary leave as
a matter of right for achieving his selfish end. The competent
authority of the institute failed to prant his extra-ordinary leave
under the prevailing fluid zituai.ién'_cf the mstitute.

Thereafler, taking the advantageof Clanse 4.2 of the Contract
Agreement sipned between the applicant é@.d wstitute, the
applicant submitted his letter of resignation from the post of
Scientist-C on 26/04/2005 ,ta DBT, New Delti with effective
date from 01/05/2005 thereby giving notice pettod of only 5
days. The applicant also stated that e will pay equivalent
amount of salary for 2 months and 25 days for the shortfall
notice peﬁo& as termination simplicitor. Hence, the appﬁéants
tesignation was effected from  01/05/2005 as per terms and |
conditions of the Contract Apreement signed between the two
parties. Whatever official processes continued was only to
tegularize the applicant’s tesignation with the nstitute and
DBT as per Clause 4.2 of the Contract Agreement.
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| ()  As per the PMO’s instruction to take apprapriate action, the
wmstitute tegulaiised the resignation case of the applicant at an
exly date by waiving off the amount equivalent to the salary
of 2 months and 25 days amounting to a sum of Rs. 50 42U/~
only for the shortfall notice period as termination simplicitor

which the applicant failed to repay to the institute.

34.  That, the contents of éub—pam €3 ofthe paia No. 8 of the application,
the respondent No. 3 begs to submit that, whatever remedial measutes as
clatmed by the applicant in the application ate unreasonable, baseless and
a0t tenable as per the rules and regulations of the IB SD, mphal.

35.  That, the contents of para 9 of the @phcman are dented for want of
knowledge.

36. The Annexutes are the true copies of their original documents.

In the premises stated abave the telief sought for in the application
are unreasonable, baseless and not tenable i the eyeé of law, therefore, the
answering respondents prays that, the application be dismiszed with costs,
25 the application is fraught with baselessness, frivolousity and
unreasonableness for the ends of justice.

Signature of the Deponent;

3-38'?/“76

(QXF 1 %&Mkw &qx)

ao""

“> / |
(Tengbram Mam Smgh)

Qath Coamm:ssioner, (Judncllll
Mampur
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Dr. Patan Shack Sha Valli Khan
.. Applicant.
-Versns - ' .
The Union of India & Ors.
.. Respondents.

"AFFIDAVIT

1, Shii Dr. M. Rohiniknmar Singh the Director, Insg;itute of Bio-
Resonrces and Sustainable Devélopment, Takyelpat, Institutional Area
- Imphal, Manipur, do hereby soleﬂinly affirms as stated as follows -

s

*WI§ 0} poule|dxo pue Joae peas SUINg

-

|1 That, I am the Director, Institute of Bioresources and Sustainable

e

a SqL

.:E... “ .

»é

Development, Takyelpat, Imphal and am fully conversant Wlﬂl the fact and

| circomstances of the case smd I am competent to swear this affidavit in

=l

| suppost of the written statement, which are based on the records of the
Depatment of ‘Biotechnology, Govt. of India and the Institute of
Bioresovrces and Snstainable Developmeﬁt, Takyelpat, Imphal. This is true
to the best of my knowledge.

- PANINIL3PL It oym jusuodeq o) Aq

31343 wo [[aa £ SHUSITOD s
. 898jwid no) ay1 e VRN

U0 dW 830§2q Wiije Ajumd[eg

seey
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PpuelsIapun 03 swoss juouoda

[ TY ey

0-Bo-c &

2. vTha&. the statements made in the foregoing para 1 to 36 are based on
the records of the Department of Bmt»echﬁology, Govt. of India, New Delht
and Institute of Bioresources and &ustmnabie Development, Takyelpat
lmphal and those of paras No.1 to 36 ate believe to be true on the lepal
advice received. This is true to the best of my Lmowiedge.

Verified at Imphal on 23" Aughst, 2006 that the confents of my
affidavit are m;e and correct to my knowledge and no part of it is false and
nothing material has been concealed therefrom

‘ ] v Sgnature of the Deponent;
V”) L’\ - Al s
* OLU_‘V ‘ﬂ/ Lot ,‘1 \:‘-"\
A}GS" o .

I 3

::swﬂf

T (e Bta 1)

(Tongbram Mam Singh
Qath Comm?sslomr (Judnca Iy
4Mampur
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VERIFICATION

[, Shri Dr. M. Rohintkumar Singh, the Director, Institute of
Bioresources and Sustainable Development, Takyelpat, Institutional Area
Imphal, Manipu, is duly authonised and competent to sign this Vertfication,
do hereby solemnly affimn and declare that the statement made i para No.
1 to 36 are true to the best of my knowledge and belief, and these made in
paraNo. 1 to 36 being matter of records, ate true to my information derived
from and the rest are my humble submission before the ﬁon’ ble Trbunal, 1

have not suppressed any matertal facts.

That, T sign this verification today the 23 August, 2006 o Imphal.
Declarant; |

DatedImphal, - (\ Q\Mq‘
d
The 23" August 2006. \;'7;/»;.72,5%,?' PP 23] aatl

By MJI | ‘..uul\ e Qp"g; ‘m.Q it \j)\>

Advocate.‘"' -

B

ng read over and cxplained to hMm.

{Tongbm Manpi Sin 1gh
Oath Commissiener, (Judrccal)
Manipur,

e - -
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% ... INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (IRSD)
\‘f\a,\!a‘jl‘::— :~\'\- (Departlllent of Biotechnology, Govt. of India) B - 03852446120 (N
o« {0 ¢ Takyelpat Institutional Area B © 03852446121 (0)
O Imphal-795001-Manipur (INDIA] Fax : 0385-2446120 ()
e ' E-mail: ibsd_imp{@sanchainet.i
AGREEMENT
Articles of Agreement made on the.f\:’;-7./17..fm....' ................... (day) of......~.7.'.u.,.'nu. L. month
two thousand four between..... Y PALOAN . S5 LIL kg idd. b trtin/DIoW/lo.Slo. ...
o PAZ N R G K TGS e OF THE ONE PART.
AND

The Institute of Bioresources and Sustainable Development (called IBSD) having its registered officc
at Takyelpat, Imphal, Manipur, OF THE OTHER PART.

WHEREAS IBSD has engaged the party of the first part and the party of the first part has agrced to
serve IBSD as Scientist-..... Gorreneren (Core) on the terms and conditions hereinafter contained.

NOW THESE PRESENTS witness and the parties here to respectively agree as follows:

1. Period of Employment:

'1.1.  IBSD hereby appoints the party of the first part as Staff Scientist-...... Cravnnn (Core) for a term
of five years from...2 4. fed. /. 2basfournnns 10.. TRl fotit fo R L i

1.2. The party of the first part will be on probation during the first year of the period of five years
service. The party of the second part can extend or curtail the period of probation al its

discretion.

1.3. The services of the party of the first part can be continued on regular basis on completion of the
term of five years, if found suitable after review to be carried out by the party of the second
part. Such review will normally be completed before expiry of the five years period. Il due to
some administrative reasons or otherwise the party of the second part is unable to decide aboul

offering regular service after completion of five years, the term of five years may be extended
for such terms as may be mutually agreed between the parties.

2. Duties/Job Profile

2.1 The party of the first part shall submit herself/himself to the orders of the IBSD under whom
she/he may from time to time be placed by IBSD and shall hold the said appointment for the
term upto.../z'&’.«.&". (A 4.... from the date of joining ezl v« J7ssr.. subject to the provisions
as herein containe{;.

2.2 The party of the first part shall devote her/his whole time to her/his duties assigned by the Dircetor,
IBSD and shall at all times obey the rules and Bye-laws of the Society of IBSD prescribed from

nﬁ% wmmmmwa'
& | |
4
g
(Tongbram Mani Singh .
Qath Comm ssioner, (Judicial) :
Mznipur.



2 2

~— , » )
— ;Q)O s \b“ \"O

| ~Jime to time and shall whenever re'qliired, proceed to any part of India or a place outside India and
"'}aSorm such duties there, as may be assigned to her/him.

3. Remuneration

3.1 The party of the first part shall be granted pay at the rate of Rs.../(,.£ <. ‘//— .......... ...per month
(Rupees.. &L Mizdownd. .. Ao A dnisadas il cod. Ao (5 foli. .4 in the scale of pay of
RS..J4.b8d. o0 3200200, 2.60. ... with effect from .....2.7./ ¢/ 2 ceie................ for holding

the post of Scientist- ¢ (Core).

3.2 In addition, the party of the first part shall be eligible to receive allowances such as Dearness
Allowance, City Compensatory Allowance, Transport Allowance & House Rent Allowance (if no
accommodation is allotted by the party of the second part) etc. in force from'time to time as per Rules

t\{ and Bye-law. . h

3.3 The pay and allowances from time to time payable to party of the first part under these presents shall
be paid for such time as she/he shall serve under this Agreement and actually perform her/his dutics,
commencing from the aforesaid date and ceasing on the date of het/his quitting service or on the date
of her/his discharge therefrom or on the day of her/his death if she/he shall die while in service.

3.4 Notwithstanding anything herein before contained, the party of the first part shall unless otherwisc
decided by IBSD be entitled to receive in whole or in part , as may be authorized by IBSD the
benefits of any improvements/changes that may be adopted by IBSD for its employees subscquent fo
the date of these presents in the terms and conditions of service to' which she/he may belong for the
time being and the decision of IBSD in respect of such improvement /changes in the terins and
conditions of service of the party of the first part shall operate so as to modify to that extent the
‘provisions of these presents. :

4. Termination

4.1 guﬁng the probation period, extended or otherwise, the contracts can be terminated by giving one
calendar month’s notice in writing or one month’s salary in lieu of notice as termination simplicitor by
either party without assigning any reason. In the event a shorter notice is given by either party, a sum
i . . N Deniar e e e Pt ey 3 20 ia KL i E R S T
equivalent to the salary of the period, notice period falls short of one month, shall be payable by the”

* ®, arwe i

' concerned party to the other party. ~

AT
S i

4.2 Any time after completion of the probation and within five years or its extensions the contract can hc
terminated by giving three g@rmw'@g&ﬁis,notice in.writing or three months salary in lieu of noticc
as termination simplicitor by either party without assigning any reason. In the event a shorter noticc is
given by either party, a sum equivalent to the salary of the period, notice falls short of three months,

shall be payable by the concerned party to the other party.

Director
__institute of Bioresources &
-Sustdinable Development, imphat

P

i -
(Tongbra. g ani Singh {
)

Oath Cammissiener, (Judicia
Manipur.
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‘%Other terms and Conditions.
/
/ 5.1 Save.as otherwise provided in this Agreement, all other terms and conditions of the services will be

governed by the provisions of the Rules and Bye laws of IBSD and terms and conditions as sct out in
Schedule-I to this agreement and as amended from time to time.

5.2 If any service has been rendered by the party of the first part, in any capacity, to IBSD prior to this
agreement, the same will not be considered as a continuation or part of the employment undcr this
agreement. The employment commencing from the date hereinbefore mentioned will be treated as 2
fresh contract of employment between the Employee and the IBSD. -

IN WITNESS WHEREOF THE PARTY of the first part and the Director, IBSD on behalf of IBSD
have hereunto set their hands the day and the year first above written.

Signed by Dr.. Loz Jid A1l S//F .’.\,./A. Lt [¢.t/An/Scientist- € the party of the first part
in presence of ... TEYA&AM.L.... Stxurden b8 (Mieas )IBSD. |

- («ﬂ Wiorw s .....’.-..'.J..‘.).].&.‘Z\..\./.l;t.-fu..(f(.:f.‘.i‘.i..,

(Signature of witness) (Dr. /:’.i Tun. el Je i /.S‘ R

Signed by Prof. H. Tombj Singh, Director, IBSD, on behalf of IBSD in the presence
Of...yﬁ'.\.‘...k.‘f&‘fi?.... = .'A.,..%.'...’:\:Q.-. .

- aw?: prts "Z‘"*f'é’

(Signature of witness) ' (Prof. H. Tombi Singh)
Director, '
IBSD, Imphal
_ Dérector -
institute of Bioresources &

Sustainable Development, Imphai

P
N\
,v“; %
T
(Tongbram Man; Singh).
Oath Comrr_-)issioner, (Judizi5l)
.Manipur,
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(Department of Biotechnology, Govt. of india) B 0385-2446122 (0)
Takyelpat Institutional Area 8 : 0385-2446121 (0)
ln‘phl~795(l)1_-hhnipur(lNDlA] Fax : 0385-2446120 (0)

E-mail: ibsd_imp@sancharnet.in

I
Apwenecre —r77

INSTITUTE OF BIORESOURCES AND SUS AINASLE DEVELOPYENT (1sD)

ORDERS

Imphal, the 29" January, 2004

No.Admn(IBSD)/Appoinment/2003-04/§6- 7 on the recommendation of the selection
Committee held on 15/12/03, Dr. Patan Shaik Sha Vali Khan S/O Late Patan Ghouse Khan is
appointed as Scientist-C in the Institute of Bioresources and Sustainable Development, Imphal in
the scale of pay Rs. 10,000-325-15,200 with an initial basic pay of Rs. 11,625/- (including 5
advance increments) with admissible allowances under rules on contract basis for five years

initially as per Contract Agreement with effect from the date of his joining the Institute.

He will be on probation for one year.

The expenditure is debitable to the Sub-head “Manpower” of IBSD.

Wl J—

( Prof. H. Tombi Singh )
Director/IBSD, Imphal

Memo No. Admn(IBSD)/Appoinment/2003-04///§ 60 @ Imphal, the 29" January, 2004
Copy to:
l. P.S.tothe Secretary, DBT, Govt. of India.
2. counts Section.
\}./gzncem Division.
4. Person Concerned.

5. Cashier cum PA to Director/IBSD.
6. Guard File.

( Kh. Dilip Singh)
Sr. Administrative Officer
IBSD, Imphal

Director

¥
d
N
)

(Tongbram Mani Singh
Oath Camm'ssioner, (Judicig
Mgnipur.
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¥ . Recefypt Re...Z.. ogoe eyt vee
Date.... \Z /f/&)’_‘_ Imphal, 26“' April , 2005

N Lascitate of Lioresnarces
w sne Sustsinable Developmen:

To, : Yak) :tpat, laphal-795001

Dr. MK. Bhan -
The Secretary
ent of Biotechnology, Govt. of India,
Ministry of Science and Technology,

Block, 2 (7" Floor), C.G.O. Complex,
Lodhi Road, New Delhi~ 110 003

v ci) A
Sub: Tendgrlng resignation from the post of Scientist-C (Plant Biotechnology) at IBSD-

Reg.
Ref: DBT letter D.O. No. BT/012/13/NBDB/2001 dated 26/04/2005

Respected Sir,

~ Most respectfully and humbly I am to inform you that I am tendering my resignation with a
great pain from the post of Scientist-C (Plant Biotechnology) at Medicinal Plants and

Horticultural Resources Division, Institute of Bioresources and Sustainable Development,
Imphal-795 001, Manipur under following circumstances/facts with immediate effect from

1* May, 2005:

L Restoration of Scientist-E Post and Grade:

It is for your kind information once again that, [BSD called me for an interview for the post
Scientist-E with a pay scale of Rs. 14,300-18,300 after submission of my application in
response to its first advertisement (IBSD Interview letter Idated 27/May/2003). Prior taking

. a basic scale of Rs. 13640 plus other

up this assignment I was working as a Fellow in a

allowances in The Energy Research Institute (TERI), New Delhi and proceeded on study
leave to work in the field of Molecular Biology as a Senior Research Fellow in National
Science Council research project under the supervision of Prof. Ching-san Chen, Institute of
Botany, Academia Sinica, Taiwan. I have attended the interview at IBSD, Imphal terminating
a fellowship worth of NTD 70,000 (equivalent to Rs. 80, 000 per month) half-way in Taiwan
with sincere and deep feeling to serve the nation and North-east region. Unfortunately,
during interview, the selection committee was unexpectedly offered me verbally lower
(Scientist-D) to lower grade of Scientist-C. I humbly rejected their verbal offer and stayed
without job for few months at my residence facing many financial problems to support my

family.

IBSD called me once again for an interview of the Scientist-E post with a pay scale of Rs.
14,300-18,300 after submission of my application in response to the second advertisement
(IBSD [Interview letter 2 dated 24/11/2003). During the interview, the same selection
committee put verbally the shortage of two years research experience against the total of 10

years experience after Ph.D required for the Scientist-E position. I humbly submitted to the
nce after M.Sc instead of Ph.D in case

committee to consider the required 11 years experie

1

n)\\ . Director

k’ Inetitute o Bioresgurces &

3 . Sustainatie Development, imphal
M 4

(Tongbram M eni Singh)
Oath Cammissioner, (Judicial)
Manipur.

o7

N\
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[
they are particular regarding research experience for technical reasons. The same details were
- ‘yen in my application also. The selection committee offered me once again lower to lower

‘ﬁl"ade i.e. Scientist-C (Rs. 10,000-15,200) with five advance increments in the basic pay of
Rs. 11625/- against the approved position of Scientist-E [IBSD Advertisement no: 2/50/2003-
IBSD, Employment News 18-24. October, 2003 clause no. No.14]. The selection committee
with a verbal promise suggested me to join in lower to lower grade of Scientist-C for the
time being in a view that they do not have approval for lower gradei.e. Scientist-D post.
They verbally assured me that the Scientist-E position will be restored after one year based
on the research work progress. I sincerely submit once gain to your

intment should be in a lower grade i’e. Scientist-D, not to be in lower to lower grade
Scientist-C, as per IBSD Advertisement no: 2/50/2003-IBSD, Employment News 18-24

October, 2003 clause no. No.14.

At the time of interview, I strongly perceived that the selection committee was trying to
enforce their view without relevant clause and superceding the view of screening committee.
They and would like to give me appointment in a lower to lower grade without any basis in
the place like Manipur, where people deeply feared to do government service from outside.
In addition to that as I have terminated my Post Doctoral Fellowship in Taiwan half of the
way to attend the interview and I do not have any financial mean to support my family, I
_ have accepted their offer of job in lower to lower grade on compulsion. At the same time |

have considered their verbal promise that T will be restored to Scientist-E after one year of
service in IBSD. Otherwise I have to render 8 years of service to be promoted as a Scientist-

E as per the promotion policy of IBSD.

I humbly submitted this matter to the former Director number of times (IBSD Receipt
1no.1632 dated 08/06/2004, 1655 28/06/2004, 1802 dated 29/10/2004, 1813 dated 09/1 1/2004,
1814 dated 09/11/2004). I also submitted this matter to you also verbally in a meeting during
the networking meeting held in Delhi 17-18" December, 2004 and also forwarded in writing
as per your suggestion (IBSD receipt 1401 dated 07/01/2005, 1563 dated 11/03/2005 to
kindly restore me to the approved position of Scientist-E with a pay sacle of Rs. 14,300-
18,300. I am extremely sorry to inform you that so far I have not received any positive

response in this matter from your esteemed office.

I.  Special (Duty) Allowance:

Central Government Employees who have All India Transfer liability on positing form
outside the region to any station in the North-Eastern Region comprising the States of
Assam, Meghalaya, Manipur, Nagaland, Tripura, Arunachal Pradesh, Sikkim and Mizoram
are admissible to a special compensatory allowance i.e. Special (Duty) Allowance at the rate
of 12.5% of the basic pay plus SI plus NPA as per Central Government Fundamental Rules
and Supplemental Rules [Swamy's -FR & SR, Part-I, Swamy'’s Handbook- 2004 Page No. 80
& 285]. IBSD appointed me from outside the North-Eastern Region with all India transfer

liability [IBSD Advertisement no: 2/50/2003-1BSD, Employment News 18-24 October, 2003 -

clause no. No.12, IBSD agreement Part No. 2 (the Duties and Job profile) clause no. 2.2].
IBSD, Imphal is also implementing pay and other usual allowances as admissible to the
Central Government Employees under relevant rules and provisions laid down in the

Qg

AN N Director
o . “{stitite of Bioresources &
Qv ustainatsie Developme=t, imphal
\)
4 .
‘V\7 o

(Tongbram Mep; Singh
Qath Ccmm;ssioner, (Judicia()
Manipur.
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I humbly submififs: this matter to the former Director numb
no.1632 dated (816/2004, 1655 28/06/2004, 1802 dated 29/10/2
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g plant biotechnology lab facility and

/71 the service. {(IBSD Receipt no. 1590 dated

i*#our kind information that I requested to the
i providing essenti

% and lab assistance to perform my responsibilities. Unfortunately,
positive response
22/04/2004, 1686

N . led 30/07/2007, 1802 dated 29/10/2004 & 1813 dated 09/1

jx8 a matter fact, I have done documentation work
tissue culture which is not under the direct spher

IBSD in the active phase of my professional careet.

I am extremely sorry to inform you that we have not bee
environment and basic facilities like uninterrupted water an

ositive response in

previous Director numb
al chemical, equipment, lab
¢ always worked

this matter from your

er of times for

until his superannuation
dated 24/07/2004, 1704

1/2004, 1351 dated 03/12/2004).

IV. Reguest for relieving' form current duties of Scientist in Charge IBSD

Kindly refer a letter from DBT, New Delhi (P.O. BT
28/02/2005) to me regarding the takeover of charges of the dutie
Prof. H. Tombi Singh on 28" Feb, 2005. As per the DBT instruction, I am continuing in
these additional responsibilities since 1% March, 2005.
verbally to be as a care taker of the institute to run routine business
financial decisions. I do agree with them completely and hesitated to pay

regarding the purchase of chemicals, equipment,

previous Director with a view to avoid audit prob

lems with Central

telephone calls in the name of Underground armed groups by imposters_for
aware that Manipur is a land of agitation and

money with a threat of abduction. You are well
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gt_lpredlctably‘ highly insecure place in NE region itself. In
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ts not reached to your kind notice.

activities. It is pained to note that our repeated reques

/012/NBDB/2001/Part-II dated
es from previous Director

huge pending bills

and civil construction work approved by our

Government in future.

A lot of pressure is also exerted on me from chemical suppliers for clearing their pending
payments regarding supplies without inspecting the files. I also received anonymous

r the extortion

like to inform
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you that I never requested, desired or proposed or worked as in charge of the institute during

wthe regime of the previous Director also.

Keeping this view it will be highly difficult for me to continue further as a Scientist in charge
and in the capacity of Drawing and Disbursing Officer of the institute for a long time. Most
respectfully I have already requested you to kindly relieve me from the charges of duties of
Scientist-In-Charge of IBSD, Imphal immediately with effect from 15T May, 2005.

c 4

It is for your kind information that 1 have already enclosed necessary documents (1.
Statement of Handover Charges & 2. Letter for State Bank Of India, Secretariat Branch,
Imphal for financial powers) regarding the handover of the charges of duties of Scientist-In
charge of IBSD for your perusal (IBSD/Dir (i/c)/2005/05/993 dated 11/04/2005). I sincerely
pray you to kindly instruct to the IBSD office, Imphal in this matter for further processing.

V. Foreign Deputation/Extra Ordinary Leave without payment

Kindly refer my letter regarding the foreign Deputation without payment (IBSD/Dir
(i/c)/2005/02 dated 15/03/2005) and another request for Extra-Ordinary Leave’ (IBSD/Dir -
. (i/c)/2005/02 dated 15/03/2005) without payment for nine months with effect from 1st May,
2005 to take the research work in the advanced field of ‘proteomics’ subject as a Senior
Researcher (Plant Biotechnology) at CRP-GL, Luxembourg, The proposed work in the
foreign lab is highly advanced area involving 2-D electrophoresis, Microarrays and Yeast
Hybrid systems. The work is having a close connection with the sphere of my present duties
at IBSD as a Scientist (Plant Biotechnology). The proposed study is highly helpful to
strengthen me professionally and this budding institute to take such advanced research
programs in the area of proteomics in the near future. In addition, Manipur is a very remote
and inaccessible area to get such rare opportunities in the future for the career improvement.

As per my knowledge concern, Department of Biotechnology, always promoted researchers
in the country by sponsoring Overseas Fellowship for training. Unfortunately even though, I
was offered a prestigious position of Senior Researcher by CRP-GL, Luxembourg. DBT
regret to grant me either Foreign .Deputation or Extra Ordinary Leave without payment in a
compulsion that I am a Scientist in charge of IBSD at present and it is not an opportune time
for me (D.O. No. BT/012/13/NBDB/2001/Part-II dated 08/04/2005 & D.O. No.

BT/012/13/NBDB/2001/Part-1I dated 26/04/2005).

As per DBT instructions, I have forwarded appointment letter to Dr. N.C. Talukdhar, for the
position of Scientist-E at IBSD. He is supposed to join at IBSD by May 13", 2005 as per the
appointment letter. DBT would have arranged and. suggested him to take the charges of
Scientist in charge and granted me EOL without payment so that I would have proceeded for
higher training in foreign lab and joined immediately duty afterwards.

This is once again for your kind information in continuation to my previous correspondence
that, DBT granted me neither Foreign Deputation nor Extra Ordinary Leave without
payment. As a lost option and with a great pain, I tender my resignation from Scientist-C
(Plant Biotechnology) at Medicinal Plants and Horticultural Resources Division, Institute of

Qe

b - Pneor
& able Deveopment, imphal -
n,)’ 4

3]
(Tongbran Mani Singh)
Oath, Cemm ssiener, (Judiciar)
Manisur.
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Bioresources and Sustainable Development, Imphal-795 001, Manipur with immediate effect
i.e. from 1" May, 2005. | shall be highly thankful, if you could kindly relieve me from the

.~duties immediately from the requested date so that I can take the foreign assignment to
financially support to my family and also to develop my professional career.

My sincere thanks to you, Dr. S, Natesh, Advisor, DBT and Dr. Md. Aslam, Joint Director,
DBT for giving me an opportunity as a family member of DBT’s institute in my professional

career for some time,

Thanking you, sir,

Your’s sincerely
4o el G,

(P.S.S. V. Khan) £6/by(lecq

Scientist-C (Plant Biotechnology)

Institute of Bioresources and Sustainable Development

Imphal

Copy for information to;
1.Director/Scientist-in Charge
2.PSSV Khan personal file

Enclosures:
1. No dues certificate

Aoy

Jo  Director
.- institute of Bioresources &
Sustainable Development, imphal

¥z ?
// -

(Tongbram Mani Singh) |

L , (Judicia®)
Cemm ssiener
Oath BO aninur.
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Kadapa, 16" May, 2005

To,

Dr. M.K. Bhan

The Secretary

Department of Biotechnology, Gowt. Of India
Ministry of Sclence and Technology

Block, 2 (7™ Floor), C.G.Q. Complex

Lodhi Road, New Delhi- 110 003

Sub: Tendering Resignation from the post of Scientist-C (Plant Biotechnology)
at IBSD-Reg
Ref:  1.IBSD receipt no. 1613 dated 26/04/2005- ,

2. DBT letter D.O. No. BT/012/ 13/NBDB/2001 Dated 26/04/2005

Respected Sir,

Most respectfully and humbly request you to kindly refer my previous
correspondence to your esteemed office (Ref no. 1 & 2) regarding resignation from
the post of Scientist-C (Plant Biotechnology) at Medicinal Plants and Horticultural
Resources Division, Institute of Bioresources and Sustainable Development, Imphal,-
795 001, Manipur A humbly inform you that
so far | have not re any information form your oftice regarding the status of my
resignation. | presume that | may be relieved from the post of Scientist-C (Plnat
Biotechnology) with immediate effect from 1% may, 2005 and proceeding to take
foreign assignment to support my professional career and family.

it is also once again for your kind information that | have satisfactorily completed
period of probation in the service and no case of vlgilance/lnqulryllnvestlgatlon is
pending against me in the institute as per records. | also enclosed ‘No dues
certificate’ from 1BSD for your kind perusal. As you well aware the clause 4.2 of the
agreement between IBSD and me states that ‘any time after completion of the
probation and within five years of its extension the contract can be terminated by
giving three calendar month's notice in writing or three months salary in lieu of notice
as termination simplicitor by either party without assigning any reason. In the event a
shorter notice is given by either party, a sum equivalent to the salary of the period,
notice falls short of three months, shall be payable by the concerned party to the
other party’. As per the above clause | am ready to pay the amount after adjusting
' my balance Eamed leave and half-pay leave from the service at IBSD in case if you
ﬁ\ kindly decide to accept my resignation and relieve me from the service.

At present my contact address in India is DR. P.S.S.V. Khan, C/O, D. Sabjan, 6/397,
G.C. street, Kadapa-516 001, A.P. India. pssvkhan@yahoo.com.

Thanking you, sir,

Yours sincerely,

(RATY

(P.S.SV.Khan)

-’

Copy for information to: Director, IBSD, Imphal-795 001.

¢ g/ " |

I\ %

‘}/

(Tonebram ani Sing
Oath Comm:ssiener, (Judicial)
Mai\lip&.
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INSTITOTE QF BIORESOURCES AND SUSTAINABLE DEVELOPMENT(IBSD)

( Department of Biotechnology.covt.of India)

!akyelpat Instutional Area, Imphal

OrRDERS No,3

Imphal,the 25th April, 2005

The Scientist-In-Charge,IBSD.Imphal will be going to
outstation from 27th to 30th April, 2005 on official duty
to conduct networking programme in Shillong.During these

periods, Dr.V.S.Rana will be as Scientist=In-Charge with-

out £inancial powers.

G>S Nquelilay

( PeSs S.V.Khan )
Scientist-In—Charge.IBSD.Imphal

Memo No,l /64-IBSD (WA)/2004 i 017 pated 25-4-2005

Copt tol\le Dr. V.S, Rana -
2, All Divisional-In-Charge, IBSD
3, Accounts Section
4, Commander,Security Guard.

5., Notice Board
e OGuard File

Oirector

instituts of Bioresou
| rees &
Sustainabie Development, imphal

ﬁv

(Tengbran Mam Singh)
Qath Comm.ssioner, (Judncnai)
‘Manipur.
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To ,
Dr. Mohd. Aslam
Joint Director
Department of Biotechnology
Govt. of India
New Delhi

Sir,

I would like to inform you that as per our office orders no. 3, dated April 25,
2005 I have given Scientist-In-Charge, Institute of Bioresources and Sustainable
Development, Imphal with out financial power from April 27 to 30, 2005 by Dr.
PSSV Khan who was the Scientist-In-Charge before April 27, 2005. He himself
informed me that he has submitted the resignation to DBT, New Delhi but he has
not given any official information in written to this office till 11.00am dated
0.2.05.2005. Also, he has not informed me regarding whether he will be joining
today or not. As per information I am having he has gone to his home (Hyderabad).
1 am not having any fund in my hand for the official and research purposes since he
left the institute on date 27.04.2005. T am also sending the orders no 3, dated April
25, 2005 given to me for your kind information. I am managing the situation arises
due to the same but kindly help me so that I can smoothly run the institute. Kindly
send the fax at 0385-2446121 (if any).

This is for you'r kind information and necessary action please.

Thanking you

Yours faith fully _

() ankoyos) 2o

(Dr. V.S. Rana)
Scientist-B

IBSD, Imphal
Wﬂjw 8
S inable Development, Imphal
0 J
4

(Tongbra™ Mani .Singh )
Qath Cainm ssiener, (Judicidl)
Manipur.
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Dr. Mohd. Aslam . - MINISTRY OF SCIENCE & TECHNOLOGY
Scientist-E Lo o DEPARTMENT OF BIOTECHNOLOGY
Phon-e'.' 24363067 o ' Block-2, 7th Floor C.G.O. Complex
E-mail: aslam@dbt.nic.in Lodi Road, New Delhi-110003
D.0.No.BT//012/13/NBDB/2001/Part-Il Datedg May, 2005

=~

Dear Dr. Khan,

_ Kindly refer to you communication No.nil dated 26" il, 2005 tendéring
resignation from the post of Scientist-C (Plant Biotechnology) at IBSD, Imphal
alongwith a request to relieve from the duties immediately to take up foreign

assignment.

2. In view of the present circumstances, you are requested to continue as
Scientist-in-charge of the IBSD till the regular Director joins the institute. It will not be
possible to relieve you as of now from the present duties. You could be relieved as
soon as the new Director joins the institute. .

With kind regards,

Yours sincerely,

Netd . Asloc. .

(Mohd. Aslam)

Dr. Patan Shaik Shavalli Khan,
Scientist-in-Charge, -

Instt. of Bioresources and
Sustainable Development (IBSD),
Takyelpat, Imphal — 795001, Manipur

A
N e

)¢
- , oy
S0 ¥ .
\J\% 7 %Mmmw?smal

(Tongbram Mani Singh)
~ Qath Commissioner, (JudiciLl)

Manipur.
AR / Telegram : ‘BIOTECH’ TUIY / Telephone : 24363012, 24360899 Hhad / Fax : 011-24362884
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: | OVERNLENT OF INDIA
Dr. Mohd. Aslam L1 Y OF SCIENCE & TECHNOLOGY

Scientiet -~ E . “ it IMENT OF BIOTECHNOLOGY
Phone: 24383067 . ..}z, Tth Floor C.G.O. Complex
» E-mall: aslam@dbtnic.in | ol Road, New Dethi-110003
D.0.No.BT/012/13/NBDB/2001/Part-li Dated: 6" June, 2008
Dear Prof. Singh, |
Kindly refer o your letter No. 1/16-1BSD (r. Kh j2004 deted 25"

May, 2005 regarding the resignation of Dr. P. S. S. V. Khan, Scientist =C from
IBSD, imphal.

2. | am directed to convey the approval of Secretary, DBT and Chairman,
IBSD Goveming Council to accept the resignation of Dr. PSSV. Khan subject
to the proviso that the salary amount eéquivalent to 2 months and 26 days is
recovered by IBSD, from him. Please note that onl after recove is
amount, necessary order accepting his resi nation may be issued b D.

With kind regards,
Yours sincerely, -
(Mohd. Aslam)
Prof. M. Rohinikumar Singh,
Director,
instt. of Bioresources and Sustainable
Davelopment (IBSD),

Takyelpat, imphal - 795001, Manipur
J Fax -~ 0385 — 24461 20

o o

‘*\\“’\w9 y?af
Lo i =a
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/--..\ 3 'I ) . ! '\ O mgu ‘ .
by \ 5 ihabiie DevalSpieny, (mphat ? LQ_OOO.— Cw\\bpja. w K
( Toreé y Mani ‘"gi:!) “ *\ g‘_ R ‘
Oath Cefpmissiener, (Judicﬁl) U)ﬁ““ & Qso«%( v
Manipuls e g \ L L
"R / Telegram: 'BIOTECH' = T3 ./ Talephone: 24363012, 242600 Sl / Fax : 011-24362884 ,
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INSTITUTE OF BIORESOUBCES AND SUSTAINABLE DEVELOPMENT (IBSD)

(l)ep-'t-elltof Biotechnology, Govt. of India) 8  0385-2446122 (0)
Takyelpat Institational Area B : 0385-2446121 (0)
imphal-795001-Menipur (INDIA] Fax : 0385-2446120 (O)

E-mail: ibsd_imp@sanchamct.in

No. IBSD/1/10(37)/2005 Imphal, the dated 22" June2005

Dr. Patan Shaik Sha Valli Khan,
6-72 Khateeb St. Vempalli,
Cuddapah District,

Andra Pradesh

RECOVERY ON ACCOUNT OF STIPULATED NOTICE PERIOD

Dear Dr. Khan,

1. Your attention to drawn to Article 4.2 of the Contract between you and the IBSD.

2. In order to formalize your Resignation, you are requested to pay the salary of Two Months and

Twenty Five days through a bank Draft favouring the Director, IBSD at an early date.

3. Please expeglitz.

( Mahabir Singh Saunriyal )
Sr. Adminlistrative Officer

IBSD, Imphal
Copy to:
Dr. Mohd. Aslam,
Jt. Director, _ This has reference to your letter No.
Department of Biotechnology,  ~ DO No. BT/012/13/NBDB/2001 Part-Il
Govt. of India dated 6" June, 2005
New Delhi

N/ V—

“’1/&/ Srcingie vy, o

(Tongbra n Mani Singh
Oath Commissiener, (Judicial)
Manipur.
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INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (TBSD)

(Department of Biotechnology, Govt of India) B :0385-2446122 )
Takyelpat Institutional Area B 0385-2446121 (0)
Imphal-795001-Menipur (INDIA) Fax : 0385-2446120 (0)

E-mail: ibsd_imp@sanchamect.in

IBSD/1/10(37)/2005/ 7/ 7 Imphal dated 20™ August 2005

Shri Patan Shaik Sha Valli Khan,
6-72 Khateeb St, Vempalli,
Cuddapah District,

Andhra Pradesh

RECOVERY ON ACCOUNT OF STIPULATED NOTICE PERIOD

Dear Mr. Khan,

1. Please refer IBSD Letter of even No. dated 22™ June 2005 on the subject cited above.

2. This Institute is yet to receive the stipulated amount in lieu of the mandatory Notice Period as is well
known to you. You are, hereby, once again called upon to remit the said amount by 15" of September
2005, failing which, the Institute may be compelled to invoke the necessary Conduct Rules as
applicable. ‘

With warm regards and good wishes, .
éam%w&
O

( MabaJir Saunriyal)

Senior Admin Offr
De. Mah Wed| Aelam, | <.
:)— Q: D re& a

JDQM vae vt iotedds h%/

C(‘fr,«‘\o oS e & gi/Z[Q"‘ '
N\ ' "

. Oiirector
n Mani Singh) Institute of Bioresources &
(Tonghre™ - Sustainable Devetouns. ~3. Imphal

Qath Cemmissiener, (Judicialy
: Manipur.
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kMail .. INBOX: Request to consider the withdrawal of resignation age 1 of 3
Awne pey € =14 '

< Thu, 14 Jul 2005 02:55:06 -0700 (PDT)

: patan shaik sha valli khan <p$svkhan@yahoo.com>Q
. mkbhan@dbt.nic.in & '

: ibsd_imp@sanchamet.in &

Subject: Request to consider the withdrawal of resignation

Luxembourg,
14th July, 2005

To,

Dr. M.K. Bhan

The Secretary "

Department of Biotechnology,
Government of India

Ministry of Science and Technology
Block, 2 (7th Floor), C.G.O. complex
Lodhi Road-New Deihi-110 003

Sub: Request to consider the withdrawal of resignation
from the post of Scientist-C (Plant Biotechnology) and
to continue in the service at IBSD-Reg

Ref: ‘

1.DBT letter D.O. NO BT/012/13/NBDB/2001/Part-II dated
26/04/2005

2.IBSD Receipt no. 1613 dated 26/04/2005

3.My request letter to your esteemed office dated
16/05/2005

4.1BSD office letter no. IBSD/1/10 (37)/2005 dated
22/06/2005

Respected ‘Sir,

Most respectfully. request you to kindly refer your
esteemed office regret letter to me for granting extra
ordinary leave (EOL) w.e.f. from 1st May, 2005 for
nine months for carrying research work in Luxembourg
in view that I am holding the charges of duties of
Scientist-In charge of IBSD, Imphal (Ref. No. 1).

With a great pain, I have submitted to you the letter

of my resignation from the post of Scientist-C (Plant -

biotechnology) at Medicinal Plants and Horticultural

Resources Division, Institute of Bioresources and

Sustainable Development, Imphal Manipur, w.e.f. from
eskstiM3Y22005 (Ref. No. 2).

‘ I have not received any information from your esteemed
-office regarding the status of my resignation and also
the appointment and joining of the Director, IBSD,
‘Imphal. Then, I proceeded to the scheduled visit to
Luxembaurg for.research work starting from 18th May,
'2005. The same information was given to your esteemed
“office before proceeding to Luxembourg and requested
you to kindly adjust about.two months of my earned '
|leave and half pay leave as per records of the IBSD, - i
imphal for the required notice period of three months S
for the termination of service, in case you decide to
relieve me from the service (Ref. No 3). N

i 4
) -\/h'ttp://n'webmai1.sancharnet.in/imp/meésdgé.php"}ﬁorde?Oa08fl 265ca06303c7f5¢ci3424¢eb2... 7/14/2005

7 __ “imtitute of Bloresources &
Sustainable Development, imphal

\
(Tengbra n Meni Singh
Qath Cemm:ssioner, (Judicial)

. .. Manipur._. .. e I LA _
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1BSD office informed me to pay the amount of two
months and 25 days salary for stipulated notice period

rder to formallze my resignation without adjusting
t.¥requested two months leave at IBSD (Ref. No 4).
DBT office also well aware that IBSD, Imphal not
provided me EPF and other service benefits form the
joining of the servnce It is also for your kind

WMaud me monthly salary
er the s bmissi‘on of resignation for ment
~of leave. i

—

CUTT———

In this regard, I am very sorry to inform you that it
is highly difficult for me to pay the notice period
amount proposed|by IBSD, Imphal in view of my
financial position and highly predicated unemployment
after the tenure in Luxembourg. It is also for your
kind information that T am still committed to work at
growing institute IBSD Imphal and sincerely
interested to take an active role in the mission of
NBDB and DBT in|the North-East India. Hence, I most
respectfully inform you that I withdraw my resignation
and sincerely request you to kindly continue me in the
service at IBSD, Ilmphal with effect from 1st May,
2005. Further 1 most humbly also submit to you the
~following lines of requests for your kind perusal:
|

1. Kindly grant me an extra ordinary leave from 1st
May, 2005 to 1st \Feb 2006 to pursue ongoing research

programme in the new area of systems biology i.e.
proteomics in Luxembourg Your kind gesture of
granting EOL will be helpful for my professional

- career with advance research training.

: 2. DBT and IBSD offices aware that I have been
appointed in lower-to- Iower grade asa Scnentlst -C
against th ’ -E against
the article no. 14|of IBSD advertisement no.

2/50/2003-1BSD,| Employment News 18-24, October 2003. 1

shall be grateful, |if you could kindly do needful to
restore me to the Scientist-E position.

3. Kindly consider to entitle me with_Special (Duty)

Allowance as per the article no. of 12 of IBSD

advertisement no. 2/50/2003-1BSD, Employment News

18-24, October, 2003 article no. of 2 of agreement
between me and \IBSD and IBSO memorandum
no.1/2/2003- -18SD (Pt)/89 6/10/2004.

4. Kindly do|needful to provide me essential chemical,
equipment, lab supphes and lab assistance to work and

perform my prescnbed responsibilities in the plant
biotechnology research at 18SD, Imphal.

I shall be highly thankful if you could kindly
consader my requests and do needful in this matter

Thanking you, Sir,

Yours sincerely

(P.S.SV. Khan)
140, Rue de Neudrof

http://nwebmail.sanchamet.in/imp/message.php?Horde=Oa08fl 265ca06303c7f5¢c13424¢b2...

o
i

(To:vora » Mani Singh)
@ath Cemm.ssiener, (Judicidl)
Manipur.

r"~ ..l : INBOX: Request to consider the withdrawal of resignation @

: B
iy Lirector

Bidtainable Devetpmient, imphal

\¥Z
Q.

Page 2 of 3

7/14/2005
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e INBOX: Request to consider the withdra

L-22 22 Luxembourg
GD Luxembourg

.ﬁvkhan@yahoo.com

ccC:
The Director, IBSD, [mp

%1

wal of resignation

hal for your kind information

with reference to IBSD office letter no. 1BSD/1/10

(37)/2005 dated 22/06/

Ma\a

&
/)/47 o
(Tongbram Mani Sing

QOath Commissiener,
- Manipur.

(Judic

http://nwebmail.san

2005

i’g)

g Trtiite of Biovesa
Susto a\lebevetopmer'ﬁ'

!/9

Page 3013

&
mphal

chamet.in/imp/message.php?Horde=Oa08fl 265¢a06303c7f5¢13424eb2... 7/14/2005
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GOVERNMENT OF INDIA
MINISTRY OF SCIENCE & TECHNOLOGY
DEPARTMENT OF BIOTECHNOLOGY

Biock-2, 7th Fioor C.G.O. Complex
Lodi Road, New Delhi-110003

No. BT/012/13/NBDB/2001/Part Il Dated: 12" August, 2006

Dear Dr Khan,

Réference is invited to your e-mail dated 14" July, 2005 addressed to the
Secretary, DBT regarding your request to consider the withdrawl of resignation from
the postiof Scientist-C (Plant Biotechnology) and to continue in the service at IBSD,
imphal,

2. | .am directed to convey that your request for considering withdrawi of
resignation from the post of Scientist-C (Plant Biotechnology) at IBSD, Imphal has
been refused by the competent authority due to the following grounds:

You have left the institute unauthorizedly without getting an official
[Relieving order from DBT for joining assignment abroad. You were also
cientist-in-Charge of the institute at that time.

our behaviour has been viewed as most iresponsible and unsincere
ince you have left the institute even after request from the DBT to
ntinue as Scientist-in-Charge of IBSD till the regular Director joined

Yours yperely,
| (MoHd. Aslam)
Dr. P.S.S. V. Khan,

140, Rue de Neudrof,
L-22 22 Luxembourg
Luxembourg, France

for favour of information and necessa action to:
rof. M. Rohinikumar Singh, Director, Instt. of Bioresources and Sustainable

“‘Dévelopment (IBSDY), Takyelpat, Imphal - 795001, Manipur
M\d. Asla- I

%@@M '

“X;F(
o Y @L\: o~ Do kllﬂ'*;
¢ * o
¥ Cj‘/ | \”"‘"“/\ Cele-

»
S v
(Tongbram Mani Singh ‘) ‘, \
Osth Commissioner, (Judicial) S N7
Manipur. ‘ : .
IR/ Telegram : ‘BIOTECH’ XHTY / Telephone : 24363012, 24360899 BT / Fax : 011-24362884

“Director
Instituts of Bioresources &
Sustainable Development, [iphal
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GOVERNMENT OF INDIA
Dr. Mohd. Aslam MINISTRY OF SCIENCE & TECHNOLOGY
1, Scientist — E DEPARTMENT OF BIOTECHNOLOGY

Phone: 24363067 Block-2. 7th Floor C.G.O. Complex
E-mall: aslam@dbt.nic.in Lodi Road, New Delhi-110003
No.BT/012/13/NBDB/2001/Part-I Dated: 5 December, 2005

Kindly refer to your e-mail communication No.1BSD/1/10 (37) 2005
- _Imphal dated 26" November, 2005 to the Secretary, DBT regarding

" finalization of resignation of Dr. PSSV Khan from IBSD, Imphal.-
- 2. | am directed to convey that an amount of Rs.59,421/- equivalent
' 40 2 months 25 days salary of Dr. Khan (as notice period salary) may be
. waived off and a final settlement of the issue should be made

" immediately.

Dear Prof. Singh,

'V\frth“kind regards,

Yours sincerely,

MR Adorn.
(Mohd. Aslam)

Prof. M. Rohinikumar Singh,

Director, :

Instt. of i@iomsoumes and Sustainable

Development (IBSD),

Takyelpat, Imphal — 795001,

Manipur
v HAX ! 0385 -Q2UUe) 20

0)@50
[4
(Tongbre " Meni ,Smlgh,
Oath Cbmm;ssh‘ner, (JUdiCI |) Website: http://iwww dbtindia.nic.in ntep:Hiwww bilsnet.gov.in
~ Manipur. GRHTY / Telephone : 24383012, 24360892 DIH / Fax : 011-24362884

L Director
" Institute of-Bioresources &
‘Sustainable Development, imphat
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" INSTITUTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (TBSD)

(nantnentof Biotechnology, Govt. of India) B  0385-2446122 (0)
Takyelpat Institutional Area B : 0385-2446121 (O)
imphe-795001-Manipur (INDIA) Fax : 0385-2446120 (O)

E-mail: ibsd_imp@sancharnet.in

IBSD/1/10/(37)/2005 Imphal, the 6™ December, 2005

1. Dr.P.S.S. V.Khan
C/0.D. Sabjan, 6/397, G.C. Street, Kodapa, Andhra Pradesh-516001

2. e-mail-pssvkhan@yahoo.com

3. P.S.S. V. Khan
140, Rue de Neudrof -
L-22 22, Luxembourg, GD Luxemburg

ACCEPTANCE OF RESIGNATION

Dear Dr Khan,

I am directed to forward the acceptance of by the Director IBSD, Imphal, of your
resighation from the post of Scientist-C(Plant Biotechnoloy), IBSD, Imphal.

With warm regards and best wishes. ,\4(
(Mahablriunnyal)u

Senior Administrative Officer
IBSD, Imphal

Enclosure: Acceptance Letter, Resignation.

Copy to:-
Dr. Mohd. Aslam,
Jt Director, DBT, MiO Sc & Tech, Gol.

Mn&f&&tﬂ/\
.L Cuand Bl
PM C lf’_
M 9‘?

QL

Director
_ institute of Bioresources &
)sgo Sustalmabie Development, imphal .

(Tongbra " Meni Sing
Oath Commissiener, (Judicial)
Manipur.
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INS'ITI'UTE OF BIORESOURCES AND SUSTAINABLE DEVELOPMENT (IBSD)

(Department of Biotechnology, Govt. of India) B : 0385-2446122 (0)
Takyelpat Institutional Area , B : 0385-2446121 (0)
Imphal-795001-Manipur (INDIA] Fax : 0385-2446120 (O)

E-mail: ibsd_imp@sanchamet.in

Imphal, the 6™ December, 2005

1. Dr. P.S.S. V. Khan
C/O. D. Sabjan, 6/397, G.C. Street, Kodapa, Andhra Pradesh-516001

2. e-mail-pssvkhan(@yahoo.com

3. P.S.S. V. Khan
140, Rue de Neudrof
L-22 22, Luxembourg, GD Luxemburg

ACCEPTANCE OF RESIGNATION

WHEREAS - Dr. P.S.S. V. Khan, former Scientists-C (Plant‘ Biotechnology) of IBSD,

Imphal had tendered his resignation letter from the said post on ? At
: i
AND WHEREAS the said Dr. P.S.S. V. Khan had resigned with immediate effect from

1" May 2005 from the said post of Scientists-C (Plant Biotechnology) at IBSD, Imphal.
AND WHEREAS the said Dr. P.S.S.V. Khan, had offered to pay salary in lieu of requisite
- three months NOTICE PERIOD equivalent amount in tenhs of his service Contract Clause 4:2 but
failed to pay the said three month’s notice Period améunt despite repeated request from IBSD,

Imphal.
: NOW THEREFORE, I the undersigned being the appointing authority in respect of said
F Dr. P.S.S. V. Khan, do hereby accept the rest nation of said Dr. PSS.V. Khan from the post of
Scxentlsts-C (Plant Blotechnology) at IBSD, Imphal with effect from 1" May, 2005 and wave off
ey e
the requu'ement of said Notice Period salary equivalent thereof in lieu of stipulated Notice penod
AR

to avoid any further delays that may ensue.

| - - Ul

(Prof. Rohinikumar Singh,M.)

Director,IBSD, Imphal
Director
g ‘Institute of Bloresources &
A Sustainable Development, imphal
'4
A

(Tongbra™ Mani Smgh )
QOath Ccmmxsslonei (Judncm\)
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INSTITUTE OF BIORESOURCES AND SUSTAIVABLE DEVELOPMENT (I0)
(Department of Biotechnoloygy, Govt of India) & :0385-2446122(0)
Takyelpat Institutional Area B : 0385-2446121 (0)

Imphal-795001-Manipur (INDIA) Fax: 0385-2446120(0)

E-mail: ibsd_imp@sanchamet.in

MEMORANDUM
Imphal, the 16" October, 2004

-
\

"= No.1/2/2003-IBSD (pt): /" & /~ The Institute of Bioresources and  Sustainable
Development is pleased to implement various allowances as listed below as admissible to the Central

Government employees. This is a part of various measures being taken up by the Institute for welfare of
the employees.

(a) Fixation, Regulation of Pay and Service conditions: These allowances have been
implemented as admissible to the Central Government employees under relevant rules and

provisions laid down in Fundamental Rules and Supplementary Rules and Govt. of India’s
order/instructions made from time to time.

(b) Medical Attendance and Treatment: Admissible as provided under Central Service
(Medical Attendance) Rules, 1994. Accordingly, individual cases will be considered on receipt
of spccific proposals from concerned employccs.

(¢) T.A.on first appointment: T.A. on first appointment will be admissible if nccessary claim is

made within 3 months of joining with necessary documcms as per relevant rules under Central
Treasury Rules.

(d) Special increment for undergoing sterilization operation: Central Government

employees who undergo sterilization after two or three surviving children may be granted a
special increment as admissible under F.R. 27.

2. Newspaper Allowance can be considered if specific provisions cxist.

3. Children Education Assistance, Special (Duty) Allowance, Benefits of two HRAs, grantmg of
advance increments to Ph.D./M.Phil holders and restoration of sanctioned posts and grades can
not be considered since they are not applicable in respect of IBSD und Ccntral/ vt. rules.

(\
(Ki{. Dilip Singh)
Sr. Administrative Officer

Copy to:-

1. The Director, IBSD for kind information.

2~ Divisional in- charges for information of the employees of the respective Division.
3. Notice Board. .

i

{Tengbram Mani Singh)
Jath Commissioner, (Judicial)
Maniput. -

. institute of Bioreseurce= &
Sustainable Developthent, (mphal
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S STITOTE OF BIORESOURCES AND susmmmnmmm
,_)\‘_ (Department of Biotechnology, Govt. of India) 8 - 0385-24
- \ #  Takyelpat Institutional Area 8 038524
Fax: 0385-2

impha! 795001 Manipur (INDIA]
' E-mail: ibsd_imp(@sancha

1/2/2003-1BSD:
16-10-2004, the Institute O

implement the following allowance as admissible to the Central

MEMORANDUM

Imphal, the 8 December, 2004

In continuation 10 this Institute’s Memorandum of even numb

f Bioresources and Sustainable Development, Imphal is ple

Government Employees ai

of India’s orders/instructions made from time t0 time —

@
(i)

(Authority

Copyto:

S":“; e

Reimbursement of tuition fees, and

(if) Journey fare for children studying at outstation

Director, IBSD’s approv'lat note 50 ante in File No. 1/16-1BSD (Dr. Khan)/

(Kh. Dilip Singh
Sr. Administrative Offic

The Director, IBSD, Imphal for kind information.
The Divisional in-charge for informa ion of the employees

of the respective Division.
Personal file of Dr. Khan, Scientist —C.
Notice Board.
Guard File.
stitut Director
J&f‘p nable Development, imphal
p~

CPgorbra M ani Singl})
Jath Comm:ssioner. (Judicial)
danipufs



